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LEU1SLATIVE ASSEM.BLY. 

MoMr.1,. 17th March. 1994. 

The Assembly met in the Assembly Chamber at Ele'9clI of t.be Oloek. 
Mr. President in ~ e Chair. 

MEMBER SWOUN: 

Mr. Alexander Robert Loftull Tottenhn.m, M.l •. !. (Member. CentNl 
B08I'd of nevenue). 

'STATEMEN'!' LAID ON THE TABLE. 

'.rill BOD01U'able 1Ir. A. O. Ohatterj.. (Industriee Member) : Sir. I 
Jay on the table a statement fyrnished by the High Commissioner for 
Jndia showing all easea in which th(l lowest tenders have not been accepted 
by bini in purchasing stores for the Government of JndiB during the half 
year ending the 81st December 1028. 

( 1883 ) 
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QUESTIONS AND S~ 

ApPOINTJlBNT OF INDIANS TO THB CADItB 01' TRAI'PIO IJfSI'BCTOBS OR 

RAU.WA\"tI. 

858. -DaD Bab.adur sUtaraz Bl1I8aiD Khan: With reference -to t ~ 
question No. 889, put in the Assembly by Hl1rdar Ku.rtar !SIngh aud it.s 
answer given by Sir Chari",!! Innes, will the GovenlDumt be pleased to 
state if they are aware of any action taken by the Uai1way Administrations? 

'!'he Bonourable Sir Ollarl .. lDD .. : As already stated by me last month, 
this matter was specially brought to the notice of Hailway Admini.itra-
tiona and fl"QtJl reports recently received it appears that out of 31 an ie,,~ 

temporary Rnd permanent, which have occurred since last March on all 
lines 15 have been filled by Indians. 

EXTIIlf810N OF THB RUDRK8 TO TUB NrmTH-WBRT FnONTlIm PROVINCE. 

854. ·.awab Sir Sahlb&&da Abdul QalJlIID: Will the Government he-
pleased to state if they contemplate laking any /lction in th., mlltlf'l' ot the 
extension of refonns to the North-W"Rt Frontier Province under the 

~emment of India Act, 1919, and if so, bow soon? 

The BonOlU'abie Sir Kalcolm Ball.,: I can only say that the question. 
will be considpred in connection With the report of the Sort.h-w.est Frontier' 
inquiry Committee. 

PAY OF 'I'D CIVIL CLBRICAL" ESTABJ.l8RlIfBn', NORTH-WEST },'RONTIER 
PROVINOI!J. . 

81S5. ·.awab Sir Sahlb&ada Abdul Qaf1l11D: 1. Is it a fact that at the 
t.ime of the lepuration of the North-West Frontier Province from the 
Punjab in 1901. it was laid down b.y Governrrumt as a gellt-'rld principle 
that tho civil establishments (including clerir.al) in the new province· 
should receive the some ratos of pay 811 were then in force in ~e J'uujab? 
If so, 

(a) was tbis principle observed in fixing the rates of pay of the· 
civil clerical establishments in the new province I 

(b) has the looal Adminisira.tion, ever 8ince the separation, bren 
fOllowftlg and maintaining the Punjab 8tandard of efficiellcy' 
and ratel of pay of their oivil olerical establishments? 

2. If the replies to (a) and (b) above be in the negative. will the Govern-
ment be pleased to state why t.ne pririoiple hRII not bren ObRt'rved noli on 
what principles tho rates of pRy of civil clerks in t,he North-West Frontier 
Province have been kept at B lower standard than those tainin~ in t.ne 
Punjab? 

Mr ••• B. BoweD: With your pennissiotl, Sir, and that of the Honour-
able Members concerned, I will IInRWllr Ourqtirm l'oT,., Ann lind QUPRt,ioll 
No.' 869 together. So far as officers of thl' Punjab CommiRsion. thr l''''~ 
winoial Civil Service, and members of subordinate graded RervlMR Allch RS 

tahrildat., naib ·ta'h.,ia,. and munltiff. we1'e (l~me~. t~~ ll"in"jnle WfB 
. t ~d by ,the Government of ndj~ and a ~ ed by the ~e t ~ 1~' ('If 
a.te, In the case of clerical est.ahilRhments It has n.llm be('n RC'CPpted 

( 1889 ) 
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subject to the l' Vl ~ fih,t', the' 'amount . and character of the work done 
by tthe officials ooncerned is the same as in the Punjab. 

(4) This diapoaea of (4). 
(b) Conaistent endeavour haa been made to keep to Punjab stand-

ards of pay and effieienc:r and proposals for reVISion of puy 
in the North-West Frontier Province, including the ease of 
office establishments, have been mode with reference to 
Punjab'standards. At the t.imc of the lust revision of pay of 
office ostablishments in the North·West l"rontier Province in 
1920 the corrtlSponding scheme of the l'unjub Government was 
not ready, but the general principles of both schemes were in 
general harmony. It was found, however, when the Punjab 

~al  took final form, that there were considerable differ-
onces in the average rutt's of pay in t·he two provinces. Fresh 
proposals for revision were submitted, based on the Punjab 
scaltlS. 'rhese have been held over endin~ the result of in-
quiries instituted by the Government of the Punjab 8S '0 the 
possibiUty of effecting reductiqns in the pl\y of subordinate 
services owing to the fall in prices. 

The second part of ~e question haa been answered by the information 
already furnished. 

PAY OF Cf..DK8 O. 'I'D IRttIOA'I'IOM DEPAR'I'IfJIJIM', N.·W. F. }>noVINCB. 

856. -.awah Sir Sahlbsada Abdul Qalyllm: Is it a fact that the pay of 
the civil clerka of the Irrigation Department in the N.-W. F. Province 
has been lately raiaed to the Punjab stRndard? If so. wiU Government 
pleaso state why other clerks serving in the same province are beiDg 
accorded ,. dillerential t.reatment'l 

Mr ••• B. BonI1: With yOW' pennission, Sir, and that of the Honour-
able Members concerned, I wiU answer Queltions No. 856 and No. 8'10 to-
Aether. Yes, it is ,. a ~. 

As already explained, the treatment is not differential, although in prac-
tice, in other establishments. differences have arisen. 

REVISION 01' PAY OP CIVIL CLaK8 IN 'I'RB N.-W. F. PBoVINCB. 

857. "awab Sir Sahlaa4a Abdul QalJum: (a) Have Government 
ftIOeiveci oopiee of any BesolutiODS paued bv the Civiliu Clerks' A8IOCia· 
tion, N.-W. F. Province, on the u i~ t of revision of pay, and other 
subjects of importance to the civil l~  in the Province? 

(b) If so, what action do Government propose to tnke on these Resolu-
tions? . 

Mr .... B. BowIIl: With yOW' permission, Sir, and that of the H ~ u . 

able Members conoerned, I will answer Question No. 857 and Question 
No. 871 together. 
- (a) Yes. 
'b) The revision of the,pay of clerical establishments in the North.WHt 

Frontier Province hy been held over pendin!{ the result Qf luquirOll'wh:ch 
Itave been' instituted b, the Punjab Goverttment into· the possibility' or 
ellecting reductiona in the pay of subordinate lIemces owing to the fall ill 
prices. . ~ .. 
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INOOMB-TA:I[ Atl8HS8MENT IN TUB KANGBA ])ISTRIOT. 

SlSS. ·Lala Jl&DI -I: (a,) Is it a fact that Kangra District is attached 
to the J ullundhur Circle and the ln me~ta  Collector goes there once in 
a yea.r for a. couple of days uud orders the fanner ~SS ! lileeS arid the newly 
proposed to bring theiraccbunts to one place which is invariably at a 
distance of 40 to 60 miles journey on foot? 

(b) Is it not II. fllct that those who have not kept any accounts are 
summarily aBseseed at ~e sweet will of the Collector and those who do 
produce their account books Ilru told thnt their accounts are unreliable 
arid ·l1nceremoniol1sly taxed or their tax enbanced 8.s the Collector wills? 

(e) Are the Government aware that the Collector hilS taken as his stand. 
ard of profit 20 p. c. on sweA of sundry thingiJ, 12 per .cent. on silver and 
6 e~ ceut. on gold in aRsE'lsl!Iing these petty shop.keepers and, if 80, from 
what datn hilS he arrived at t,his rate of profits which nowhere exists? 

Th •. Jlonourabl. B1r. Basil Black.": (a) The e n~ent have nQ in· 
formation on the subject. If ~ ea ee  .3re put. to I\ny avoidable incon-
venience the Commissioner would' no doubt do hiB best to remedy mattei'll 
if he were approached on the subject. 
(b) Vnd.filI'Bection 28 (4) 6t t'}le Income-tax Act, 19'~, it·'an assessee pro-

duclls no e.ccounts the lneome-ta:x Officer should make the l18sessment to the 
best of his ju,cigment--thll.t i5, he mUBt eBti,p:aate the income. The -Gov-
ernment do· riot· 'understand what alternative· course is open, except to 
doolare that any n(~ whO does 'not choose to ,keep· or produce &caoUDte shall 
be exempt from income-tax. 

(0) The GO\fermnentbave DQ infonnatien on the 8ubj8C)t. If' any 
auessoo is di ati8~ed with bis assessment it is open to him to appeal to the 
Assistant Commiasioner . 

.. ;.1 • 

INOOM8-TAX SS ~8  IN THE KANGBA DISTRlCi' . . ',' 

859. *La1a Jl&DI BaJ: (a) Are the Government aware that the wesB-
mont of income-tax in the Kangra District haa been made on the 9th 
February,. -1924, for the year 1928·24 ~  endB on the Slst March, 1924, 
IUld if so, how fat iR it legal  nccording to the Income-tax Act? 

(b) Will the Government furnish a ahtement showing how many 
appeals against' the income-tax orders were. preferred in the years 
1920-21 to' 1922-28 ..from the-I,Kangra District and how many, if any, were 
~  . _ 

(e) Is. it Q' fact that an~a District is attached for ·purpoaea of appeal 
to the Umballa Circle and "hat an officer comes all the way from ~ e e, a 
diBtance of three· hundred t:niles,to hear appealB at D. Lala, a cool place 
where the appellantihaveto go'on foot from forty to sixty miles? 
,  . (d) Is it a fact that this oflcet' has decided last year nearly fifty appeals 
in 'a1 ~n hour",. time and .dismisaed all even if represented by lawyers? 

(e) Do"the Government propose to ·chMge the course of Incol'ne-tlix 
appeals from' the ·ARsistnnt mmi !!~i ne , 'JncOlne-tax, to· the District 
Judges 6S in cases undpr the ~and Acquisition Act? 

-, te~ l li . ~. .~ J :ett:. (a) The ~~ nmellt do not u!lder-
'stand the H D ~le iU i J . e '~. ue ti n., 'rho a 8~ ment for t e. ~a.  
1928-24 is of ClQ\lrse to be mBde in the year 19 ~  on the i~me of the 
~'ea  1922-28. ) !  .  • .. . 
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(b) In 1922·28 there were 58 appeals to the Assistant Commissioner. 
S of .which were successful out of 40 disposed of. There were no review 
petitions to the Commissioner: '1'he Government have n~ infol'Jn\lotion in .,.ard to the years 1920-21 and 19 1 '~. ' 

(4:) and (d). The Honourable Membp.r is referred to the, answer just 
given to part (a) of his last question No. 858. 
(e) Ne. 

PAY, ALI.OWANCES AND HOURS 010' WORK OF THE TELEGRAPH STAFF. 

860 .• "118. A. K, 1eeIaDt: (/I.) Will the Government be pleased to ~t · 

et ~  i~ is a fact that the employes of the Telt'gl'Rph Department arc 
differently treated iu the nmtter of pay, aJlowanecs and hours of work, 
from thQSe· o.f . ~e Postal Department i' 
If so, will ~ Government be pleased to state the diflerenN.I und tIll' 

reasons for theaame 'I .. 

(b) \\;i11 the Government be pleasea.;;·toO t~te ~t e~l~t e  have any 
pl'O'p088.ls to do away with the. difference by improving the Jot of the postar 
employes? ... 

The BODOva1de JIr. A. O. Oha"erJ": As ~ e all6wer to this question is 
rather ~, if the Honourable .. MeDlber has no objection, I. snail lay it on 
the table, . .. . 

(4) If, sa,is pretiUnled, tl~~ inquia,: relates to postal sigqaUers and klc-
graph_, in .the Telegraph Branch, the reply on the fil'lft pointi, in the 
liffirmative. 

The scales 01 pay for tht! two tl_eII of of1icial .. ~ *' ,follows:-
(' ijl\-f4b"' 
, 1'10-140" .,. ,. 

l'oBtaI Signallen lI(ocordinl't to the locality 'li . 41">-1400 ·W -130 
1 1~ 

fGenC1'alset\"i('(' ,  ;  . /,: t~' ,  .(':~ 

·L(1CaI 8errioo fl. ·1fO 
• ., "L $70.-6..;160 . 
StatioJl Mn·icc (60-u .160. 

Tel8flrraphi.t. , 

Both cl8Slles of officials are ordinarily on dutv fo1' ·50 hours II. wookbut. 
whereas the work nf pOl9tal mgnaUe$' is uBuaily don"" in the day, telegra-
phists are in many oftioE.'8ealled· upon to I,ut in a, regular tum . 01. . night 
duty. With respect to the reasons for the difference in the sce.los of pay" 
*he Honourable MeDlber's attention is invite4, ;to,; tlle ,rcpl)'t given by 
Sir 8, D 'A.: Crookshunkon the ~t  .Sep,teIUQer. 1921, to Par:t (b) of :Mr. 
B. H. J.atkar·s qutlsNon No. 41. The reason wqy' telegra.phists .ar() called 
upon to dl)night duty ifI that they are employ(,ad. in busy ceP.trea. 
With respect to the matter of alJowQD(!e6. by whieh is preswu-

ably meant local and hoUle' 'rent aUQwaneesl ~8 n1nen. ~. ~ prepared 
to undertake the labour illvolved in the compilation of a statement com-
paring the allowances granted to the two claSReS of' of\\ciRlM and cil)lain.ing 
the reasons for all diflerenecs. 

(Q) The reply ill in the ne ati ~ ,. : Govl3rnment .!ArC.Dot; prepared to 
"iJsimitate. tl,Ie rates ofpa.y and U 1lVaD ~ ': dal i nall~~t t' e 
pranW to telegraphists .in the Telegraph :Sl'a,n~. ., ·Tbe twh CMMt· are 
entirely·separatEo. '  , .. 

• d ll~~ 
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DEI,A\' DY Tm: GOVIntDBNT PRBSS, CALOm'TA,,; IN JU ~  .GoYBRNMENT 

PUBLICATIONS TO THE PUBLIO. 

861. *JIr. H. G. Oocke: (a.) Do GovernmElnt propose' to in Ui~ 
into the delays which occur at the e mn~nt Press, Calcutta, in Ruppl.v-
ing Government publicatioDs, in. view of the fact. that· copies of the correc-.. 

• tions to the Income-rrax MaDual written for from Hombl\y on' the 28rd 
January last, with the remittance which bad  alrhady been asked for by the 
PresR, had not been received by 21st .Fobruary, nor had any explanation of 
the delay beet'-received? 
(b) Are Government aware that the Government Press, Calcutta, is not 

permitted, under orders of Govcrnment, to ~nd its puhlications by Vulue 
Payable PORt? 

(o) Arc Government pr()pared to consider the withdrawal of the orders 
referred to '! 

The Honourable JIr. A. O. Ohatterje.: (a), (b) and (c). Government are 
inquiring into tho mattem to which the Hquourable Member has drawn 
ntt ~nti Jl. 

fI 
ACCOMMODATION OF MJIlMBEltR 0);' THE LEGISLATURE AT UAT81IfA. 

8 ~. *JIr. DevaJd Pruacl Sinha: (a.) Will the Government be pleased to· 
iltate what arrangements, if any, do Govemm{lOt contemplate ("r the 
accommodation of Member:! of the Legislatures at RBisina when the Dt.',.r 
buildings there are completed and the Secretariat located therein? 111 tLe· 
present arrangement likely to be continued? 

, (b) Have any replies been received to the tenders ca.lled for in connec-
tion with hotels in the .new city? 

(0) What rate per acre is Government aRking for land in the case of 
hotel (!ompanios, theatre compf!flieN, or cinema companies? 

(d) HBfI Rny hotel compltny sent in applicRtion for' 'land for building' 
purposes? 

The Honourable Kr. A.. O. OhaCterle.: (a) The matter is under con-
fliderBtion. . 

(b) No tenden; were received for the hotel sites advertised. 

(c) ll(~ eim'ma company has Bcquired on perp.ual lease a site at a 
prcuuulll of Rs. 7,500 per acre. The same figure has. been asked for a 
t.hreatn\ site Bnd Rites for hotelR. . 

(tl) Yes. '1'wo applications wen1 received from hotel companies but 
they were both subsequently withdrawn. 

l~ .;H AJ.J.OTTElJ TO AN INSPECTOR OF PORT OFFICES FOB INSPECTION' 

un S S~ 

'868. *JIr. Am&r lI'a\h Du": Will the Government be pleased to· 
state the Rverage number of offices that is generally placed under the· 
jurisdiction of 0. single InApeetor of Post Offices, ,Bnd the standard" by whioh 
it is determined? . . 

, ; .:a~ OtUke: '1'he question presumably relates to the numller nr 
offi(lol!! o.1lotted to an n l~d  for'inSlleetion pnrooqes. If 80, the r£'ply is 
that no fixed standard is p08!1iblfl .. 'l'he 'buniber'mu8t necesARrily Vllry 
according to the distance of ODe offieefrom .another and according to the-
meaM of locomotion aVAilable· .. 
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IifOBllABB IN TBB MUIIBU OJ/' INB.BOTORB (W POS'I'OI'I'IOJlS. 

864, -:Mr • .&mar Xatll Dlltt: Is it a fact that the Direotor General 
of POBts and 'felegraph, MI:Isured the lD8veowra.' ill repiy to their represen-
tations last year, tbat be would in\lreue tbell nwoberi' Will the (ioVt.lrn· 
'11ltlnt be pleased to state how ml&uy InsVllotors hl&ve been in tlu~ sinoe 
-theni' 
'l'he 1Icm0urable Jrr. A. O. Ohatteljee: No such assurance was given 

by the Director-General. In 1921 memorials were submitted by Inspectors 
-of YOost Offices praying, among other thlDgs, that they migbt;. be given the 
services of clerks and they were infonned in reply that the Director·Gcneral 
would prefer to increofle the number of sub-divisions, i.e., Inspectors' 
l'~L e , rather than to provide Inspectors witb clerb. Since then the 
volume of inspection work to be done b.v thesc officials has been reduced and 
traib(' has been below nonnal. The necessity for increasing the number of 
sub· divisions has not therefore arisen. 

ORDBJU.Y PEONS Fon INFlPECToRS or POST OrFICBS. 

865. -Mr. Amar Bath Dltt: Will the Government be pleased to 
state whether tbe Director Generul of Posts and 'felegraphs gavc tho 
oGeneral Secretary of the All-India Postal Union to understand that he 
would consider the question of restoration of orderly peons to Inspectors ot 
l'ost Offices, in the next year? If 80, will the Govemuient be pleased to 
t1tate, whether it has been done? If not, will the Government be pleased 
to state the reasons, 11.8 also when the Government proposes to restore the 
same? 
'fILe Honourable Mr. A. O. Oha\terj .. :· The Director-General infonned 

fih" Honorary General Secretary, All-India Postal and R: M. S. Union, that; 
the question of restoring the orderly peons might be reconaiderfld during 
1994·95 if this oourse were justified by the' general financial situation. The 
Dirtactor-General is reconsidering the question. 

RBoUCTIOl'f OF THE ALLOWANCB OJ' RURAL BnANCR P08TIIASTKR8. 

866. -Jrr. Am.ar .atll Dlltt: Is it 8 fact that the allowance of as 
many as 84 rural branch postmasters in the Nadia Division has ·been 
reduced by Rs. 3 to Rs. 48 month aDd two sub-oftices have been converted 
into cxtra-departmental brBDch offices lmd two or three other sub-offices 
are in contemplation ot being reduced to the status of branch officcs'l Do 
the Government propose to reconsider the matter? 
Mr. ICJ• B. Olarke: The allowance of 20 extra-departmental branch 

postmasters were reduced by, Rs. 8 Rnd of 10 s\1ch officials by Rs. 4 but 
in Il(' case is the revised amount less than the minimum of Hs. 6 prescribed 
by Government. One sub-office was reduced to the ta~u  of a depart-
mental branch office and one to that of an extra-departmental branch. 
office. In eRCh of these CBI!68 the reduction was neceRsary in order to bring 
the cost of the office within its income. The converaioD of 8 Bub-offices 
into h1'8nch OffiCP8 on t·he SRJ"nC arounds is under oonsideration, and I am 
blqlllring whether such eonversion is desirable. ' 

~ U  YROII RRAIDBNTS 01' TRR NADIA DlSTRIC'f FOR VILLAGB. P.oS'I' 

Orrl088 

867. -Mr • .&mar Bath Dutt: IA it a fROt that fl lal"fe Rum of money 
'hAl b,,"n realised from the rE\sidenta of ROme viIJRlt'es in the NRdia 
rlistrict, by way of contribution towards the maintenance of their village 
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post offices? Do the Government propose to consider .thedesira-bility of 
refunding the money so realised to the poor villagers without dela.v? 
Mr. G. B.. Olarke: A total sum of Re. 141 has been realised from the 

villagers in' respect of 8 post offices. I 8IU inquiring into the_ question 
whether'such 8 contribution was properly asked for in these cases. 

RETRENCHMENT OF POSTMBN IN THB NADIA DIVISION. 

868, ·Mr. Amar .ath Dntt: Will the Government be pleased to 
state the number of postmen curtailed in the Nadia Divisiao during the 
year 19:d8 ~ , as also how their work has been distributed? 
Mr. G. B.. Ol&rke: In 4 post offices which had 2 postmen each but 

could not support more than one, one of the appointments was abolished and 
the work carried on with the remaining postman In 8 post offices which 
had only one postman each but wt:re nevertheless working at a-
loss, the appointment was abolished and the delivery of articles was 
entrusted to an extra-departmental agent on a small allowance. In each 
of the 5 other offices, one appointment of postman has been kept vacant as 
a-measure of retrenchment and the delivery work has been redistributed 
amo.,ng the remaining postmen. 

PAY OF THE CIVil, CLBRICAL '1!:STABI.ISII'MBN'l'S, NORTH-WBST FaonIBB 
PROVINOB. 

+869. • .. 1I1Yl Kuhammad Taqub: (a) Is it a fact that at the time 
t'rf separation of the North-West ,Frontier Province the Government of India 
undthe Secretary of State had laid down a general principle that the 
ch·U establishments (including clerical) in the new Province should receive 
. ine same rates of pay as were then in force in the l'unjab, find was this 
~ in i le observed in fixing the rates of pay of civil clerical establishments 
In the new Province 'I • 

(b) Is it also a fact tha.t the Local Administration of the N. W. F. 
Province has ever since the separation been following and maintaining the 
I'unjab standard of efficiency and rates of pay of their civil olerical eetab-
IishmeDts'l 

(e) (i) If the reply to (a) and (b) be in the affirmative, will Govemme-nt 
please state why the civil clerical establishments in the N. W. F. 
]Jrovinoe are being paid less pay since Ootober 1920 than that allowed tc> 
their confreres in the Punjah. 

(iI) If the reply to (a) and (b) be in the negative, will Government 
ptease state since when, why and on what general principles the rates 
of pay of civil clerks in the N. W. F. Province have been kept at a lower 
standard than that obtaining in the Punjab for the time being? 

PAY OF CLERICS 01' TmJ IRRIGATION DRPARTMBN'l', NORTH-WBST FaolfTIBR 
PROVINCB. 

t870. ·Ka1l1vl Kuhammad Taqub: Is it a fact that the pay of oivil 
clerks of the Irrigation Department in the N. W. F. Province has been 
l'aisedto the Punjab level? If so, will Government please state whl' other 
civil cler"s serving in tho same Province are being accorded a diff8rential 
tteatment? 

._--_._-----------------
t 8eft anllwer to Qeation No. 865. 
:I: 881 answer to Que.tion No. 816. 
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RBVI8ION 01' PAY OJ' CIVIL OLaaxst N. W. l!'. PllOVINCE. 
, tB7l. *lIa1l1Yi M'IIhammad Yaql1b: Have Government received oopies of 
,1~n ·Jt lut1t n  passed 'by the ~i ilian Clerks' Aslooiation, N. W . .P. 
l'rovince-, .OD the subject of revision of pay and on other subjects of 1'ittJ 
.importance to' the civil elms in the Province? If 10, what action do 
l J~ l UUt:llt .l,rol'U8tl to tUtl ~ those Resolutions? , 

Expon'!' TltAD.· IN INDIAJf COAL. 

872. *lit. W. S. I. WiIlIoD: In view of th(l Resolution of this Assern-
.,My that a oountenailing duty on Natal Coal should be imposed in order' to 
prot.ect Hengal coal, do the Government propOile to appoint an impartial 
Board of Inquiry to inqu;1'$ into the lOlls of export markets, coal traffie 
facilities and railway freights'. the inelellso of· the railway freight rebate 
:to Rs. 2 per ton, the inHtitutioD of ~ il\l allotments of wagons for mineral 
tratJic, the provision of suitable t.vpes of wagons for such traffic, the prov!-
ai m of quick-running trains of ' full rakes. the reduction of shipping charges 
. including the provision of modern aPfJliflnctlS for tipping wagons, the eli-
mination of dumping charges at the dock, the reduction of port charges, 
and cspooiall.y wlt.n re'!ard to the development of the new high-clau coal-
fields of Karanpura and Ta]('her, and to inquire &8 to what ill the best 
'intf'l'ests of t ~ Railwavs' rmd the coal trade all a whole including thepos-
sibihty of redu(ltion of railway freight. to long-distance industrial centres, 
"ha,vinlZ' l'e!Qln;i .to the neerlR of the industries cstabliabed intheoountry? 
. AlsO t:> inqUire into the J adin~ and grading conditions a.t the (lOalfields wi,th 
, i~l regard to corrbined working of groups for grading and. despatch,. and 
,~  discharging conditiol,1s ODd facilities at ports of imports? 
.. The BODOurahle Sir Oharlel limes: It has been suggested to Govern-
ment· that an iJ;lqllir,V should· be instituted into· the question whether 
mea. u ~8 could be f,lLk,'n to encourage the export trade in IndiRn coal, ' but 
no decision has yet been reached. '  . 

DISCOVERY OF A ·BOMB FAC1'ORY .AT MANlKT.AU. 
IIr. G. PUcher (Bengal: European): May I, Sir, BRk the Honour&blJ! 

the ilOlue Member whethE'.r he can confirm, expand, or, deny Qertain 
assertions made in a te !~ 8m ~i  reached me .from Calcutta e~ll' 
yesterday morning? The telegram says: 
.. A complete bomb facltory waH unearthed by Oalouttl!> Police SaiQrclay in .ho1lllj8 

at Maniktolla. Silt live hombs of ,a Ilf.W bnd .part.iculllrly deadly type were recovered 
along with fleverar simil tr weapons 'n prOC8111 of manufacture and large qualitity of 
e1CDlo!live!l, 'I'wo Benqalil Wf're c lu~ t red·handed, botb beinR·well known to tile 
Police. It ia belioved th'lt at leaJlt une otller perSOD Dum.ged to escape fl'9D1 the 
room' bef',rc police were able .to enter. The police have 'been aware for lOme tiJ!ie 
past that a revoJllt:(ln lry party have bet'll mt\nufactU1'ing bomb. with tite o'bjeet. of 
l in~ out progrllmmc of aSII38Rinating ' t,a~n high porce officers. The bomb. found 
are',,' ·gr$J.t improvement on the type need by Indian revoh.t.ionari811 in the past. 
Provious I,omb!+-incln·ljng the bomb wh:ch Wloll thrown at Lol'd Ilardinae at Delhi, 
wAr"m'ule in c:,pr('tto tinR bound rcmnd with w:re and fitted with ciampI. Late.t 
di e ~~1 . .howp;ver .are made< "f Milt ,irc'n in parts ,nearly half-ineb. thick and clollely 
fAst-liable the il1~ grl'Mde u/If!d ~u :n  the war. One of the men.' arrested served fpr 
Hnme time in a n~ ali regimrnt ... ·  . , 

May I-add, S~ .t at I am a~ i~ this .question for three reasons. The firtlt 
iq thllt n,lth-Ill'!" I ~· i e .. 1 tllis ('arly ye8ter(ln.y morTling, T looked througJi 
t.he .. Pioneca ".laich r8llc'lld me at break-fast time tlliK morning BIld ----_ .. _---- ., " ' --..... -. -._-_ .... __ .. _ .... _-

... ·.·~ ·  .. " ... m ·No. 851; 



. DISCOVERY OF A BOMB FACTORY AT MANIKTALA. 1897 

found nothing at all relating to this incident. The seCQnd reasonls tl1at in 
liengal we feel, elipeeiaUy since Mr. Day's npll"dcr, thu.t so long u.s there 
are "',large pe$ple.oI, tbis character or type, always, supposing they e i~t, 
there is not.mng to prevent the SUDlUl.al'Y m.W,'der of ou,r frhmds and relatives 
ia Caloutta oa .the gr(Jund that they pOSies. an apparent resemblance to 
senior police ottioers. My third reason is that, if this iQf()rplation is con-
finnt-d" it goes far to establish the good faith of the Honourable the Home 
Member and' the Bengal ~e nment &0 often impugned in this House 
on the ground of arbitrary and unnec8Rsary resort to the archaic machinery 
-of liegulation IlIof 1818. 
'l'JIe Honourable str Malcolm JIalley. (Home Member): Sir, the, 

infonttl\tion to which Mr.' Pilcher refers haR appeareq in this 
m nin '~ telegrams and I have no reason to doubt its authenticity. 
At the IIIUlHl time 1 have not yet received from the Bengal 
Governmtmt an official .confirmll.tion of the· details which have been 
given in the press. I am hoping to receive a telegram Upln them in 
; ; ~ course of to-day and I shall be able perhaps to make a luJler state· 
ment on the subject. Like Mr. Pilcher I regard the news, if lill the 
detilils are authentie, 8S of an exceedingly serious nature. 

RUL1<JS UNDER HBCTION 67 OF THE GOVEUNMEN1' tJF INDIA 
ACT. 

. JIr. A. ~ l aml ~eD~a (J'anj e r:,um Trichinopoly: n~. 
Muhammadan Rural): I. (1) WIll the Government be pleased to state the 
objeets and reasons that led them to make the further amendments to tbe 
Statutory Rules under section 07 of the qt1vernment of India Act? 
(ii) Whether the sanction of the Secretary of State w8sapplied for aDd 

obtl/.1ned to these altera.tioDR? 
(;ii) Why the procedure contemplated by the provilO to section 129·A ' 

'of laying the Hules in druft bl>fore both Houses of Parliament hefoN 
bringing tot'm int.o force hnt; not peep . adopted or recommended . by the 
(iovemment of India to the Secretary of State? 

(lV) WbElther steps have been takeu to lay the Rules as now made befor.e 
both Houses of I'arliament and. if KD, what is the date on which the ~ 

~ n n nt expect them to be 80 laid? 

. (v} Whether the Government will refrain from putting th(l Rules into 
forPl-until Parliament has had at hIRst, Home opportunity to consider them 
and the Members time to undlln;tlLnd the cmrious and complicated I,rocessell' 
«)(Ultemplated by them? 
Sir .ell1'1 KODcrleft Smttb (lit!oretary, Logislative Department): 

In part (i)bf his first qU(!fltion the Honourable Member Rsks 
wha.t were the object!! and rPQflOnS for tho amendments of the 
Iudian' Legislative Rulell which t&ppoored in . 8f1,turdIlY'R Gazette. 
The reusQI) for the amendments is a very simple one. The originnl rules 
made under the sect,ion 67 of the (lov80lment of India. Aot provided n pro-
oedure for legislation passed t,hrough the two Chambers in the : ordinary 

u e~ There was no procedure ~  the special clasR of Bills dealt with und6!-
sectioD,67B. Tha. section itself'merely lays'doWll QJR.t ·where one Chltutbe ... 
h84 failed to pass R Bill in the form reC',ommended by the Goyernor Genel'"J. 
the Bill IIha11, if not already 'PQSsed by the t (~  Chamber in that (oMn: 
be laid before' that Chamber, . Rnd ~  on to describe the OODseque1'Ceii 
if ·the. second Chamber consents to orlaila toOODtleDtto the Bill. It doe& 
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[Sir Henry Mononetl Smith.] 
apt . lay down any ul~ of procedure d(ll:ll~  with t l~ ]jill ~ tlw ~ee d 
Chaniber. and tlic OrdlDllry rules WtJuld In muny ca&o8 oe mappi&Gab1e. 
}'urtber, in 08ses where a ~ mmend8ti n is made during the course· of 
the consideration of a Bill by 'Ii Chamber of the Legi&iatlJl'&-4hat is to 
88Y, after axnendmentA have ulrcady been made in. the liiU 88 int.rod.uced-
it is cl6arly necessary t.u Iny clown a procedure enabbng the· Ohamber' to come 
to a deCision then 1'.·hE'lther it will C1r will' not paM"" the Bill -in ~ e form 
recommended. Without rules the Chamber l 1i~ t be beld, by re'a80n 
of Standing Order 31, to he precluded from considering a motiou . proposing 
an amendment to any 01aul16 which, in the course of OODJrideratiol1, has 
already b¥n 8mendod (md stands part ·of t,he Bill. Stnnding Order Sl, 
as the Houlle will remember, runs: 
.. A motion mast. not raise a qOl'8tion sublltallt ially indllntica\ with one on which the 

Aasembly bas given a decillion in the !lAme II_ion." 

There are other sma.ll diffioulties in a.pplying our ordinary Rules and tbe 
Standing Orders to seotion 67B; but I think I' have said enough to show 
the Honourable Member that BOrne special rules were neoeasary. Those 
portions of the rules which deal with dililtory motions are desirable, since 
Parliament clearly did not cuntcmplute that it Khould be within the power 
of the Legislature to make a recommendation of the Governor General 
wholly ineffective. 

Part (ii) of the question. l.'his matter has beon under the consideration 
of the Government of India. for ne~l t  yetU'll. Various drafts of the 
rules have been prepared from time to time; and on the 8th November 
lut the. emme~t of India despatched oertain amendments to the 
Secretary of State for his 88Dction ; after further correspondence, the 
Secretary of State's' sanction ~ BAked, by II despatoh of the 14th FtJbruary 
1924, for the ruleH lSuolltllntiull.y in ill(' fOWl h. \i Irirh t 11l'Y lillY£, now bp(I!n 
made. Sanotion to the rules as now publiRhed :was received on the 8th 
Marob. 
Part (iii). Di8cretion a8 to the procedure f.o be adopted in sanotioning 

rules under section 129A lies entirely with the Secretafy' of State. It 
ia not for the Government of India to recommend to the Seeretory of 
State whieh 00\11'18 he should adopt, nor ~n the Government of India 881 
what considerations induced the Seoretary ·of State to follow the ordinary pro. 
,Otl(iure 'I.aid down in Bub-section (8) of seotion 129A rather than the 
.extraordinary procedure suggeated by the Honourable Member whioh is laid 
down in the proviso to that 8ub·section, 

Part (iv). The niles 89 now made will be forwarded to the Seoretary 
of State by this week's mail (they were mado too late to catch the lllst 
mail); and they will no doubt be laid before Parliament as soon 88 possible 
after they arrive. 

Part (v). In this part of the question, the Honourable Member 
luggeBts that even after receiving sanction the Oovernment of India should 
have refrained from making the rules until Parli.-ment had had some 
opportunity of considering them. I have already explained thRt it lies 
with the Secretary of State to decide whether the rules should bp laid in 
dratbt before Parliament, or whether he should sanction them fll'lJt.A8 
the 8ecretRry of StRte has s,Rnotioned, theBe ruleH, it would aene no P!lrp06e 
~ the ~ml'!  ene~1\1 In ~u~ ll to delay making, them; inlieed, he 
.a not CODstltutlonaUy 1n R pOSItion to refralD frombrinf{ing them into 
10r0elor the purpose suggested. Once the procedure adopted by the 



nOLES ONDER SEC'l'ION 67o¥ TilE GOVERNMENT OF INDIA ACT. 1~9,  , 
Secretary of Stllto in this case has been followed, the rules cannot be 
laid till they uro made, and therefore, in fact, the Booncr the 
rules are made the sooner can they be submitted for the consideration of 
Parliament. In the latter purt of the question the Honourable Member 
suggests that the making of the rules should have been delayed in order 
to give the Assembly time to understand, as he says, .. the curious nnd 
complicated prooesiltls contemplated by them ". I think if the Honourable 
Member studies the new rules agllin-possibly he has already done so by 
this time-he will find that they are neither curious nor complicated. 
The design of tho drnft was to utilise the ordinary procedure of legislation 
to the largest extent possible, and to refrain from· introducing motion.s 
new to our procedure. As I have already pointed out, the rules in the 
first. plnce, ennble certain ordinary motions to be made which might other-
iSt~ hRve t.o be postponed till the following sessiop by reason of StanlliIlg 
OJ:'der 3], and in the second place, apply some restriction to the milking of 
oertain other motions which would have .the effeot of unduly delaying the 
l\~ 8 e of the Bill. There is renlly little more in the rules; and the 
Government of nd;,~ do not consider that ~n  useful purpose wouM have 
be('n e (~d by \l li ~un  the rules before t e~' were made; nor indePd is 
Any Imcb procedure contc-'Iplated by the Act of Parliament. 

The Honournble Memocr's second part of the question is 

Kr. A. Rangaswami lyeDgar: I have not yet put the second part of 
my question, 

Mr. PresldeDt: The Honourable Member has not yet put the l~ nd 

pnrt of his question. 

Kr . .&. Bangaswaml IJeDgar: I Sl.1ppose, Mr. President, I 8m at liberty 
to put supplementary ue~t,jt n l tn both the first Bnd second parts of my 
question? 
. (Mr. President signified rus assent.) 
Kr. A. Ranguwamy IyeDgar: II (i) Are the Government aware that' 

thtl r.ew rules are designed to augment further the ·powers of exceptional 
le~i ;lati n conferr('d by 8~ ti n 67-B, and that it is not competent to them. 
to do so by exercising the powers of rule-making which do not apply to 
legildation coming under scction 67-13, but only to legislation coming under 
section 67 of the Gov('rnment of India Act . 

. Sir JleD1')' Moncrief! Smith: The Government are certainly not aware 
tha·, the new "llpfl RTe designed to augment the powers of exceptional legis-
lation conferred b.y section 67-B, nor indeed is such the CBse. Throughout 
the l~ n ide a.ti n of this matter, Government have subjected the rules to 
the minutest scrutiny with a view to assuring themselves that they do Dot 
go ~, nd the scope of section 67. They are, purely and simply, rules of 
proC'edure; they confer no powers. If they added iu the slightest degree to 
th(. powers conferred by section 67-B, they would obviously be ultr" vires, 
and the House may rest assured that they would never have received the· 
lIaDction ()f the Secretary of State. 
i 14m not; uit~ Aure that I understand what the Honourable MembCT· 

mCIUlR bv 1:he 1I,tter PArt. of thiA qneRtion, I have .assnmd him that ~ am· 
perfectly· oonvinced fhat the rilles artl not 1tltra 1lire8. He seemlJ to irttJ,ly 
that rules m'n.de under section 67 clUlnot be applied to legislation 
coming under Rectioll 67-B, but must be confined to legislation undertaken 
in the ordinary l'Iourse--he says under section M-l presume he means. 

• 
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unJP.l S(..actiOD 65. Section 07 (1) lays down .. thu.t rules may be made 
undf·r this Act for regulating the course of business in t.he Chambers of 
tha Inditm Legislature ". I presume the Honourable Member does not 
mean to suggest that it iii Dot the business of thl"l Le ildlltu ~ to consider 
il ~ recommended by the GovenlOr General under section 67-B. The 
S.,cll"n itself clearly re<luires the I.egislature to do so. 1~ 8 i l  the Honour-
o.blt' Member has in mind sub·section (5) of section 67 which II1,Ys down 
that" rules made for the purpose of this section mlly contain such general 
and supplen\ental provisions u.s t\ppcar neccssary for the purpose 
of giving full eRect to this section ". It is, howevE'r. clear that. 
tlapre can be no intention in sub-section (5) to li-mit the rule-mak-
in~ ~e  in sub-section (1). If it were so, we should be 11118ble to make 
rulc's of • procedure for the purpose of legislation paRsed in tho ordinary 
course under section 65; sect,ion 67 itself gives no power to legislate. 

lCr. A. BaDluwami IJlDlar: May I ask, Sir. whether this procedure 
is intended to give the Governor Henernl power to go to the House with 
different recommendations at different times and whether the ruleR Ul 
reo;Lrd to dilatory motioDs ure intended to ann the Government with 
the power to get over dilatory motions -by the lise of the exceptional powers 
given under section 67-D? 

Sir HeDrJ Koncrietr Smith: '1'here ute two 'lucHt,ions here, Sir. The 
first question is, as I llnderstund the Honourable Member, whether the rules 
arc intendM to enahle the Governor General, once he has made a reoom-
men·!atioll under lIf'ction 67-13, Ilt a. furt.her stage of the proceedings. to 
m ),jif)' that recollltJlendlltioJl. The answer to that iH, -the rules are not so 
intpnded, nor indeed could /lIly ,mcb matter be provided for in the rules. 
If there is power t.o modify n recomnwndBtion, that }lOWer must be inher-
E-nt in the section itself, and bv no rules that we can frame under section 
67 could we provide for such Il ·prt')c(.dure, however much we ahould like to. 

The second question "'IlS in rcgurd t,1) dilatory motions. The Honourable 
Member stated that these nJle~ l~ a din  dillltory motions were frame.! 
for thE. purpoFle of enahling the Governor General to use his powerR undEr 
Kect:on 67-B. 'I'hat i8 not the CRse, Sir. The rules were framed for this 
purpose that, when the Governor O-eneral haR made a recommt>ndatioD 
un,Jrt section 67-B, it should not be within the power of the House then to 
OM\', a motion which might have the effect of postponing the consideration 
of thE' Govemor General's recommended Bill for a period possibly -of six 
months. 

DIWaD Bahadur •• B.amachandra Rao: (OI)(Il4vari cum KiAtuu: Non-
Muhammadan Rural): Sir, may r ask the Honourable em (~ , seeing 
that he has stated that this matter haR been under thA llIlDlIidarntion of 
the Government for two years, wh.v Ii committeH of this House WH.S noi. 
summoned to examine this extremely intrica.te set of ruleR which has jusb 
heen published, lind whether it is courteR\, Hhown to t,hiN H.( U ~e that t e ~' 

rule!l with regard to its own procedure should be Mubmi1lted to the Beere 
tar.y of StatG by tho Government of I. without, this House having h,,11 
any chance of criticising them? ' 

str Henry JIoncriel Smith: There WAS no intention whatever, Sir on 
the part of the Gnvernment of India to show any discourtesy to this H~u.  
in the making of the rules, but the fnet is that the making ot" rules under thE' 
Government of India Act, is . purely an executive mutter. They rest 
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·t:etween the Government of Indio. and the Secretary of State, and the onlv 
interference that can come from the Legh!1ature is from the Houses of 
Parliament in }}ngland. Standing Orders are different matter i Standing 
Orders arc supplementary to the rules and, as the House knows, the H UH~ 
can itseif amend these Stunding Orders. 

Mr. A. lI.&Dgaswami Iyengar: May I know, Sir, whether the effect of 
the rules now made with regard. to dilu.tor,Y motions is this that the Gov· 
ernment introduce the Bill with the ordinary recommendation of the GO\'-
ernment, namely, thu.t it is a Government Bill, and that, if the House 
makes amendments therein, it is for the Home Member or the Member in 
charge of the liill to say " Stop this or I will bring the special recom-
mendation of the Viceroy " and forthwith it is attached to the Bill and 
uppended to it there that, if it is not passed in the fonn recommended, th.l 
Viceroy will of course as a matter of automatic action proceed to certify it 
and make it law. 

Sir Henry KoncrieJr Smith: It certainly is the intention of the rules. 
Sir, that a procedure should be devised which will cnable-not enabl"!, 
because the section itself enables the Governor General to do tha1r-which 
will provide that the recommendation made by the Governor General in 
the oourse of consideration of 8 Bill shall be considered by the House 
'l'here is undoubtedly a. power under section 67B to enable the Governor 
General to make a recommendation in respect of a Bill which the House 
has already given leave to introduce. 'I'hllt recommendation can be made 
at any time in the (lourso of the passage of the Bill through the Chamber. 

~ ' e Honourable Member had another part to his question which was 
wbether, if tha.t rE'commendntion were made, the rules provide that th:) 
Goycmor General should nutomaticBlly then certify the Bill and mak.\ 
the Bill law. Well, if that was the Honourable Member's question, I 
may assure him that· it is not the case. The law itself-not the rules-t,ho 
law itself enables t,he Governor General to make it law in the fonn in 
which he has recommended after one Chamber hall failed to pailS it in the 
foml recommended, hut it does not by any means compel the Govemor 
General to make it law. It is perfectly open to the Governor General to 
.-abandon nny recommendation that he has submitted to the House. 

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, ma.:v I enquire whether these rules have been framed in 
consequence of any difficult.y experienced by the GOVl'rmnent, during th" 
last Assembly wit.h reference to any particular Rill? . 

Sir Henry KoncrieJr Smith: The Honourahle ME'mhcr no doubt hns in 
mind t,he last Finance Bill. As it haPl1ened. by pure BC(lident the reeom-
mendat,ion of the Governor General in re.spect of the Finllnce Bill laRt 
March was made at a IIt,age which enabled our ordinary rules of procedure 
to be applied. The Government in fact oxperil"nced no difficulty in regard 
to that particular Bill. But it is to meet numerous difficulties that can· 
·he anticipated, that may arise over '.lny Bill,' that the rules have been 
framed. • . 
Dr. H. S. Goar: I take it, Sir, then, the n u a lt~ Member means 

:t.hnt t,hesCl rules were not made post facto to overq,ome 
IL difficulty th"t hUd urh;; .. n ill prlwt,ice hilt t,hnt thl'RC rules have been • 
frRmed in' view of difficulties thl\t lnlly OrillC in the future. 

Sir .enry KoncrleJr Smith: That is more or less ~e t, Sir. If in. the 
inst (,Bse of the last FinRTlce Bill, the Governor General 8 recommendatIons 
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had been mnde posl:lihl.Y nt, Bn.v other Rtage of the Hill than at tho stage at 
it was made, then we ~ uld nV ~ Elxporiencod difficulties. 

Dr. H. S: Gour: If 1'0, may I inquire whllt "'ItR tho urgfltlC." of rushim' 
these rules through this HUUFle? 

Sir Heury lIoncnef!" Smith: It, has tuken \18 two ~'el\  to. rmlh thcru 
through. 
][r .•• It.uguwamt IYlDlar: :MIIY I take it. Hir. thut it is the ini ~ 

of the Honour,ahle Mf'mber thllt. wheu once thtl Viceroy has recommended 
a Bill to be paRRed h.v this AI:lscmbly in !I. purti(IU\lIl' fonn as being eSHN1-
tial for the safety, tranquillity and interests of Brititlh India, it is open to 
him to refrain from e ti . in~ the Bill lifter t,h(l HOlUie hRIl rejt'ct(ld it 'l;; 
entirely within his discretion to do so? 

Sir Henry Konen •• Smith: ft is cllt.il'cl,Y within tilt) GOVOI'IIOl" G<'IIf'rll"Fl 
discretion to refrtlin from eerti(ring a Bill which hllR bef'n rf'commend('rl. 
Jf the Governor General reCOIiUlllllJdl; a Bill to this House, and this H u;;;l~ 

mnkt'& a.mendments in the mn nnel passes the Bill in a porticulRr form, 
vhich it is true is not thc recomm(lnded form,-thc Govemor Gener"l 
can abandon hiliJ recommendation and allow the courtlc of 1 ~~i!;lllti( n to 
proceed. l.'hat is to say, the Bill would go to the other Hou<,Jc und t,hey 
would be asked to take into consideration the Dill 8R pRss('d ~' t '~ 

Assembly. ~at would be entirely irrespElctive of tho recommendntion. 

Mr ••• Banguwaml Iyengar: I 11m asking. Sir, whHther it would be celli· 
sistent with that t~ t.i i e.ti n or recommendation for bim to do Sf). 

Sir Henry Moncrief! Smith: It mighl be illClonsj"f,C'ut with the certifi· 
ca.tion because the certification ill tllllt t·he pS8lll1ge of the Hill is (,BRent-ial 
for the safety, trsnquillity or interests of Brit,ish Indiu, but up to that time 
t e ~ hOIl bpon no cBrtincfl.tiol1. lhcre hall only bef'JI fl. rccornmendatioll \;0 
the HOUKO thnt it Hhould paSR the· Bill in t\ particular fornl. 

IIr ••• Banguwamt Iyengar: All essential to thEl ..... 

Sir Helll'J' KoDerle. Smith: No, not essential. I fear the Honourabltl· 
Member is making u mistake. '1'hat word does not npply to recommend,,· 
tions. 

Dr. Jr. S. Gour: b the Honourable Member nwal'e of any precedent 
from the procedure of tho House of Commons justifying these rulml? 

Sir Henry Koncrl •• Smith: No, Sir. I do not know of any. 

Mr. It. O. -8OIY (Dacca Division: Non·Muhammadan !lura]): Sir, will 
the Honourablo Member refer to the new rule 86-A which runs lUI, 
follows: . 
.. Where a dilatory motion lias been carried in rellpect of a Government. BUl and, 

the member in charge of the Bill intimates to the Chamber that. it. is proposed to re-
introduce the Bill and to move the Governor Gt>neral to make a recommendation in 
respect tbereof Inch .1 is referred to in eectian 678 .  •  •  " 

Will the Honourable em ~  be p1eased to say unde't what provision of the 
Government of India Act. or rules framed thereunder is it permissible for Q 
Member in charge of n Bill to mOVA th(l Govemor GenerRlt.o mllkp A.l'POOm-
, menllation llllder RClction 67B of the Government of 1 ndi'A. A(\t.? 

Sir H.nry MoDCrl.. Smith: 'l'here iij no provision of the e ulu D~i 
of India Act, Sir, that enables the Government of India to move the Gov-
ernor General to exercil'lo hill powe1'8. It iF! not " motion put forward by 
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'lto\'tlrUllwnt at 11.11 but 1 think thtl Housl.' will renlise that it should be open 
to the Government; of .I ndiu. lit ~n t to t.puder advice to the Governor Gen-
erltl ill tho maUer. 

Mr. ]f. X. lOIhI (Nominated: Labour Interests)': Sir, 1 do not under-
t:ttmd one point. Sir Henry MoneritJff Smith said these new rules do not 
take away tmy powers given to the Assembly by the Government of India 
Act. 'J.' t~ Govornment of India Act hall given powC'r to the Rouse t.o make 
i& dilatory motion. . 

The Honourable Sir lIalcolm Halley: No, Sil'o 

Xr. ]f. II. lOIhl: We CUll move that the (' n id~ atil n of thl' Bill bl' 
J)oAtponed. 

Mr. Prell1dent: In vjew of thti importance which Members attach til thi" 
Kubjeclr-nud 1 H.ckuowJedgc that it h; au importllnt Rubject--I think we had 
better defer further qUtlHiions 011 it till thl\ HoU!;o hll;, had more time W 
!it;ud~  the ruleR. M.V Honourable frit'lld, the Sl'cretary ill the Legislative 
Department, hat; had a fairl.'· long iuuiugt-l and is lItill not· out; so Mem-
bers caD uHk further qUE'HtioJ)K when thl'Y have n~id ed the tC'nnH of th ~ 
now Hult's. 

~H' ' ln n (llJ1~H ~~ AND S J~] H. 

J~~ 'H '  Olt' TIIK ENHANCED SALT-"AX ON ,'UE WOlUUXO l\hN'H KXPRNSE8. 

2<M. Kr. B. G. Ooob: Will Governmpnt be pleuedto state whethe': 
t.lIOY hlwe mllde any inquiries in vltrioul! purt,s of the country a8 to the 
ditlerclwe which the E)UMnced salt tux hus made to the working man's 
~~ t'l He8, H.ud, if KO, the result of those inquiries? 

The Honourable Slr Bull Blackett: No specific or formal inquiry wa: 
undertaken. But the GovcrnUlcLt t~  stepH to watch the movements of 
retail prices throughout India week by week, and to gather all the informa· 
tion they eould AS to the effect of thp. increm,e in price. The general tenor 
(If the iulorn18tioJl re.ccived WI18 thut the in ea!ll~ waR passing practically 
Ilnnotilled by the bulle of the populat.ioll. Ali Fltated 11 year ago during the 
Budget de tlt(·~  Ulll st,nt,istim; show t.hlLt thE' nv(\ruge cost to· the' consumer 
-of tho increaRH in the tux from Re. 1.4-0 t.o lts. 2-8-0 per maund could not 
exceed 3 alllUS per head, or 1e8s than" rupee per fa.mil'y per Rnnwn. 
Judging by the uVt!rage prices of rdnil BaH, during the pust, ~'en  this was ;m 
t,he whole nn ovcr-eFltiomte. 

205. Kr. K, It. Acharya: (a) Will Govemment be pleased to Bay (1) 
whether &Dy petition hlls been received this year from the Fosto! 
]i~ n l e  Union t'iLher directl:v or through Hie Director (hmel"ul of POi.t, 
-Offices for B&Dction of improved scales of pay, (2) whether it is true that. 
Government have declined to entertain the petition? 

(II) ~ Government prepared to e ll~idl'  wlwtll('r out· of the sm' 
plus pOlltal revenues el\rned by the hard work of tlI" employes of t e.D'~
partment.8 percentage may not he Ret n lu~ ~  UjC improv(>ment of tJlC 
pa'y and prospect.s of t,he said em}lloyes perIOd wally ? • 

The Bonourable Mr. A. O. Oha,tert .. : (0.) Tlw reply t., both pllrts is i.u 
t.h;' nlTirflHltiw. 
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(b) Government cannot accept the view that any further improvement 
is required at the pres(!nt t.ime in the pRy of the employes of the Post 
Office. I would remind the Honourable Mernber t;ilRt their pRy was very 
substRntially improved on the recommendll,tions of II Committee in 1020 
whe.n price conditions were vm'y muc·h worse thuu tlw,V lire at thl:! present 
time, and in this connection I would invite my Honournble friend's Iltten· 
tion to the views e l~ Sed by t ll~ RetrenchmEmt Comrnitteo in pnrngraph 
9 OD page 284 of their Heport. Apart from this r would point out that, the 
estimated surplus of the Depurtment for next year is only HR. 24 lakhs nA 
shown in the Profit Ilnd Loss account while the sCllles of pay which thl' 
Union have asked for would involve Ii further annual expenditure of not leaR 
than 8 cl'OreR of rupees on the l)ostnl side only, upart from !!imi1ur in ~ en e  

which would cprtainl.v bc' demnndcd by th,· 1'elt'graph I'Itaft. 

OaDUS FOR WAGONf4 FOR S'l'A'l'S RAII.WAYA FUOM INUIAN FntMR .• 

206. JIr. W. S. I. WWIOD: (iI) Is it a fact as atated in the" States·· 
maD" of Thursday, 28th February 1924, that the tenders received by tltt-
Railway Board for building 3,000 wagons were mostly required for Com-
pany.managed railways? 
(b) If so, will 'bovemment state why it is not proposed to order a..,~ 

wagons for State Railways from Indiau. firms tbis year, having regard to· 
the 6 year programme which contemplated the buildiDg of 82,800 \ugOlJll 
in the 5 years commencing lat April 1922, and to the communique dated 1st, 
March 1918, which definitely pledged Government to purchase in IndiH. 
2,500 broad gauge aDd 500 metre gauge wagons annually for 10 yeRN 

(e) Will Government state if their decision w8Barrind at bel!}r., (r' 
after the receipt of the report of the Tariff Board. 

(d) Are Government aware that the inevitable result of this decision Will 
1)(1 that Indian wllgon builders will be forced to (Ilosc their ,,~ Jl ! nnd 
to dispeJ'Jile their 5,000 empIo.vefi wholle wages ~e llte to ltH. 2ll lllc,,; 
yearly? 

(e) Is it a fact that a large Dumber of wagons are at present laid of! 
aWaiting repairs? • 

(f) If the answer to part (6) is in the aflinnative, do the Government 
intend to corne to n very (1nrly arrangement for Indian WUgntl buildcrM t~  

u,ndertuko wagon repairs? 

'rile Honourable Sir Oharl .. InD .. : (a) It is 8 fact that t ~ a,OO()· 
WBgODfi reforred to in the call for tonders were nearly all r{'qnirl'd for tilt' 
Company-managed rui]wBYs. 

(b) A careful eXAmination of t he position uudt:ll'taken ~t the instance ..,6 
the Itetrenchllwnt ( mmittel~ hu," shown that the Stnte work(!d 
ruilwl1Ys huve lit present RM llumy wagons ft!;I' they need and further 
provit;ion during the ('llrrent yenr could not be justified. I mUlJtlurther' 
remind tlw Honourahlc Member t,hRt thl' guarRntee given WRA not an SbAO-
lute. ~lJl'l ntee bllt WAH RubjE!C't to important conditionFi particularly us t(l 

i(\l~. 

(c) 'rhe tenders for tho 3,000 wagons werc re(wived on the 22nd Januar.,· 
and !he rtlcomuumdationK of t,he UHilway ~ d werf' mude bl'fore rocoipt 
of the report of t (~ Tariil Hoard. 

< (d) The finnR in Ul~ ti n will no doubt awnit the Tarift Board '8 report 
bMore ~a in  too CClUNe of Retion MUJfReated. 
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I.e) Since tnc war rcpuirK of wagons have been in arrears. The pOtlit.ioll 
has improvedund it h; hoped that nonnal condit,iolls will he estabhshed in 
the near future. 

(J) l'ropotlf.LIs t.o pll100 wagon repuirH, which are in excess of ihe cupucit..y 
of the ru.ilwllY repair whOI)!!, in the lu.mds of private finns have been con-
sidered on several OCC8HioJlII in ('(~ent years. 'rhe difficulties involved arl! 
considerable-impossibility of guarunteeing coutilluity of Itny pnrticullll" 
cla88 of work, grea.t variety of types of wagOJlH Ilnd nature of work required 
and difficulty in nrriving ut 8 l.ti ll(!t( ~· temlR of t: m~nt. The propOSl1hl 
hnve helm found im l\ ti(~n l '. 

~l .1t OF }<jt!lWl'K-\N AND INDIAX Ih:sIUEN'1'S .,,:'1;11 1'OI,I'I'I(:AI. AO'KlI:1'S IN 

INDIAN t-h'A'fES. 

007. Bat Sahlb •• BarbJla8 Barcia: Will Government be pleased to. 
state thc number of Europelms and Indians rt'8pect,ivcl,v employed by tt .. , 
Government of India in its politicnl fler\,iee liS RCRidents and Politic.,l 
Agents in Indian States? 

Mr. 1:. B. Bowell: TIlt' umnllllr of lte8idcntl'l Itud Polit.icnl Aj{t'IJLs ilL 
lndinn StRtt'8 il'l Ht All of thf'JI1 nrl' u elU1~. 

INmAN!! HOl,DlNU MEmeAf, AI'POINTMEN'fA IN TnE POl.JTWAf, l>EPAIt'l'MJo:N'I'. 

008. Bat laldb •• Barbllu Sarda: Will the Government be pleased te-
state the number or Indians holding medical appointments in the Political 
Department of >the Government of India but not empl9yed in BritiRh pn 
vincos under the direct management of that Government? 

Mr. E. B. Bowell: TI\t' inforHlut.ion l'I'qui)"C'd if! \){'iug' cllllt'd·('d 1111(1 
will hI" I'Illpplh·d to thl' H ll u ll ll~ l\1'<.mhpr in a\lf' ('ourRe'. 

I.nco. !: J~  Olli TUE J~ B. Allill C. 1. U"'H.W.U'. 

209. Bat Sahib •• Barbllu Sarela: Will Government be pleasod to state-
the number of }'oremen holding permanent appointments ill the U)co. Ill.&(; 
Carria.ge WorkshoPR of the R.  R. & C. I. Railway at Ajme'r and how many 
of these are Indians? 

The Bonourable Sir Oharlea Innes: Oovt'rnnH'l1t hnw 110 illi'OI·llluti'llt. 
hilt will mllke inquir·ip;.;. 

1\lU.ITAUY AISHIH'l'AX'J' AND S\llJ-Aiitll!;TAN'l' H1JltOEONH. 

210. Mr. K. &. Lohobn: With reference to unstarred question ~ 
167 (b) will the Government be pleased to say: . 

• 

(a) If they know that for a long period for both the Militor; Sub-
AijsiRtunt Surgeons I'lld AHsistnnt SllrgponH cllts8l'!s, • 

(i) the standard of admission wus the .Matricula.tion or its cqui. 
valent, 

(ii) the course extended to three or f Ill' years during. tl!e 
same periods, 

(iii) the final qualifying examination was the I.. C. p, S. of 
Bombay in the Bombay Presidency, and an equiva.lent ona 
in other presidencies. 
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(IJ) If there was any difference in both the c1cases (i) in the atanclard 
of admission, (ii) syllabus, (iii) llumber of attendance d8~  
at the hospital, (iv) number of Icdures and practical and 
clinical attendances in cach subject-from the year in which 
Matriculation was the standard of oomissioll for the Military 
Sub·AsBistant Surgeon class in the medical schools? 

III. K. Burdon: (a) (i). The Matriculation sto.lldllrd for ucitUiliSioll liO 

'the Sub-Assistant Surgeon's course WBIiJ not mHde compulsory till ]'ebruary 
1919. Candidates for the Military ARsistant Surgoon's clau were Ildnlitted 
till 1920 on the result of a competitive examination held by the D. G., 
I.M.S., the standard of which was regarded I1.R l'quivalent to thnt (Jf tJ\l' 
Matriculation examination. 

(ii) The clllTiculwn for MilitQr.y Assh,t.llut Surgeons a8e te~ed froUl 
four to five years in 1919. The cUlTiculum for ¥iJitarySub.Assistant Sur· 
geons was extt'nded from three to four years in 1906. It remains at four 
~a  to.day. 

(iii) The L. C. 1). A., Momba.", Wf!.S not introduced ~' the Collt)ge ,)1 
Physicians and SurgflOns till un 7. Befort! then, Sub·Assistant Surgeonll 
were given 1\ qualifying certtficBte bv the Principals of the Medi· 
cal Schools wherein they were trained. Military AssistBnt Surgeons obtain· 
ed a qualifying certificate after an.examinAtlon held by the D. G., I.M.S. 
(b) The ,ooure of t-rllinillf( for Milito.ry . S i8~t Surgeon. is quite dif· 

ferent. frOtn that for Sub·As!listant Surgeons. 'I'he fOrOwr ,w'e educated ·,L 
the Mec1ical Colh18$ls 3nd attend .imilar c1aSties to those studyillJl for the 
UniverSit:v degrees. The latter al' ~ trained at tl1 .~ ME'dical Schools whets 
the Kt,Rndaml'l uf I'quipment Imd tonchinA' Ilrfl ('ntirel.'· difFerellt. 

}In.ITAlll' ASSlR'rANT AND St:n . .'\SSISTANT SUltOEO!'UI. 

:Hl. Mr. K. G. Lohokare: (1) H ~ the sLnudard of IIdmillsiun for t.ho 
~lit .  AssiHtont. Surgeons clf1sB heen raiRcd; if flO, 

(i) When was the change introduoed? 
(li) What is the admission standard since then? 

,!, 

(iii) 18 it the same 88 required by the University of "be Province 
in which t.ho Cill!!Rell are )()('ated or is it: Ruch na is accopted 
by the General MedicaJOou1lCil? 

(iv) What ~  the period of instruction? 

(v) Is the syllabus that of allY Indian UniverHiiv course or one 
. aceepted by the OOll£'rnJ Medical Council? ~ 

( .. i) 115 the quuliIyiug 1Jiplol1ltL ~ i t ll , in :t,he Unit ... Kmgdom'l 

(2). How many pupils have qualmed themselves Rnd been admitted to 
the cadre 8in~e the ehange? ' * 
(8) Do the Government know that-
(i) thp qtIlLJif\C'lltion whic·h thp :\fiIital',\' S. A. 8. hold il'l rcght.rllbl" 

in IndiK, '  '  • 

.' .(ii) l\filitar.y H. A. S. hold eivil H[lpointmf!uts in Rome 1)lncca. 
(iii) Military S. A. H., (,;unt01luwnt Hmlpit,n,]8, hll\'eto treKt the 
. civil populution, ' 

j'(iv) f,he Provillciul e~li( U  He'i\'iHtratioIl' A(!ii'ol rf'(JUlrll 1,hat modicI"! 
men in institut,ionl'i maintlLim'd at public (~ ! lt8 are registered? 
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JIr. B. Burdon: (1) Yes. The five-year curriculum waR introduced ill 
HH9. The svstem of admission bv selection from the candidates with 0. 

~8iaed' standafd of preliminary education was introduced in 1920." 

., 

(ii) 'rho li'dmission standard now is: 

(a) Preliminary examination in Arts rC(lOgnised by tbe General Me-
dical Council; 

(b) 'l'ho Intnnnediate extUniuBtioll in Science of a rC:lcognised Univer-
t;ii,.' • ~ ~.. vambrldgc Senior Local examination, old standard 
.. ~.: din  to t.he revised reguJlitions for 1917, or sny cxaminu-
to.vn which is accepted hy the Local Government 8S equiva-
lent thereto; . . 

(c) 'l'he Jnt.emlediate Exumillution in Arts uud Science of the Madras 
University. or ali (Jxumination accepted by the Madras Syn-
dil~at\! itS equivalent thereto or one of the examinatiolls which 
Ilro recognised by· the Ganeml Medical Council. 

(~ii  Each Unh'crsity regulates it", own, stundard of IldllliRflion to itd 
medICal degrees. The RtllDdard is, ut present, acct'ptcd by the General 
Medical Council. . 

(iv) Five yean. 
(v) Military Assifoltant Surgeons attend the slum-oourses as laid down 

by the mf1dicBI colll·ges to comply with t.he Uni\'erflity rE'gulatioDs. These 
,nourses Ilrl', at pres('nt, Itccepted by t,he Gener81 Mt"dical C.ouncil.· 

(vi) The 1\1. B. degree of the Indian Universities is, at present·, regis-
trable in t,hc Unit,ed Kingdom. The qUluifying diploma obtained up to now 
bv tho :\filitary Assistant 8urgeon it; not e i!;t l\ ll~ in the United King-
.dam. . 

(2) None. 

(II) (i), (ii). (iii). and (iv). Yes. 

OPENING OF A BEEF Suop NEAR THR HINDU QUAltTEltS IN UAISINA. 

212. Sardar xanar Singh: (4) Is it a faot that a beef shop has been 
opened near the Gol mllrket in Raisins close to the quarters occupied by 
Hindus? . 

(b) In dderCllce to Hindu eeli~  do t ~ Gm'ornment propose to 
-order it,s removal t,O Rome ot.her locality? 

I 
The HODourable Mr. A. O. Ohatteriee: 'rile 1lIt-IlL shOIJS Ilre JO{lllted on 

the outpr edge of t,he Cimulnr ll l~t. nt HBisinrl. in " building which if'! nl-
togetht>r distinct from th., Hl'XI\gonltl Market in tho ('f!ntrp. '!'he Hexago-
nul Ma.rl{et itself ill {'llti"t.J,v r(.!wrved for tho Rtalhol of ordillRry Indiltn food-
,d,utfli\ Imd l't (\ i~~ . No one using tho vflgl·tllule, fruit, poultry, milk 'Jr 
hrlllld, shopil round themllrket Heed gil nt.'ur l·IW huilding, inflide which 
muhon Ilnd hoef uro 011 Rlllo. In pArticultLr t·hl' shopt: "et apa.rt for the sale 
,of benf lire cut nff from t,}w mutton \ ~, and so plnced liS to be out of 
Hight. of an,YOllf' not. Ilct\lsll:v (l tt~ illl  them. Bver.,' precaution hus thus 
bNm tliken to l)rovide fAcilitic!; for mnrketiJ\!:{ for .tIl dllRSl'S of t ~ commu-
nitly without. offending the S118ctl})t,ihilitieR of lilly pnrtichllLr section. 
rrhere ure two qunrters to1' clerks living in Indian Ht,yle, the back ~~m·

pouud wall of which is within -to feet of thl' hoek of the beef shop. No 
Hindu is rlOmpclled to occnpy thNIC qUllrt(!rs. . 

~ e nment do not propose to ordr.'r the em l~l ~i, e bf'f'f .. hop to any 
.01Iw1' loeo.1ity. 



ELECTION Olt' THE STANDING FINANCE COMMITTEE. 

'!'he JlOIlOurab18 Sir Basil Blackett (Finance Member): Sir. I beg to' 
tnovc: 

.. That this .Assembly do proceed to the election in Buch method as may be approved' 
by the Honourable the President, of a Standmp; Finance Committee of the Assembly 
Dot exceeding fourteen in number to which IIhnll be added ODe member of the ABsembly 
to be nominated by the Governor General. The member 110 nominated .hall be Chair-
man of the Committee." 

'fhe motion WBil adopted. 

Mr. Prel1dent: As B result of the decision jURt madtJ b:; the House I 
have to announce that nominations for this Committee will be received o\' 
the Secretary up till a o'clock, n the afternoon of Wednesday, the tQth 
March, and the election, if necessary, will be held ill this Chamber on 
Monday, the 24th M"arch. The method of eJection will be the same as in 
the case of other Standing Committees. 

THJtJ BUDGE1.'-THE INDIAN }I'INANCE BILL. 

FINAL STAGE. 

The BODOarabIe SIr Bull Blackett. (Finance Member): t;ir, I btlg 00, 
move: 

,. That the Bill to fix the duty 011 salt manufactured in, or imported by land into, 
certain parte of Brit-ish India, to remit or vary certain duties leviable under the Indian 
TAriff Act, 1894, to fix maximum rates of postage under the Indian PORt Office Act, 
18118. to 'reduce the import Rnd ext"i!e duties on motor spirit, further to amend tht'! 
Indian  Paper Currency Ad, 1923, and til fix rIdes of iJl(:omo-t.ax, be taken into, 
I!on6ideratioD ... 

Sir, I have firHt of IIll un unnOUJl('Cmellt, to lUake. 111 uccordl&nce with 
what the Government understand to be the un8Dim ~  desire of this 
HOUR(! Ilnd in response to views eXl'feHl!Ied to me pel'8onally' from every 
qun.rlier, the Oovemor Oeneral in Council has decided that the four' 
JJcmlltldR for GrantR thut were 80 fully conf!idered by this House on 
Monday 18Ht in respect of Custom!;, Taxes on Income, SnIt BOd Opium. 
nrc eflMCntinl to the discharge of his respouHibility. I huve to I"y II 
declaration· Oil th,' tahle a(!(:ordi 'Ill;)'. ~J' l.\  d,·durntioll 011 ' l~ . "'lu·,;;·· 
four nem n(lt~ will thcrefore bc rel\torecl_ 

Two further reductions were made by the House during the (lOUrse of' 
t.he dilfCuBsion of tbe Demands for Grunts, nHmely, /I reduotion of Rs. 100, 
in the CBBe of }'oreKts and of UK. 25 Inkhl'l in. the . ~ e of RailwaYII. ,It iii 
not proposed to restore theMe grQntK to thoU'. orlgIn,,1 figure. The total 
Railway grant asked for WIIM HI!!. 67,71,60,000, A rcduction of RH. 25· 
hlkhs ill this total C811 t.herefore be uClcepted Ilil n reduction of estimate 
which does not require t.hat the Government should take Mpooial steps to' 
roouoe uecesflj.ry eXf'tmditure. In a vote of thiK size, i~ if! of course quitE' 
possible that when the final out·tum of the year is known, we may find 
thalli unde .~en lin  to a larger amount than Rs. 25 lakhs mRY havt' 
occurred, whIle, on the other hand, in view of the nRtur(' of the Demand. 
namely, for the working expensell of the Railways, it is always possible· 

• Printed all aD Appendix to these Prooeeclinp. 

( 1908 ) 
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that if the ,yeal' provlls more prosperous thau we havll I!l!timat.ed, UIIl 
growth of gross railway revenue will require lurgor spending ox! working 
expenses in which case we .should of course have to come baek for a 
supplementH.ry demand, In a<',cepting IJ. reduction of ~  lakhs in respect 
of Hailways, 1 desire on behlll£ of the Uovernment to draw the attention 
of tho HouMc to Il fact which iN Immetimel!; not sufficiently noticed, 
nlunely, that the figures of expenditure nre estimates. They reprcKent 
the best npproximation which we CBn u~  to the amount whieh will be 
required for <lBrrying on the services which the Government huve to carry 
on for the year on the basis of It given policy. i'he }'inance Department 
docs itF; best to present estimates which fLro minimum estimates subject 
only to the necessity of avoiding, if posRiblc, the risk of coming back for 
a sUPl'lt'fllentar,Y grant. I heard one Membt'r in the course of last ee '~ 

dehltt(l suggest; that t.he Government's unwillingness to mAke Il reduction 
WitS dne to whitt he Nllled the doct.rine of prestige, And I Tloticed n 
statement ill one of t (~ newspapers to.dny t.o the effect tbnt •• it is .well· 
known tlillt, all br1\nohes of C:rOvernment kElep sOlne margin for cuts by the 
Assembly in the Budget estiml1tt'R ". Thllt statement is, Sir, absolutely 
without foundation. No FinQt!.ce· Department that was worth its salt 
(Laughter) would drellm of permitting itself to be put in j,luch /l. pOl:lition. 
1'he estimates Me the estimates of what is required for carrying on the 
services on the baRis of a given policy. The Government cannot deliberately 
introduce l'!Fltimates leaving a nice little sum to be given 11way in the 
C10UrRf' of dis(luRsion. Obviously yon cannot Arrive lit, nnything on thnt 
hasis. The result must be that normally utt~ arc only possible in the 
Assembly if the ARsemhly either pickH out particular item~ of expenditure 
nnel says ., Thm should not be spent " or a particular policy and says 
If 'j'his policy must be modified with fI view to introducing economy ". 
ene a~ cut .. without spol'ifying the itemR in respect of whiph they ure Cl1t 
cannot be QC(lcpten by t.he Govenunent as u rule, IlDd if they ore accepted 
for the time being, they cannot be further accept.ed as a basis for reducing 
t, l~ Government's estimlttes of the money requircd for the year to carry 
on the le i ~e l  the ways anel TlIP.An8 which they require. Instead of 
actually restoring It grant, it is possihle, IlR wus done Ills1: year, to include 
certain cuts in the figures' of totul expenditure, nnder Rome l;neh head lUI 
monoy probably required for ';luppJempntnries. We have got to work out 
n Hound finllnc:inl RYRt.em to meet the sit,nation in t,his House and we must, 
therefore, I think, keep in mind t,he impossibility of tho Governlnent 
drawing up their estimateR in 81Wh 1\ form that they eRn 1\ccept large cuts 
in the course of the disc'.UsRion of the estimateR. 'rhey may accept. them 
as indwations that spechu economy in particular directions is desired, but 
they cannot go on to accept them IlR modifying the (lstimnteR of the total 
revenue and the totnl expenditure us the Government see it before the 
year is bogun. 

The cut in Unilways of Rfl. 25 lakhs involveR, in the form in which: 
our e timl~te8 me presented, not a reduction in our expendituro but au 
increase in our estimate of revenueR. The effect of the changes that have· 
been made, including that cut Ilnd the udoption of the Hail way estimate 
on the bltRis, for the time being, of non· separation Bnd certain other minor-
changes t ~t have been introduced in the expenditure side is 8S follows: 
The total revenue of the year is now estimated at Hs. 1,81,58,08,Q(Xl-
This revenue is on the basis of HfI. 2 snIt tllX. It corresponds to the· 
figures printE)d in our estimates, and does not include any allowance fo1' the. 
time being for reduction in ProvinciltJ contributionR. The expenditure is. 
now estimated at Ilil. 1,2\1,89,60.IlOO. leRving II surpJuR (If RR. 1.nS,47,lOO. 
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[Sir Basil Blackett,) 
''I'hat ill, if the proposals which thli Government, made are uccepted, and 
~ Rs. Ii erOl'es distributed in relief of Provinciul contributions, the final 
surplus for the year becomes Rs, 18,47,100, 

When I spoke in reply" to the general debate on the Budget discusllUon, 
in the intj.erest of economy of time, and as we were all tired, I j(~tti ned 

.quite a consjderllble cargo of 1lD8wers to points that had been raised 
-during the debate in thf:l IlDticipation that I should have an opportunity 
of dealing with them when I came to UJove that the ll'inance Bill be 
taken int.o consideration. After n careful study of the Budget discussions 
I find that practically all the points with which I then postponed dealing 
have been raised again and answered in the course of the discussion on 
t.he Dem~d8 for Grants. The chief points which I find have not been 
touched on, or have been only insufficIently touched on, lU'e Q.eU1;ain refer-
ences to the so-called luxury duties, in particular, the mclusion of gla ... 
bangles and motor cars in that oategory, exciiJc duty on motor spirit, aud 
the question -of cotton excisc. In regu.rd ,to the H (~ llltld luxury duties, I 
do not think I need say more than that; while there might (Iertainly b, 
advantages in reducing the rate in some inastallcetl, we cannot afford to do 
so, and if there is any detriment caused to trade by thoso dutieR at the prt>· 
sent time, it iK not, in our opinion, HO serious aK to require Ii HlIoCrifioo of Ollr 
revenuo at present. The duty on motor spirit I think r mm (lonveniontl,: 
leave to be dealt with by my Honourable friend, Sir Clul.rleM Inno" , when 
we oome to the detailed discussion of the inan(~e Bill. In rl'g"rd to cotton 
·eXClSe ~e have a discUHliion dne n('xt Thursday, and HI) I '!laud not lwtici· 
pa'te it now except perhaps to say that in e i8ti~l  circllmst.811(!ell we clearl" ' 
cBnDO't afford t.he los8 of revenuc involved. Moreover, aud t,his ill II point t..) 
which I would llraw the attention of my MlldrM friends, the pledges given 
'by the Govcrnment of India that they would 80 conduct, and are su 
-conducting., their financial policy UtI to reduce and oventually extinguish 
the Provincial contributions Dt the curliest posHible moment, are not', in 
my opinion, consistent with III immediate reduction in such a duty as the 
cotton excise duty or with any promiflc ¥> give it Ilny priority in present 
circumstances. 

For debating purpoKcK certain argumcntK were brought forward to IJrovtl 
that tho Budget thill yeur does not really bnll.\lWO itKolf. I do not think I 
need entO!' deeply into those purticulllr Ilrgumcnts. It would be equally 
true to say that ill est.imating tho Budget balance we 8 l~ nSllUmed 
incorrectly, if one or two speakers who spoke ought, to be bdip,vpd, thnt tllt~ 
income-tax will be renewed for the next your. The Budget eAtirnlltc8 
ore introduced on tho assumption that t.he existing tuxation would be 
continued except in so fur RS suggestions ure mado for itA rt!duct.ioll. But 
I cannot raiterute too often my view thnt we Mull not hl1ve n !'CItBy 
balanced Budget so long as we have nine ~ S of rupees of Provincial 
contributions between lit; lind an Ilctuul Ilurplus. We nro relying, Hnd 
IIq long as the Provincial contributions are there we must (lontirmc ,to 
relv, on whut is admittedly a temporary form of 1'uVI/ll\Je which .we UN 
under pledge to get rid of as SOOD 88 possible, 'I'his is a point which 
doserves Ilpecial emphuRis in view of some of the amendments which 
it ~a  on the paper, nnd also in view of some of the things t,hat were 
said in the course of t,he discussion on Demands for Grants about tbe 
GovernJ!lent of India's cxpenditlll'e on eclucationnnd other similar ,""ieeR. 
Eloquent IlppeH.Is were made by Mr. Mabomed Yakub lind by Ptlndit 
~dnn Molllm Mlllaviya for ndditionnl (lont,rib1ltionlol townrds the li~ \  
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and Benaras Universitios IiU1d mOrtl money wus nsked for in several direc-
tiODIi for education. Now, I usk the House seriously to consider how we 
can be expected to provide money for new expenditure of this sort for 
beneficial purposes if we are to be denied Lhe revenue necessary to meet 
our ut ( in .~. I alwuYH sturt on the assumption thut you cRDn()t spend 
money that you have not got. We urc 1111 agreed I think thut expenditure 
ought not to be incnn'od unless there is income out of which to meet it. 
Now, if once aguin in 1924-25 we start the yeur with the ~ t of a 
deficit 11 year uhetld, ulthough we mlly balAnce thill year-with the prospect 
of u deficit fl yeur ahead unless we can make special reductions of 
expenditure, it obviously becomes the bounden duty of the Finance Dep-
IIrtrncnt /lnd of the Government of India to refuse every ldnn of demand 
for new expenditure, however beneficent, until it. is R!lHured that tho 
Buds.et for t.ho following )·(lur will be balanced without any increllse of 
taxatIOn . 
. One other point that WitS raitled during the discussion last week I ~ in  

still remains to be IInswered. That WI1S ruiBed by Mr. Willson. He 
inquired jllRL boforo fh'e o'dock on S!"turdtly from whllt source we obtAined 
money witn which to reduce the volume of outstanding treasury bills in 
1922-23 and 1923-24. ..The answer is that we have obtained the money out 
of the proceeds of longer term issues, either what we call long term debt 
or ten-year bonds. We have not, of course, reduced our total indebtpdnesK 
during t,ho period. We have Rimply converted the treasury bills into a 
longer t·erm debt. . 
Apart from these purticular questions which I have just been trying. 

to answer, there hnve been t\ sC'rie8 of statements in the course of th" 
dehate from ,'ariotls qUllrters which I do not think I ought to leave un-
ohallenged. Many of t,hem seem to he wicloly believed in India simply 
because they huve been made lignin nnd again, believed that is in accordance 
with the principle thnt whitt blls been said three times is true· I may 
perhllps sum up the stllteJ!lents that I mMn somewhat as follows: 

, 
1. The Government of Indio. is the mO!lt extravagant Govemmen .. 

in the world. 
2. Our military expenditure is col088uI. 

3. T}l('lro has been 8 vast increaso in taxation in India in recent years 
in a way unparalleled elsewhere. 

4. There has been n lllrge incrense in the numbers and in the pay of 
highly paid European officials, nnd large reductions could be 
effmlted by getting rid of such officials. , 

Let me t1.lke these statements in order. I have seen B good deal of the 
working ot ot,her administrntions, both in England and on ibe Cont,inent of 
Europe and in America, and, so far RS the Contral Government in India 
is conr-emad, nothing hM "surprised me personally more thon thp. small 
num.ber of higbly p",id officials at. headquarters. ff you consider the size 
of India and the thickness of its population I nffirm that the really 
surprising thing about it i~ not its expensiveness but its cheapness. I can 
ha.y without fear of contradiction that the average amount of taxatioJl 
extracted ·from the Indian taxpayer for the Jll1 ~e of meeting tho expendi-
ture of Government it; fur lel\ioI in lndht than in any other (liviliscn counW'y. 

Mr. OlwDan Lal (West Punjab: Non-Muhammadan): May I ask tbe-
H~u a le Member whether that is oommensurate with the average iD-
(\ome in India? 
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fte Honourable Sir Badl Blackett: It is possible that the rei!oSOU for 
the lowness of the average income in India is the lilIIlallness of t ~ Govern-
~lent of India 's e~enditu e. 

Sardar V ••• ][u\&11k (Guz8rat nnd DeccBll l:Iardars 4Uld InomdutJ:I: 
Landholders): In making the statement that thc Government of India 
have got fewer officers at the headquarters, haa the Honourable Member 
t"ken into .consideration the fact that· there is a large number of officers 
III the headquarters of each Provincial Government? 

The Honourable Sir Bad! Blackett: If the Honourable Member would 
allow me to continue my speech he will find that 1 was going to answer 
tbat particular point. 

This opinion is not my own JnHrt'i.Y. I have hnd my uttellt,jon drnwn 
tn the debate on the Government of India Bill in HH9. l:Ipeaking in thl! 
House of Lards on the 12th December 1919, Lord Selbornc, who haR had 
'.\ ide expcrit'noe of administration, said: 

co The Government of India WRS originally formed on the most .mlple liDes pouible. 
Ita taus were to preserve order; to administ.l'lr justice and lib collect the revenue. It 
really W .. II .. n .. b.olul .... ly ideal Government ... fter the conception of government 01 the 
Manches ..... r School. I do not suppose that such an economic .. l Oovllmmeat b .. a ever 
-existed hefore ill t.he hiltory of the wllrld and I do not suppo.e that the world wlll 
ever .. pin Bee it. like. It is quite rxtraordinary for what it has dOlle with a \'f.!!'y small 
man }lOwer lind with the smallellt l .~illle budget." 

~e may take the figures of expenditure of Governmeut8 in India as 
2 estimated for the vear 19 ·~  at 211 crorcs, that is leaving out 
I !Vo'O'l'. the chargee for the working expenses of coolOlClrcial departments, 
nnd including the expenditure of the Central Governmont Rnd the Provincial 
Governments combined. The taxation per ~e .d in British India: amounts 
100 approxima.tely 12 aooas.'" ]<'or the .purpose of the 4lompurison I will 
sive the figures in English money Ilnd BUY lB. It is approximat;el,. lB. per 
lead. In J8fan in the year 1921·22 on the figurel'! thnt I have t (~ taxution 
rer head was £2·11-0. In .Java it WRS £1-12-0. In the Phillipines it was 
£1-18-0. In Egypt £2-8-0. Argentine, £4-13-0 Bnd in New Zealand, £28 

(At this stage Mr. Devaki Prasad Sinha. rose to intC'rrupt-). 

JIr. PruiUDt: The time is past for asking these questions n.od Honour-
,,\.JIll Members must allow the Honourable the ~'inan e Member t-o proceed. 

JIr. Devald ~ Sinha: I am only trying: ... 

JIr. Prelidenl: I have infonned the Honourable Member that the time 
i:! past for asking these questions ° • 

The Bonourable Sir Bull Blackett: If Honourable Members loegret 
t"e statements they made during the woek I only hope that they will take 
these i ~ e  and take them seriously. My Honourable friend Pandit 
Madan Mohan Malaviya has three times this session compared Japan 
"\i\h India in order to persuade us to take a leaf out of Japan's book. 1"et 
me compare the taxation in the two countries. 'l'axation in Japan went 
up by 600 per cent. in the 20 years before 1913-14. During the a n.~ 
ptJriM it went up in India.-by 40 per cent. and the increase since 1918-14 
as.far as lean make out has been les8 in India thun in Japan. In regard to 
the military expenditure of India we have had considerable discussion and 

• Aftll1'Wardll corrected to 12tr. (.ott p .. ge 1916 inlrll.) 
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1 do not wish to be misunderstood. I have stated more than once that 
ill my opinion thllt expenditure can be reduced and in nonnal circumstances 
we ought.to be able 1.0 make some further reduction but it must be reduced 
r.raduBl1y BDd I have wso said that I do not think it is possible in the year 
1024-:1115, the one we have now in hand, to reduce it below the figure at 
which we have put it. '1'11e amouut taken in Japan by means of taxation 
ior defence is Ulany times gretl.ter than the amount taken in India. We 
come back to the point which I made last week that if military expenditure 
in India amounts to 28 per cent. of the total expenditure or 21 per oent. 
h\)owing for the commercial services the reason is possibly the result of 
the smo.J1nesfoI of our other expenditure. The third point, namely, the vas. 
increo.se of tuxation which has been taking place in India, has already to 
sornc extent 'heen dealt with in what I haYti said. It hilS increased from 
t;omething below hi. to 18. per head whereas in Now ZealaQd it is .£28 
11 head.' I agree with comments that Honourable Members are probahlv 
making in their minds and I agree with them strongly that mere' money 
figures do not give you anything like the wholo comparison Bnd they never 
<.;on. That is one of the reaSOll8 why I have always set my face against 
rmy attempt to prescnt the position of any country in the form of a state-
ulimt that its income per head is so much. That sort of sta.tement is apt 
tr, be very misloa.ciing and there are many. comments that can be made 
on these figures but none thl\ less it is difficult to get away from tho final 
·comparison. One shilling per head in India.. In Ja.pan it was £2-11-0 
lind in New Zealand .  .  .  . 

Kr. G. PUcher (Bengal: European): I take it that the Finance Member 
. is not making a mistlLke in saying repea.tedly that it is ls. in India. 1 am 
rductant to intervene but 1 think it must be lOs. 

Kr. V.I. Patel (Bombay Oity: Non-Muhammadan Urban): 'l'h",t does 
not Dlake much di (~ n e. 

The Honourable fill Bull Blackett; That does make considerable 
.difference, but it does not materially affect my argument. The figure bB'l 
1:1 en copiod from my own pencil writing and it is I think likely that 
there was 0. slip Bnd that lOR. is correct. The third point is the vast increase 
in taxation. Now I find that therc are many people who are paying to-day 
.he same land revenue that they were paying in 1913-14. Prices havtl 
inoreased by 70 to 80 per cent. since 1918-14. A land owner who was 
raying say Its. 150 for land assessment in 1913-14 and is' pRying the 
same to-day is really paying a very much smaller amount of taxation in 
terms of what money will buy. As regards the number of highly paid 
(llicials, as I have already said, the number of such officials is ~l t emel  
Iflw in India Bnd 80 flLr from it being true that the number of Europeans 
employed is increasing rapidly it is rapidly deoreasing. The increase in 
tl!e pay of the all-India services on which some comment has been made 
H~S been considerably leBs than the rise in prices. I yield to no one in 
my desire to see the increBsing association of Indians in thl'l Government 
-of India and the progressive realisation of the ideal of e1 ~ e nme.nL 
hut for this very reason I urge Members of this House not to be satisfied 
with repeating catchwords of the kind that I have been mentioning, catch-
',.ords about the extro.ordinary expensiveness of the present enlD.n~ 

'01 J ndia. They may not like' it but they will not gain anything by saying 
i\ is expensive if that iii not the fact. Repeated assertions of this sort do 
not help to make the Government more efficient. and when the day comes 
1.Ihen Honourable Members themselvElS take thoir place in the GovernDlent 
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~ India they may find themselves severely hampered by tbt) eJtpeotatiObli 
"Wch they have created in the minds of more ignorant people of a reduc· 
tion of exponditure which they will be entirely unable to dleotand which 
they would be very unwise to attempt to effect. 1 thought-it dosirubhl 
to say that beoause it. is &0 very frequently stated and the cOlltrary i" 
leally the case. Let us consider and voice our objections to the present 
state of things, if we will, but let us be careful to be correct in our fact,B. 
We shall get Dlore results by doing so. 

I turn once again to the question which has been pluced before the RaUtio 
for decision. It is no doubt im . i ll~ to tear the Budget for thE) yetlf 
out of the political atmolJphere in which everything is  being-discussed at 
~ e ent. At the samo time I wish to make an appeal to all in this House 
on bohalf of the Budget. '.rho Budget has {\ right, to elaim consideratiolJ 
un merits. We are all worki,ng for India (Jnd we mUtit consider the 
financial position of India on merits. The ohoice which has been put 
tdore the Assembly is between what ill my views is t,he clear economic 
a;tereRt of India as 8. whole, namely, the fixation of the salt duty at Us. 2 
r. maund, and on the other side B reduction of the Rlllt duty to 1·4·0 in 
slltisfaction of ,,":b.at I can only regard as almost fanatical prejudice ngaillst 
the tax, a prejudice in which the constitutional issue miNed by the events 
ot last year is confused with the economic merits of the tax and in which 
fl('ntiment, .nmour propre Rnd misread history hav('. combined to obscure 
the issue. On financial and economic grounds I claim that there ilo: 
ahsolutely no room for doubt that the salt duty should not be edu (~d 

telow Us. 2 per maund. .As compared with Us. 1·4·0 per mllund the cxtra 
charge pt1r head of the population is somothing like one Runa and six pit'S. 
l'(>r annum, lcss than half a rupee per family. If we are rcally think'ng 
only of the poor man who has to pay the tax. if the burden of taxuticllI 
(.n the poor man is our guiding motive, we could do very lDlJch morc for 
Hm if we were to maintain the salt tax at Us. 2-8!O and use 8. el'O.l'e or 
two of our surplus in reducing the cotton import duty, no doubt wilhu 

e n~ .  reduction in the excise. Thllt would do much more for th ~ 
{.I)or man. As 1 said beforc, in my opinion a reduction of the salt tax below 
Rs. 2 is a luxury in which India ought not to indulge  herself. 1£ we insist 
011 ;self·indulgence it will, I am afraid, be becau!'lc we cannot or will not 
bring ourselves to do what in t e~  ' ea~ of hearts I am perfectly confident 
B majority of this House believes to be right. It is not merely that if we 
rfduce the salt tax to Rs. 1·4·0 we thereby postpone for one year and 
possibly more any beginning of relief to the Provinces, but w" are doing 
R thing which is unsound financially; we are putting oUl'flclves in the pr:si. 
Hon of ·starting next year \\ith a deficit to cleur off in the year 1025·26, 
with a Budget which on the e i tin~ basis would hn1Bnce on t ~ wrong 
"ide. It is a courso which no sound financial adviser, -whether Indian or-
European, would ever advise. I aJ7j>cal once again to the House to remem· 
her its responsibility, to accept the request the Government have made to 
the, House, to join with it in examining the financial merits of the -present 
.'~iti n as it is disolosed and co-operate with the Government in maintain· 
if1g a sound financial position. The House complains of limitations tbnt 
a ~ been put upon its responsibilities-. Here is a case where the Govern· 
nient definitely and deliberately asks the House to share the responsibility 
fllllV. In order to do this tllc HOUS(l must reach itR decision on financial" 
and economic grounds -and must not be mislod or ItlCl away by political 
C'onsiderationR; although I may add in parenthesiA that-t do not think that 
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there would be any clearer way of demonstrating the fithel18 of this House 
. for the ~ n i ilit  whioh it asks for t!lan if it would face this issue from 
.the nnancial' and economic sta.ndpoint and were to decidc in favour o{ 
the two-rupee salt tax. 

I.should just like to correct my statement about taxation per head. It 
wall 12 shillings not l:.a annas, but my penoil figures had been mistyped. 
It makes DO serious difference to the argument. 

Pandlt  Jladan Kohan Kalavtya (Allahabad and Jhtmsi . Divisions : 
Non-Muhammadan Rural): Sir, I rise to oppose the motion tha.t the Finance 
Bill introduced by the Finance Member be taken into consideration. I do 
so with a full sense of the responsibility which this attitude casts upon me. 
I do 80 after fully weighing the possible advantages and the disadvantages 
of the course which I am going to ask the House to adopt. We have fully 
heard what the Honourable the :I<'inance Member has said regarding the 
merits of the .Bill Bnd the constitutional desirability of this House 
accepting the Bill, of its sharing the responBihility with the Government 
of passing the Bill and of co-operating with the Government in this. 
very important matter, whereby, in the view of the Honourable the Finance 
Member, this House will give proof of its fi,tness to receive a. further measure 
of responsibility. Ha.ving heard all that, I feel, Sir, that the only course 
which 8. man in my position. representing the people of this country and 
desiring to serve their best interests, can take in reference to this Bill is to-
urge on the House that it should not be taken into consideration. There are 
many reasons which have led me to this concluRion. I will try to voice 
them as briefly as I can. . 
The constitutional situation in India befol'\! tho war is well known to. 

students of Indian nistory. When the Wllol' ~ going' on India oo-op8fatect 
with the British Government. It sent over 10 lakhs of men to the various 
theatres of war aud it contributed over two hundred millions of money to, 
tho war in various fonns and ways. During the progress of the war and 
also when the war was over many English statesmen ncknowledged very 
handsomely the loyal contribution of India to thp success of the AHies. 
'1'he then Prime Minister concluded a memorable speech in his own terse 
st,,,l.· by telling the House of Commons: " We have had four years of great 
brotherhood, let it not end there ". He said that India and Engla.nd had. 
had four years of great brotherhood and that it should not end there. We 
were told that India would cease to be Q dependency and would become n 
partner in the British commonwealth of free nations. When the Refonns. 
Bill was introduced we were greatly disappointed. '1'he country as a 
whole expressed its sense of disappointment in the clearest manner possible. 
Not merely those who have the honour of being described as Extremists, 
but even those who have the honour of being deAcribed as Moderates and 
I.iberals urged with all the force born of u knowledge of facts Bnd figureR 
that there should be an element of responsibility introduced in the Central 
Government. The requests were r.ot heeded. The Bill was passed in the 
form in which we now have it in the Governtnent of India Act. 1919. 
Under that Act dyarchy was introduced into the provinces. Dyarchy has 
had its trial for three years, Bnd I thinlt there will be very few people found 
now either among officials or 11mong non-officials who will not endorse t (~ 

view that dyarchy 8S a system has failed. Wha.t i.B the spectacle now. ~.,. m 

the first Conncils which eRn claim truly to represent the people bettpr than 
thei!:'. predecossor did. ba va come into existence? In the Central Provinces 
the, Council has thrown out the Budget and the Ministers have tendered' 

a 
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their resignations. 'l'he GC:lVernor has had to rcsort to governing the province 
without the help of the ncw constitution. In Bengal, if newspaper 
reports speak correctly, the Bwaraj party is going to throw out the Budget, 
and ~ similar situation will arise there. The signifioanoe of such f'lvents 
cannot be underestimated. There could not be a stronger, a more lIunsti· 
tutional and a more vigorous protest I\g8inst the system of dyarchy that 
has beeD introd.uced under the Refonns Aot than has been launched by the 
members of the SW&l'sj party in the Ccntm.l Provinces and which, as we are 
informed, is going to be launched by the Swaraj party in Bengal. In other 
Provinces it is only the fBet that the party is not sufficiently strong 
numerically in order t() be able to carry out this programme that has la.rgely 
been responsible for ilia non-adoption of a similar oourse of action. 

The Provinces have had three years of experience of the reforms. 'fhey 
have had the luxury of having their expenditure increased, lorgt'ly increOo8ed; 
they have bad the luxury of having Ministers appointed on salarics which 
the people did not approve, except in one Province; they have had the 
luxury of having debates conducted and part of the Government· and trans-
ferred subjects conduoted by MinisterR who are supposed to represent the 
people. They have found that they have been worse off than they were 
before the refonDs were intJrodueed. Tbey have found that the subjects 
which were transferred to them were transferred without the wherewithal 
to administer them, whioh is like handing over a baby to B nurse while we 
withhold from her the milk and the food with which th£! ('hild should 
be fed. The transferred subjects have been sta.rvoo.. Progress has nut been 
recorded where it should have been recorded in the beneficent ser9icea 
by Fhioh the people, the nation, can· be built up. The experien"e has 
been a very sad one.Bo far. then, ail the Provinces are concerned,tht'rfl is 
only one verdict, in which, I hope, officials a,nd non-officials will join, namely. 
that the system of dyarchy has failed. and that the sooner it is buried lind 
repJaoed by another healthier and sounder system, tho better will it be for 
the dignity and usefulness of the Government, and for the welfare of tihe 
people. There may be some Die-hards among officials who may adopt un "tti. 
tude of non pO.8umu., who may revel in the thought that full power hRS 
again been left to the Governor to carry on the administration as 
before, and who may. show a determination to continue the adminis-
tration without the refonns. Such men can have only a very short-lived 
satisfaction. 1'he representatives of the people have told the Government 
that they will have to carry on the adminiRtm.tion without their support 
unless and until they become fully responsible to them; and not the worst 
of the Die.hards can feel happy and comfortable under a constant pressure, 
under a oonstant sense of acting in opposition to the people whose salt he 
eats. Therefore, this state of things cannot hEl agreeable to even the 
Die-hards among the officials. I hope that their number iA verv small. 
I hope that. I have done an injustice to them; and that although 1ihere nmv 
be some of them who may be described as Die-hards, I hope all officials 
who look at the queation in B straightforward manner wUI agree in tho 
opinion t.hat ~ i  system of dyarohy has hOO its trial, has had its day, 
nnd must be buried . 

• -~ . Sir, let us look nt the Central Government. The Centra] Govern-
ment is like the heart or the brain, whichever you please to call it of the 
system of unitary administration which obta.ins'in India. (A Voice; .. Not, 
the brain. ") My friend whispers. .. not the bra.iQ ", shall we call Jt 
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othe hoart t eD~J (d Voioe: .. Neither the brain'nor the heart.") Well, I do 
not wish to speak in that style or to think in ~at style either. 1 do not 
.mean any t en ~ ~  any of the Members who constitute the Central Gov-
.ernmont, and I am sure that my Honourable friends who interjected also 
.did not mean any personal offence to them. 1 am endea u in .~ express 
the idea which I am sure is shared by many of my countrymen, 60th inside 
.and outside this House, that the Central Government have outlived their 
time, have outlived their utility, a.nd tha.t the system stands now condemned 
In the eyes of all sensible people. It is a system which is quite unique, • 
absolutely singular; it has no parallel to it. It is 0. system where a large 
.electorate has been created; Members have been dected by the direct vote 
of such an electorate to sit in this Assembly, and the majority of the 
Assembly is composed of such elected Memberf'l, Bnd where one great duty 
has been laid upon such elected Members, namely, of voting taxation, but 
where their power to dtlll.l with the monies raised by such taxa.tion is 
severely limited. During the la ~ three years of the existence of this 
A8Iilembly 41 crores of ncw taxll.tion have been Bdded with the support 
oaf the Assembly, and yet the Assembly has not had the power 
to deal with a very large portion of the expenditure to weet which 
that taxation was imposed. To refer only to one item, the Army expendi-
ture amounting to between 60 to 70 crores, is not votable. In this situation 
the Members who have come here to represent the people find that their 
position is absolutely uncomfortable. I can understtlnd, Sir, Government 
carrying on their administration under tho old system, where six or seven 
Members of the Viceroy's Council decided what should be done and what 
'Should ttot be done, what money should be raised, and how it should be 
Rpent. But, if you create 0. machinery like the present one which, as 
somebody said the t e~ day, cost!! 10 lakhs a year to the country-perhaps 
that includes the Legislative Council!! in the provinces-an Assembly which 
means 110 much of expenditure to the people and an Assembly which 
demands a considera.blEl '!xpenditure of the time, the valuable time, d 
business men from all pa.rtR of the country, but which has not the power 
to deal with the bulk of the ta.xa.t,ion which iR raised, such "an Assembly 
affords II. peculiarly unsatisfa.ctory specimen of, or rather all apology 
for, 0. I.egislative Assemblv in the whole world. Where do we stand 
nuder this system? In .thi; Assembly itself the non-votable items amount 
to a very considerable sum. When we come to deal with other items, we are 
required to raise taxation, and not only do the Government of India. here 
have the power to spend it, but their chief, the boss of the GovernmE'.nt, 
namely, the Secretary of State, has unlimited powers. He can bolTOW at 
his sweet will in defiance, in disregard, in almost contemptuous disregard, 
of the existence of the Government of India. Tha.t was illustrated in 1921 
wllen a loan was raised at the rate of 7 shillings of interest not as it was 
lmderstood at the timu, at tIlt) instance of the Government of India, 
(A Voice: .. At 7 per cent. "), but without the n led~e or t,he 
eonsent of the Government of India. I speak subject to ClImlction. We 
find tha.t tho Secretary of State CI\.D give increa.sed pensionl4. CRn give 
inoreased allowances, can give increased salaries, without any reference to 
this Assembly which under t.he Act, of 1919 is the only body in India which 
emn pass a taxation Bill. We find tha.t this Assembly pB8sed a airect ~ 
lution disapproving of the appointment of wha.t is now known as the 
Lee Commission. The Government ignored that vote of the Af'lsembly. 
The Commission WIlS appointed, it has come out a.nd is al'1' in~ on its 
investigation wit,h ,the money that has been voted by the elected Members 

c  2 
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of the Legislative Assembly of India. Is there a parallel, Sir, to this st.te· 
of things in any part of the world? I could understand, as I said, the-
system that obtained before this, whon the entire responsibility for impos-
ing taxatiq,p as well as for spending the money raised by it rested upon the-
Executive Council of the Oovernmenf.. But I submit there is no parallel 
for such a hybrid system 88 we find iu Elxistence to-day and of which we, 
by a misfol'lune, find onrselv8sthe illtltrumenta at this moment. 
Now, Sir,' when we came to this Assembly in this state oj affairs we-

put our heads together and we decided to offer our co·operation 
to the Government in order to rectify it. We put forward 8 

de~8nd, not that full self-government should be immediately established 
here. We put forward Il rlem$l,nd that there should he a Round Table-
Conference representative of variolJ,s interests in this country, European, 
Indian, officieJ and non·official, which should meet and consider the situa· 
tion, discuss the pros and oons of the problem, and try to oonvince some of 
us who urged advance towards responsible government that we \\'ere wrong 
and be prepared to be convinced by us who had studied the question and 
whom it deeply affected that those who did not agree with us in the begin. 
ning were in the wrong, I cannot imagine, Sir, a more reasonable attitude 
of mind on t.he part of the representatives of any people, I cannot 
imagme a more reasona.ble proposition put before any Government. And' 
what was tne response that this request met with? The response that it 
met with was diaeertations on the incapaoity of Indians for exercilring larger 
powers than have been given to them under the Act. 

'l'ht HODOurable Sir JIalcolm HaUey (Home MC"mhcr): Will the Honour. 
able Pandit kindly mention the source of t e~ 1 Ai&sertations? 'l'hey are 
unknown to lJ:!.e. 

Pandlt Jladan Kohan Jlalaviya: Those who IDaulge in them know them 
better than I do. The Honourable the Home Member is one of those who 
talked of the inoapacity of Indians to get a larger measure of self·government 
than at present. 
The Honourable SJr Kalcolm HaUey: J deny thBt. Besides, the 

Hnnonrahlo Pandit originally oharged me with asserting the incapacity ot 
mdlans to exercise greater advance. He knows that he is misrepresent-
ing me. 
Pandlt Madan JIobaD JIalaviya: What the Honourable Member said 

8nd what I Sllid is now printed in the pages of the Debates and I aOll 
Rimp.ly repeating it ~n substance n~ . .It i~ ~  good telling me what 
I Sald before. He did tell us that m his OpInion. we were not prepared 
at present to have eelf.govemment. He did tell us and he brought forwatd 
arguments to tell us that the Hindus and M.uhammadans were divided. 
He did tell UB that the state of the country WBA not such that self-govem· 
ment could be established here immediately. He did tell UII that we were 
not prepared to defend our country. He did tell us that this was a factor 
which ought to be taken into account. I cannot be expected to reproduoe 
tl6rbatim what he said on these questions. The substance of what he-
said on 0.11 these points can only lead to one conclusion and that is thlli 
e~ ~ ed thattbes6 were matters which stood in the way of the aocom· 
plishment of the desire which wo had expressed. Now, Sir, it was Doh 
the Honourable the Home Member alone who treated UfJ to arguments 
of that charaoter. The Honourable the Finance lIemb.er also gave us I,: 
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Ilecture on that subject and there were other speakers who informed Uil 
again and again that the country was not prepared in its present state 
for any substantial advanoe in tbe direotion of responsible government. 
I Bubmit, Sir, that it was very cruel of officers of Government, of 
English officers of Government, to deal with this ma.tter in the way in 
_ which they dealt with it. They well know how grateful tbe people of India 
,are for the spread of education which the British Government have 
introduced in this country. They are always happy to acknowledge the 
.benefits of that education. But they have during the last forty yean urged 
.a change in the system of government in order that the system of govern-
ment should come into line with what is regarded 8S a civilised system 
-of government. 'l'hese Members have known, or ought to know, that 
ever since the Congress came into existence in 1885 proposition after pro-
position has been passed and put before the Government asking for 
.changes in the 'system of government so that the people of India might 
have an opportunity of shaping their own destinies with the help bf 
their British fellow subjeots who were in this country and who would be 
,in this country, even if full responsible government were introduced, for 
a considerable time. (2'he Honourabl.e Sir Malcolm Hailey: .. Thank 
you. ") Their request was not fairly met. Now we find tha.t, when we 
ask for 8 further change, arguments relating to divisions among tbe people, 
,differences among the people and to the want of social conditions, upon 
which politioal institutions should rest, and with which Englishmen arc fami-
liar, are plscbd before us. I submit it is cruel to us; it is an insulj; to 
·our intelligence. These English friends and otbers who take tbe same 
view must know, if they have read history to any purpose, that represent,,-
tive institutions have in all lands and climes been the source and instru-
ment of normally developing t.he strength of the people in every possible 
direction. They have added to the physical strength and to the nat,ional 
stamina of tho people. They have prepared them for national defence 
Ilnd in almost every direction in which human aotivities can go. They 
must know, Sir, that, if responsible government were introduced here, 
we Indians would also have the chance of showing that we can also bring 
about improvement in our social and politioal conditions. It is no good 
their taunting us with not being prepared for national defence. I do aot 
make the present Members of Government rcspon,sible for our not having 
been prepared for national defence. It is the system which is to blame. 
It is the t-1ystern which has denied to us the right to prepare ourselves for 
national defence. We nd~mn the system. We say let us have It chance 
now. Let us agree to replace this system by a hcalthy, an honourable 
and It national system and it will not be long before t,he Sikks, t ~ 

Mahmtt8s, the Rajpute, tpe Gurkhas, the Pathans and the Brahmins, 
who serve in His Majesty's anny, will supply you with offioers who have 
won the VictOlia Cross Bnd who will win the Victuria, Cross in tbc field!! 
of battle and bring honour to tbe nBme of India. We know that if we 
have the OPPQrlunity to do so, we shall create a national army; we shall 
"create a citizen army which system will be much more economical and 
much sounder, so fllr as national defence is concerned, than the present 
mercenary system. But nothing of that kind can be done under the 
existing system, and what was the response to our proposal for 8 QQa-
ference? The utmost advance that the Honourable the Home Member, 
representing the Government of India, could make was to move in the direc-. 
tion of an inquiry by a Committee. Is that the way in which a proposal put 
'forward by the representatives of the people should have 6een met? The 
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Secretary of State endorsed the proposal: in fact the proposal had been put 
forward here after the a.pproval of His Majesty's Secretary of State had been 
obtained. The responsibility for that proposal, I submit, rests more upon 
the Government of India than upon the Sec,retary of State in the situation. 
in which we find it. The Government of India are on the spot. Many 
of the officers of the Government are not new to the country and know 
the state of the country. They know what has gone on, all the prepara-
tions the people have passed through. 'l'hey were expected to inform 
His Majesty's Government that the time was ripe when an advance shoull 
be Olade in the direction of the introduction of a very large measure of 
responsibility in the gl"vernment of the country. It was said, Sir, that the-
people had had only three years of experience. What a sad thing that any 
officer of Govermnent or anybody who criticised our propo"lIh: t;hould ignorl'" 
even present-day history. Has any of these gentlemen studied the reports of 
the Indian N ationlll <":ODgl'i18S for the last 38 or 89 years? Has he ever 
looked into the discussions on tbe question of national expenditure, military 
expenditure, civil expenditure; on the question of training Indiana for 
the army; on the question of promoting education, in order that they may 
develop more patriotism and in o,rder that they may live with their fellow-
meD on terms of e (~ t equality? Have our critics read those resolutions and 
debates wherein we have shown that we have views in every possible 
direction to urge for the improvement of the adnlinistration and 
for the welfare of the people.' Little do they know how much of 
anxious thought was bestowed upon those subjects by the represento.tivM 
of the people who have met for 38 or 89 yea.rs to deliberate upon tho 
common concerns of the people of India. Little do they know how anxious-
ly they have worked, how earnestly they have appealed to the Government 
in order that those proofs should be brought forward. Are these smali' 
Assemblies consisting of one hundred and odd members to be the only 
criterion by which the capacity of Indians should be judged? Are not 
the proceodings of the Indian National Congress for the past 88 or 890 
years sufficiently reliable documents to speak of the capacity of Indians-
to carryon representative institutioDS? Are not they suffiolent proof of 
t4e cupacity of Indians to discuss these subjects wit,hout any religious 
intolerance? A study of those pages will reveal that Hindus, Muham-
madans and Christians 'have come together without any religious difficulty 
being encountered, and tbat when a difficulty did arise it was only to bo 
settled by their common consent as was the. case at Lucknow. But thl! 
critics heed not, calC not. 'l'hey are content merely to tell us that we 
are n~t sufficiently advanced for 0. larger measure of responsible govern-
ment. Now, Sir, I submit, this has naturally created very great disap-
pointment in the country. Let me DOW tum to what has happened in 
England. Lord Olivier naturally spoke after he had consulted the 
Govermnent of India. His Lordship was Dew to the situa-
tion. He had not, I admit, sufficient time to study the subject, but some 
of us had hoped that be would take time to make his pronouncement 
,acceptable to India. 
fte Honourable Mr. A. O. ObaUerJ .. (Industries Member): You did' 

.. T.I.Il! give him time. 
PaDdit II&4an JIolwl ][&1a91,..: The Honourable Mr. Chatterjee tellCJ 

me that, we did not give His Lordship time. With all my respect for 
Mr. Chatterjee I cannot agree with him. I cannot agree that there was 
'not time enough for the Secretary of State to make a sympathetic-
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pronouncement on the question. We wanted that he should have taken 
time. to ubstaiin from making a pronouncement on a very important and 
vital question and not dealt with it in the way in which he did. What 
is my complaint? My complaint is not that he did not promise to intro-
duce responsible government immediately into thiacountry. Mr. Chatterjee 
did not wait to hear what, I was going to say. My complaint is that on 
the verv little information that he had, and which alone he could have had, 
without waiting to study even the debates' of this House  Lord Olivier 
committed himself to the opinion that there shall not be any substantial 
. change in tho lwar future in the constitution of the'Government of India, 
that t ~ revision of the GoverlIDlent of India Act was at present out of 
t,he question. He did not even commit himself to the view that 
full llrovincial autwlOm:v would be introduced in the provinces. My 
complaint, my regret" is that His Lordship did not wait to study the 
question 8S it had been discussed and presented in this House 
for I submit that if he had, he would probably have made his 
pronouncement mort' sympat.hetically. I do not imAgine that you can 
ehange an cnactment in 0. day; my friends here are not under that impres-
sion. No one thinks that the Government of India Ar.t can be changed in 
a day, Wld we all realise that it must take time. All that our proposals 
usked for was t,hat R reprflsentative Round Table Conference should· be 
convcm>d in orner that the pr08 and con8 of the matter should be con-
sidered, the difficulti('R which beRet the question, the advantages which 
would ariso from the adoption of our propoRals, might be fairly considered 
by all those interested in the matter, and that we might then make a report 
which the Government here might be able to support and the Govern-
ment in England might be. able toO accept. But this was refused to us. 
The st,stement of the Secrf"tary of Sta.te did not give us the slightest hope 
that there would be any such change introduced: indeed the Secretary 
of State has only discouraged us in regard to tiny substAntial change in 
the constitution in the near future. That being the state of things, we 
naturally felt very mueh dissatisned and Rubsequently there was a state-
ment made by Mr. Richards in which he told us that there was no inten-
tion to reviac the Act of 1919 before 1929. Now, Sir, this is the situation 
in which we find ourselves, and it is one which has given great dissatisfac-
tion to the vast bulk of the peopie ot this country. Here you have an Act 
against which protestR have been made by nwnerous representatives of the 
people during the lnst four yeArs. A request haR fonnally been mad£> 
on the part of t,he people by thAir elected  spokesmen in the n\w Assembly 
for a representative Conference in order that the desirability of revising that 
Act might be considered. It has been refused by tlie' (}overnment Of 
India Bnd the Secretary of State. The other day one of the Honourable 
Members on the Government Br;mcheR bullied a Metnber on this side of t ~ 

H u (~ by sf;king him to have the courage of his convictionR 
rell'R.rding R particular Rtnternent. Does it show a courRgeouR 
attitude on the part . of the Government Members that t e~· 

cannot face a nound Table Conference" Why cannot they agrt>p 
to sit down at n Conference to have the pros and oon8 of the ques-
tion considere<i, debRted, reduced to writing, in order that the public of 
t.his country Bnd the representatives of the public in the House of Qmt-
mons might understRnd the question and be able to pronounce judgment 
M to whet,her we, the representatives of the people, are right or the Mem-
bers on the Government Benches are i~ t., They have not shown thltt 
courage; on the contrary, t,he Government of India, speaking ~ u  the-
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Hoaourable the Home Member, showed their unwillingness to adopt thia 
course. I oannot uncit!lI:1tand why there should be such unwillingness to 
call a RoUBd Table Conference. The idea of a Round Table Conferenotl 
seems to be . like .a red reg :to a bull 8S far as the Government of Indill. 
are concerned. The suggestion was first made in 1921, but unfortunately 
failed at the time. The proposal was again made early in 1922, but was not 
aooepted by t ~ Government of India. 
LleuteDaDt-OoIoDei II ..... J. GidDIJ (Nominated: Anglo-Indians): 

Why did it fail in 1921'? 

PaDdlt JIadaD JIobaD JIalavlya: Colonel Gidney knows very well why 
it failed. 1 will not waste my breath in discussing this matter. (Laughter 
on the part of the Hc..nourable the Home Member.) The Honourable the 
Home Member laughs. If I were to mention all the facts the Honourable 
Member would cease to laugh. But 1 do not wish to waste the time ",f 
the House and do DOt wish to detain the House any longer, 
in faeii I shall have to detain the House for a pftltty long 
time without repeating what is already very well known. l'he 
Government of India showed muab unwillingness and refused to call a 
Conferenoe in 19'~. When a Conference met in Bombay early in 1922, 
the proposal was made that t.hey should do so. At that time I understood 
the difficulty that was felt was that there was an apprehension that certain 
activities of some of the representatives of the people might not be stopped 
and that the Government. could not agree to call a Round 'l'able Conference, 
until they felt Hsured that the atmosphere was calm. The atmosphere has 
been calm now for a long time. When we met and put forward a dema.nd 
for a Conference in this Assembly, the atmosphere was calm. Nobody 
can say that there is at present any movement going on which is causing 
any serious anxiet.y to the Government, unless it be a movement of their 
own, a result of their own mistakes and errors I)f judgment. At this jUIIC-
ture there is nothing to stand in the way of a Round Table Conference 
being called, but the Government are stj1l fighting shy of it. Now, Sir, 
if t.hey must avoid an opportunity of discussion 8uch a8 we have asked for. 
what is the position in which we find ourselves? The Government refuse 
to call even t.he Conference we have asked for, and the Honour· 
n.ble the Finance Member invites us to-day, on behalf of the Government, 
to support the Taxation Bill by our votes. Are the Government oonsist-
Hnt in their tt.tti1;ude? (The Honourable Sir Baail Blaokett: .. Yes. ") 
They are not. The Honourable the Finance Member must of course 
fIoDswer in the affinnstive; be has no option and I do not blome him for it. 
(The Honnurable Bi, Basil Blaokett: .. ~i e George Washington, he speaks 
the truth".) I refuse to aocept the truth of a remark which is not uttered 
foIufficiently clearly for one to hear it. The Finance Member invites us to 
fiUpport the Taxation Bill. With what consistency can he ask US to do 
1I0? Does he realise the position in which we are placed? Does he realise 
thllt we feel that we should not support taxation unless we have the power 
to deru with the whole expenditure which has becn inQurred out of this 
taxation? Docs he realize the polUt.ion that the taxation proposed means 
80JlUlthing HElrious to the people.? It I!IO happens that in. the present Finance 
in~ e e is one item which deeply toucheR the poorest in the land. and 
that is the Klllt tllX. He has unfortunately not been able to appreciate 
the "olliiion of us Indians with regard to the salt tax. He has quite serious-
ly appealed to \18 more tbanonce to take a calm, statesmanlike view of. 
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;:the salt tax, and not throwaway the money that would be available 'oy 
raising the rate to Rs. 2. He has appealed to us several times and quite 
seriously, but he does not realise the position of us Indians. '~' e salt tu: 
was not wrongly desoribed by the Seoretary of State as an iniquitous and 
horrible tax. There has long been a feeling against the salt tax, not only 
among Indians, but also among Englishmen. I have not got the book with 
mc, but I remember having read in the speeches of Professor Fawcett made 
in the seventies of the last century in a debate in which he drew pointed 
.attention to the ini ui~  of the salt tax, where he pointed out that the 
people of India felt it a grievance that the rock salt mountain should be 
standing before them, and that they could not take out the 
salt without paying a tax; and where he. or another writer 
pointed out that the vast sea-shore of India extends from one part of the 
. country to another, and the people were not given the liberty 
to manufacture salt in order that they might use it for them-
I!lc]ves and their cattle. The sa .• t tax is pecuJiarly objectionable 
to us Indians; and yet what is the proposal of the Honourable the Finance 
Member? He must know that in 1840 the salt tax stood somewhere at 
·8 annas, that after the Mutiny it was raised to 12 annas, a.nd that subse-
·quently in 1878 it was raised to Re. 2-8-0. It was brought down in 1882, 
during the time of Sir Evelyn Baring, to Us. 2-0-0 per maund. And 
again only a few years afterwards it was raised to Rs. 2-8-0 per maund. 
It was reduced to He. 1 per maund in 1907 and stood there until it was 
raised to Re. 1-4-0 per maund during the war in 1916. Last year it was 
raised to Rs. 2-8-0 per maund, not by the voice of the people, not by a vote 
of the Assembly, bllt in the teeth of the opposition of the Assembly, by 
·certifica.tion by the V iuctoy . 
Now, Sir, the ROllourable the Finance Member has wId us that 

the increase he proposes in the salt tax will not cost more than 8 annas 
a year to a family, a.nd I wish really be could realise what an increase of 
eight annas a year to a poor family may mean. He does not know the 
people as I do; be has not lived and moved among them, and I do not 
blame him for it. He has lived in a happier, brighter land; 
he cannot fonn an idea of the grinding poverty to which the 
bulk of my countrymen are subject and under which they live 
at present. He does not know, and yet he wants to assure the House th"t 
an increase of 8 annas a. year would not realJy be felt by the people. If 
he will go out among the people, the people will tell him that he is riris. 
talten. Last year, when the duty l\~ raised, there was a most eloquent 
proof i~n that the duty should not have been raised by the small amount 
·of salt that was consumed, by the decline in the consumption. That should 
hn.ve sa.tisfied any rwcountant or any financier, but the lesson seems to have 
been ignored by the Honourable the li'inance Member. The people evidently 
ate les8 salt last year thn.n the) should have done, but the Honourable the 
Finance Member tries to console himself with the thought that the people 
did not n.ctun.lly use less salt than they would ha.ve done but for the raising 
-of the duty last year. He says the dealers in salt ha4, in anticipation of 
the raising of the duty, stored a good deal of salt, and that they did not 
purchaSe sufficient salt, because they were expecting that the duty would 
be redueed. I would bE' sincerely gla.i, Sir, if that were a fact. (1ft!' 
H onoumble Sir Ballil Blaokett: .. It is ".) My friend's a8sertion that 
it is, will not satisfy me~ My. friend found fault with me the other dRY 
when I aRid the J npanese worked ~  hours. He did not tab .flOW of the 
fact that that would be in double shifts. He now tells me in n positive 
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statement which he makes that the people did eat asmuoh salt lut year 
as they. should have eaten, in spite of the figures of the purohaae of salt last 
year. He may be able to say so, Sir; I am not able to S&y he is wrong, I am 
not able to say he is right, but I am able to tell him that it is a matteI> 
upon which he should not mn.ke tt pronounoement in the light.hea.rted 
Dl.&Dller he does. We know how an increase in the salt duty afleots people. 
Let n poor man who goes to the bania to buy some provisions for his daily 
bread, let him say how much of srut he used to ~t before the duty was 
raised "nd how much he got after the duty had been raised last year. 
'rhe Honourablo Member can get tens of thousands of poor people, in the-
villages and in the citie!l, to give him infonnlltion whioh might possibly 
lead him not to be so positive ail he is in asserting what he has asserted. 

Now the salt duty is one of th" it .~m  involved in the Finance Bill. It is. 
not necessary for the purpost'!I of the earlier {Jart of my argument that thl! 
duty to be raised should relate to salt, but it gives intensity to the appeal 
which 1 am making, in view of the constitutional situation in which we are 
placed, that we are 8sked to support the existing system of government 
with all its expenditure-I will not oall it t'x1iravagan08 at this stage, 1 
will deal with it later-with all its expenditure we are asked to support 
t.l\xation on salt in order that this expenditure should be carried on as it 
is being Cllrried on. I refuse, Sir, to support this taxation. I refu81j, 
firstly. on the ground that if I Rupp:>rt this taxa.tion, I should have it in. 
my pnwer to reduce the expenditure wherever I think it possible. That 
liberty is refused to me, that liberty is l'Pfused to my countrymen sitting 
here as the representatives of t ~, people of India. Long ago, a great. 
Viceroy (Lord Mayo) said that the only justifica.tion for Englishmen being 
in India was that they should serve the good of J ndia. He said: .• The 
welfare of the people of India is our primary object. If we are not here for 
their good, we ought not to h(l here at all." And I want my English 
fellow·subjects to look at the question before us from the point of 
view of 11S Indians. They are educated men. They know that we too have 
hy the grace of God received some education, that we are able fa dis<lu81'1 
matters with them, that we ,arc able to appreciate the points raised by 
them-which should all lead t,hem to think that it must be peculiarly 
galling to us educated Indians to find ourselves in the position in which we 
find oUl'selvos t da~t. III there a Ringle Englishman in this House or 

outside who would like to he placed in the position in which 
11'.11. We are, who, finding hims£'H in that position by a stroke of 

misfortune which I hope will never befall him, would support Ruch 
taxntion. as we IU"e Bilked by the Honourable the Finanoe Member to support 
in this House to·day? 

ThiR, Sir, is the ('onRtitutional aspect. So long aR the Government of 
TndiR Act ill not reviHed, therefore, I find that, with my sense of Relf-
respect. with the little ClnnACiellce that God haH given me, i C&Dnot support 
taxation. either now or in future. Take awllV ~ e Government of Inrtia Act 
if ~' \l plelllle. That iR fI. threat which hRR often times ,been uttered by not; 
varv rps,)onsible. t in in~. people, hut tRke the Govemment of India Aot 
mrny if you flO pleAfle. We shall not ccmplnm of it; but if ~' U must govem 
India in the fomlR of civilized government, let reBUty be intrMllOed in 
nlM(l of the sham thAt you hRve ~t 1i ed here. (Rear, hP.l\I'.) When Mr. 
'B"Uour·went toO Amerioa during the days of the W81', he told the Americm 
r.eoplfi that the only fonn of govemmpnt which WaR worthy of the nam& 
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was n government whieh was ~ ted according to the will of the people 
concerned. Judged by t a~ t where do the Government of India 
stand to-day? During the days t ~ war, when you wanted the support 
of India, when you wanted the support of the civiliZed world, when you 
wllnted the support of America, you listened respectfully, willingly, 
acquiescingly to the proposals of the late Woodrow Wilson. You agreed 
that every nation should have the power of self-determination. You agreed 
that every people on earth should be given the opportunity to govern their 
own affairs, and we had hoped, as fondly 8S we had a.lways hoped, .that 
after the war, tho system of government here would be modified in order 
to bring it into eonfomlity with that statesman's declaration as to 
the true nature of a oivilized government. Where do we find ourselves 
to-day,! Weare told there is 8 pUblicution issued at Delhi which is called 
.• India's l)u.rliament ". That pUblication-very pleasing to some of roy 
friends sitting here,-gives a misleading idea to the people outside regarding 
the actual state of things in India. You invited India in reoognition of her 
services during the war to bo an original member of the League of 
Nations; you have invited representatives of India to represent 
India a.t the League of Nations and nt the Imperial Conferenoe. With fiU 
respect, and "ithout meaning any disrespect to any individual, I say 
this is a fraud you are praotising upon the oivilized world. An Irish Mem-
her rightly hurled it at one of my countrymen that he was not at the 
Imperial Conferencfl in the same capacity in which the representatives of free· 
nationA were there. Why further humiliate us by again inviting us to take 
part in confElrences, in meetings of the League of Nations, lH~ e' we cannot 
speak with the authority of the people whom we are supposed to represent 
there. I hope, Sir. none of my countrymen, elected by the peoplfl, will agree 
to appear to take part either in the meetings of the League of Nations or ill 
thp meetings of the Imperial Conference until India CBO elect her own re-
presentatives and send them, vested with the authority to e ~ ent India. 
to take part in those proceedings. That is the position. In this state of 
t.hings we are asked to-day to vote this Finanoo Bill, and I submit, Sir, WO· 
cannot consoient.iously, honourably do so. 
Now, Sir, tho next ground upon which I refuse to support this Bill is 

the extravagance of the expenditure of the Government of India. I 
listened with great attention to the remarks of the Honourablo the Finance-
Member on the question of the extravagance of the Government of India. 
Ho tried to persuade us that we were aU mista.ken in thinking that the-
Government are extravagant. I assure him that, if he could persuade 
us to that view, we should be really, sinoerely, grateful to him. For it is nC} 
satisfaction to any of us, Sir, to be spending our efforts and our time in 
urging a. reduction oppressed with the idea that the Government of this 
country are very extravll.!l"ant. But having heard my friend, 1 regret to say 
that I do not feel satisfied that he bas put forward any argument which is 
worthy of attentIon from this House. His first point was that there 
were ,r>t too many officers. Who has said that there were too many 
officers '1 In fact, my frienrI was a little unfair in propounding his questions 
and then IUlswering them. I am not unfamiliar, Bir,-and there are 
many Members of this House who are not unfamiliar-with the ~ in 
which a question is framed when a particul8.1.' answer is sought rbe 
i~en. In framing the question, my Honourablo friend had in mind what 
he wanted to say, aDd one of the things he said we had urged was that 
there were too many European officers and there were too many officers 
in the government of thiR country. That there are too m l.n~' European. 
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oftieel'8 several of UI have said ali ropeated, but none of . us, 
so far as I remember, asserted that the number of officers 
. in tho Government. of India or in the l>rovincial Governments 
even was larger than it should be. My friend said, it was not large. I 
say it. is very small. It is much smaller than it should be. Let us have 
. a chance, let us have an innings, and we shall appoint many more Minist.ers 
w charge ofmaDY more portfolios working for the good of the people 
much DlOl'EI than the present Minis1iers are working. I do not mean 
any oftence to any individual. (Lieut .• Colonel H. A. J. Gidne'll: 
.. Question. ") My friend, Colonel Gidney, may put a question, 
but for goodness' sake, listElD to what I am saying lAnd pro· 
bably you will not interrupt. Now, Sir. I do not know that 
my friend, Colonel Gidney, has studied this question about which 
he is interrupting, but I say probably the Honourable the Finance 
Member hu. And he is right in saying-I agree with him whElll he says-
that the number of officers in the Government of India is small; it is 
much smaller, I say, than it should be, and, If we had n chance, we would 
appoint many more oiDeera in order that the many subjects which are 
at present in the charge of one Member should have 8 hetter chance of 
being adequately dealt with. The Government of India are proposing to 
separate the Railway Budget from the General Budget. That is a move in 
that direction. But the move bas to be much larger, more comprehensive, 
more widespread, than perhaps the Government of India. have contemplat. 
ed. We are not quarrelling with that. The Honourable the Finance 
Member next said, we had urged that the Government were extrlAvagaht. 
Of course, we have urged that, but what is the nature of 
our complaint? Our complaint is that the salaries which we aro 
paying to the European officers in this country are disproportionately 
high when you consider the national average income of the people. The 
Honourable Sir Basil Blackett gave us the figures of taxation in other 
·countrit!s. Nevtll' in my experience of public debates. either in this House 
or in oth81' places, bave I heard any responsible man mentioning merely the 
figures of taxation without at the Bame time referring to tlie national average 
income of the people taxed. I was 8Ul'prised that the Honourable 
the Finance Member made no reference to the national average income 
of thf' people whose figures of taxat.ion he mentioned. He did not tell 
us what the figure of taxation was ill Japan, say 20 years ago. He did 
not ten us by how much it had risen before univing at £2 lOB. find hel 
·did not tell us what tbe rise in the a e a~e national income hud been 
during those years. I hope, Sir, we are not so blind to the necessities 
of expenditure being incurred for national purposes, IlS the Honourable 
t,he Finance Member would l a~ one to supposo we were. We know tha.t 
expenditure in this country is not at present as high as it should 
be if we were in a prosperous condition. Our complaint" is that 
the present salaries are disproportionately high whcn you . consider 
the national average income of the people of India.. Let us have 
a chance of increasing that income. You have done comparatively little-I 
"WIJ6l'Y sorry to Bay it; it is no pleasure to me to find fault with my fellow· 
sUbjects who sit on the Government Benches; I am grieved to say that 
·they ha.ve done little to promote the national average income. I with 
that my friend, when he gave us figUres of taxation, also told us about 
··the respective national average inoomes of the peoples whom he mentioned. 
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We know, Sir, that if a country prospers, the national expenditure 
·must increase. I look forward, if I live, to the time when my 
people will have the power to administer the affairs of the country. 
I look forward to a large increase in our national expenditure. Wha.t is. 
our national expenditure at present? Is the expenditure of a Government. 
of 820 million people to be so paltry as it is? But "hose fault is it 
that it is so paltry? It is the fault of the system of government which 
has prevailed here. It has failed to build up the na~i nal strength of 
the people. It is the fault of the system whereby the number of men 
who can pay income-tax on large incomes is unfortunately extremely small. 
),fter the war, when statesmen in England were considering how they wer& 
to reduce national debt and how they were to increase national expendi-
ture, what did they think of? They knew that they could not ta.x th& 
people further and that they must lower taxa.tion. But they thought 
of providing larger amounts on employment, larger amounts on producing 
more wealth in order that  that wealth mi~ilt be taxed for the common 
good. That waR the way in which Englishmen proceeded. That is the 
way in which we Indians, who have the benefit of studying your litera.-
ture, of studying the literature of other countries, and of studying th&-
systems of government which obtain in otner countries, should proceed. We 
shall so proceed if you will only help us to obtain t.he power 
to do so. 
Mf. E. Ahmed (Uajshahi Division: Muhammadan UuraI): 'l'hat is the 

reason why you should give some of tho money asked for in the Finance 
Bill. ' 

Pan41t IIa4&D Kohan M&laviya: Now, Sir, the Honourable the Finance 
Member told us that our military expenUlture was not so great as we 
imagined it was, and ho told us that we should remember the military 
expenditure of Ja.pan. 1 do not know what my Honourable friend intended 
to say. He was not quite clear to me. If he meRns t() tell us that military 
expenditure in Japan can have My reasonable comparison with the extrava.-
gance of the military expenditure in India, I join issue "dth him. 1 will 
be prepared to go with him into the question of military expenditure in 
Japan and, speaking for myself and for my fellow oolleagues in this House 
and outside it, I will venture in all humility to say, that if this system 
of military expenditure in .J apan were adopted after we have risen to the· 
national average income of Japan. not a single Indian Member of this 
House would refuse to support that expenditure. But how is that expen-
diture built uP.? I thought before I heard the Honourable the Finance 
Member that the Japanese had proved that they were the most economi-
cal people on earth, that their military system was the most economical 
system that existed on this earth, and that they combined efficiency with 
economy. In the year 1868 there was the great revolution in Ja.pan. 
The condition of the people was then most· regrettable. A few European 
Powers had a few years before that time bombarded Japan and tried to sub-
jugate it. The people of Japan restored their Emperor, the Mikado, in 
1868, and that was the revolution. It was the beginning of a new 
chapter in Japan. J n  a few years' time they began to enlist their army, 
and in the courae of B few yo'ara they introduced 1\ system of conscription 
under which they created B citizen army and they have gone on a<WWag 
to the strength of that citizen a~  .u!l~il now it is difficult .to flnd (;>uf; 
what is the total strength of theIr milItia. They do not let the outBIdI' 
world know what the tOtal Rtrength of their militia is, and they do not let 
the outside world know what the total amount that they are really endin~ 
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-on the,ir military dept\rtments is. 'I'hat is tho way of the Japanese. The 
Japanese system is built up upon a pat,riot.io basis. The Japanese 
Emperor issued a rescript in which it was pointed out that it was the 
.duty of every son of Japan to enlist himself in the national Bnny and toO 
prepare to defencj. his country. Says Mr. Alfred Stead in his book" On 
Great Japan. ",: 
" Since 1882, t,his ,rllicript fOI'me part of the equipment of every IIOldier, and great. 

Generals like Kuroki think a day ill.beglln in which they have DOt. saluted the 
Emper(lr's portrait and read the edict. The tint of the five articles of t.bia .,.:, 
, The principal duty of 8OIdiel's is loyalty to S e ei~n and country. It is not proba.ble 
tbat. anyone bom in this ('.ountry will be wanting In patriotiam; but for soldIers this' 
virtUtl is so eliMntia.l that unless a man 'be IItrong ill patriotism h. will be uutit.t.ecl for 
hi. service. Disloyal men &.I'e like dolls, however expert alid skilful they may be ill 
.their military art and science, and a troop which is well trailled a.nd led but Iaok. 
patriotism is like a hand without a chief'." 

Now, this is the foundatioj1 of the national army of JUP8l1. How well 
they have trained themselves for national defence the whole world knows. 
In 1894, only 22 years after they began to orgnnise their army they dis· 
tinguished themselves in the war with China, and in 1904 they inlliete-i 
n defeat on Russia which was then regarded as the strongest power in 
Europe,  They have maintained their position and have risen steadily in 
the estimation of their fellow·men all over the world bv the exeellencd 
and the efficienc,Y of their national wystem of defence. . d~ t by o.U means 
,t'. system like what the Japanese have adopted, and ~' u will see light where 
~ u see darkness at present, you will see clear guidance where you fin t 
confusion at present, nnd  you will be able to effect a large reduction in t,hf' 
expenditure on the Anny in India. But so long as you merely tell us 
that Japan is spending a lot of money, that cannot carry any weight with 
UB, nor will it carry conviction to us. 

Now, Sir, the Honourable the Finance Member o.lso told us that taxa· 
1iion in India had risen from something leS8 than one shilling to one 
flhilling. He made that statement very positively and compared it with 
£2·12-0 in Japan, £28 in New Zealand and so on in vananR other count 
ries. The positive tone of his sta.tement took me by surprise. Later on, 
when his attention was drawn to the fact that it might be 12 
shillings 

The JIoDourable Sir Bull Blackett: 1 said 12 BIlDas, but should have 
said 12 shillings. 

PaDcUt. JIadaD KohaD JIalaviya: The Honourable Member said 12 annaN 
or one shilling. I have got that down clearly, but I do not waDi; to find 
fault with him. I will try to set B hetter example. We must 
TeOognise that the Honourable the Finance Member had no intention to 
make an incorrect sta.tement; it was cntirdy due to an oversight that he 
made it. Therefore, I am not finding fault with him for that. But, 
what I wiah to draw attention to is that when my Honourable friend spoke 
of the in~ea e in taxation, he did not also tell us-he will aln'ee as t\ 
finaDciel' who has been brought out to Inrlia in order to set her finances 
in order-he must agree as a student of finanCle that he should have told 
us, it was his duty to have told this House, by how much the natioDAI 
aY,Dge income of the Indian has rillen during all these years. Without 
th"'if data I think he was wrong in ma.king the Rtatement be did. At 
any rate he should havf! mentionp.d that fact, RR an important one for con-
sideration. I should like to know by how much thp. national average income 
01 tlie people of India had risen durmg the last three deoadet. For the 
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'ast 40 years nearly Indians have been trying to persuade the Govenullcnt 
t  • mstitute an" inquiry into the national average income of the people. In 
1882 or about that period, during the time of Lord Ripon, there was an 
inquiry made. The results were published in 1888. 'I'hat report is still 
available and that report is eloquent of the fact that the income of the 
people of India has been miaerably poor. When that report was pub-
lished, Lord Curzon felt very uncomfortable. Mr. Willia.m Digby,' an 
Englishman to whom India is deeply indebted for all the valuable I"eJ"-
vIces he rendered to ber ca.use and whose name Ahe cherishes with 
,gratitude, in his book on .. Prosperous British India" gllve proof after 
proof from official quotations to show that the average income of the e J~ 

of India was less than ODe Ilnnll per head per day. Lord Curzon disputed that 
'statement and put it at a little more than RH. 80 a year. I do not 
remember tbe exact figure. My friend tells me that there was II. differenc,' 
-of Rs. 10 per annum in the two estimates. Since that time repeated requests 
have been made to the Government of India and to the Government in 
England to institute a regular inquiry to find out the average national 
income of the people. The Government have burked the inquiry; Gover')-
ment have not taken up the inquiry up to this time. What good is it then 
for any Government Member t,o get up aDd tell us that· the national 
income is not so low as it is represented by some Members of this HoustJ 
to be? Nobody means to be dogmatic in an assertion like that. The asser· 
tion is made in order to arrest attention, in order that the matter may bt 
-investigated, iD order that the truth may be established. Does a.nybody on 
the Government Benches think that any Member of this House would 
have any satisfaction in feeling that the national income of the lndia.n ~  

been going down? We would all rejoice if the national income has been 
rising. We would all pray to e~ that it has risen. But 8 mere assertion of 
even an irresponsible man will "not satisfy ps. \VCl want an investigation. 
Why do you not face tbat investigation? Let us sit down and find out thl" 
'facts and publish them to the world. Let us speak the truth and shame a 
'('ertain person. We want to know if the national income has increased. 
We would be glad to hear that it had done so. We would then gladl;y 
assent to an increase of national expenditure. But, 'so long as we are not 
'satisfied that it has increased, we cannot but complain that the expendi-
'ture is disproportionate to the income of the people. I wish to repeat tha;; 
our contention is not that the salaries which RrG pu.id are per 88 extu· 
vagant. Our aontention is not that the expenditure which is incurred on 
the administration of the Government of India is pcr 86 more than whRt 
it should be in any country. Our whole contention is that, compared to 
the national averl!"C! income of the people, the expenditure is extravagant, 
,that is, if you compare the salaries you give to the Britishers in England, 
it is extravagant. We urge the Indianisation of the services not because 
we have a dislike towards or hatred of our English fellow subjects but 
hecause we want tbat there should be more Indians employed in order 
that they ma.y play the part that God and nature meant them to play in 
their own country and also because the employment of IndiaDR will }>,) 

more economical. Let me assure nil my European friends that no Indian 
would debase himself b:v desiring any ill to any of his European feilD\\" 
flubjects. We do not wish it; we should be ashamed if we thought i!I 
'of any of our ,~ll  subjects. We wish you to remain here with us, as 
fellow subjects. We wish you to remain here as fellow subjects it ~e 
high sense of an n~li me.n 's dutv of promoting the good of tho unt, ~' 

in which he flndR his lot cast. We will welcome you, we will reRpect 
:you, we will honour you. We have bad a. raoe of Englishmen 
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represented by Allan Oetavious Home, ·Sir  William Wedderburn, .iJliilt , ~· 
Digby, Charles Bradlaugh, Dr. Annie Beset. and others, whom. we :ha1!B' 
honoured for the services they have rendered to the cause of lndia. We 
,...ould honour every one of you fellow subjects if you worked only in that.. 
s.pirit to help us to riBe out of the unfortunate poeition into which by. the 
"lcissitudes of time Rnd fortune we have fallen. 
Now, Sir . 

Mr. PrMI4eDt: r do not wish to interrupt the Honourable gentleman. 
but if he desires to go on much longer I think' I had better adjourn for' 
the usual lunch intervlAl. 

P&Ildlt JIadaa KaIwlIlalav1ya: I did not know, Sir, that the time was 
:t1ying 80 rapidly. As it is I have to go OIl for some time yet. 
Mr. PresIdent: I think .I had better adjourn and the Honourable Mem-

ber can resume after the lunch interval. 

The Assembly then adjourned for Lunch till Half a~t Two of the-
Clock. . 

The Assembly ..e-assembled after Lunch at Half Past Two of thl!' 
Clock, Mr. Chairman (Mr. K. C. Neogy) in the Chair. 

P&Ddlt JI&daD KohaD JIalavIJa: Sir, I wish to draw attention to th.,· 
extravagance in military expenditure from two points of view; from the 
point of view, firstly, of comparing it for a ""hile with the e enditu t~ 

on the Army in Japan, and secondly, from the point of view of further 
economies being brought about in that e¥enditure. As regards the first, 
. with reference to the opinion expressed by the Honourable the Finance 
Member about militar,Y I!xpenditurc in Japan, in support of what 1 urged in 
the earlier part of the dR,V, namely, that expendit'llJ!&!on the anny in Japan 
was economical, let me read a p8Rsage from atti'article on Japan in the 
Encycloptlldia Britannica, in which I find it stated as follows: 
.. From 18'72-1896, the ordinary expenditures of tbe Army varied from tbree-

quarters of a million llterling to Ii millions, and the extraordinary outl.,. raDled from· 
a few thousands of pounds to a quarter of a million. Not onoe in the wIlole period of 
25 year_if 1877 (tbe year of the Satsuma rebellion be e e ted~ did the State's 
total expenditures on account. of the army exceed Ii million sterlinl.; and it redounds 
to the credit of Japan's financial management that aile wal able to dtganile, equip aDd 
maintain luch a force at. such a small cost. In 1896, as shown abO"e, abe virtually 
doubled her army, and a proportionate increue of expenditure eDlUed, the outlay. 
for maintenance jumping at once from an average of about 14 millions sterling to 
£2i millions, and growing thenceforth with the organization of the new army, until 
in the year .(1903) preceding the outhreak of war with Ruslia, tbey reached the 
figure of 4 millions. Then, again, in 1906, lix divisionl were added, and additional 
expenses had to he incurred on aecount of the new over ... s garrilDDl : 110 that, in 1909, 
the ordinary outlays reached the total of 7 millions, or about one·sevent.h of the 
ordinary revenue of the State." 

I find from the Statesman's Year Book, 1928, that the total 'revenue 
in 1923 was 1,482 million yens, Bnd the expenditure on the Army w .. 
196 millions. That is between one-seventh and one-eighth of the total 
re'\'enue. I am surprised therefore that the Honourable the Finance Mem-
Qai .. should have been led into thinking and saying that the expenditure 
m Japan on the army WBS high, 

The HODOurable Sir Ka1colm BaUey: He was speaking of defence ex· 
penditure, which inoludes the army and navy. 
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PaDdit Madan Kohan Malaviya: It will take further time to go into the 
--'lueation of navy. ·But, as the Honourable the E'inance Member referreti 
to the army. I have referred to it and I leave it at that. 

The Honourable Sir Kalcolm Hailey: He used the word .. defence ., 
(An H onov.rabl6 Member: "7'he defbnce expenditure in J span is six times 
higher than in India. ") 

Pandlt Madan Kohan Kalaviya: When we have the control of our' 
country 8S the J apan.ese ha.ve control of their country, I expect that our 
t'xpenditure on these subjects will be much higher than what, it is in 
Japan. 

Now, Sir, I will tum to the question of how this expenditure might be 
reduced at this juncture, even 110 far as the present year is concemed. I 
am glad His Excellency the Commander·in·Chief is here now·, The other 
day when I referred to the question of intemal security troops, I did n(~t 

have the privilege of His Excellency's presence in the House. I wish to say 
again, therefore, as I said the other day, that I have not yet understood 
'~'  there should be 27,000 British troops retained for internal security. 1 
urged nearly four years ago, when I had the privilege of appearing before thl' 
Military Uequircrnents Committee over which His Excellency the Com-
mander-in·Chief presided, thnt the expenditure of the army should be-
lnrgely rnduet,d by the adoption of lL nlltionlll system of defence nnd I 
urged further that th(' British internul security troops should be disbanded 
us they were not needed for the purposes of preserving intemal security, 
I lenrnt the other dH~' from iihe Secretary to the Army Department that 
the number of those troops now stands nt 27,000. I should like to know 
from His Excellency or somebody representing him why the whole of 
tl ~e troops cllnnot be disbundpd lind ~' a sllving of nearly seven crores 
and a half CIID1).ot he effected without reducing the numbe,r of fighting 
units. I understood His Excellency the other dAY to say that so long as he 
wus responsible for advising the Oovernment of Indio. for the defence of 
the countrv, he could not advise the reduction of any further troops in the 
fighting units. I understand t,h!\t view. But I reql1eRt nis Excellency 
to enlight.en the House why the internal security troops cannot be dis-
banded either entirely or lurgely. I submit .that they should be disb!lnded. 
I think it is !\ very great wrong to this country to keep 27,000 British 
Roldiers in the country for the purpose of preserving int('mal security. 
I have asked on more than ODe occllsion that there Rhould be a statement 
to 'l\11ow on how' mnny occasions the BritiAh troops have had to be-
called out in order to e l~ e internnl order. My own impression is that. 
they have been 80 utilised on verv few OCCAsions una I w:ill contend 
that even on these few occssions it" was renlly not necessary to call out 
thes£> troops to preserve internal order. From that view I should say 
that these troops should be disbanded. If it should be necessary 
to add any further troops to the rest (If the army for the purpose of 
internal security, I think they can be obtained by substituting, if necessary. 
Alnrger number of Indians in the plnce of the internal security British 
troops. In that WBy also I feel thllt the maintenance of the military 
expenditure at its present high level is not advisabJe, :x'hat is another o/Ound 
on which I cannot support the proposal relatmg to the D~~ 
Bill which is before the House. A reference has been made to the Indum 
Territorial Force. I fuHy know that His Excel1ency the Commander·in-
Chief is nnxious to develop this force Bnd we feel Fl'ateful to him for the 
interost he has taken in it. But our contention· has been. and it is to.day. 

D 
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that the measures adopted are inadequate, t.hl\t they are very unsatisfactory···· 
from the point of view of experiment and. of ll ti ~n  the. enti~lent ?f 
the Indians to a (~e t~in extent. Hut what IS needed IS a policy whIch WIll 
give us 8 larger Indian army, which is the only wo,y of making an effective 
reduction in expenditure on the regllIlr Brmy. Towards that end a. larger 
policy is demanded. So far as the college at Dehra Dun is concerned, we 
are grateful for its establishment, but the feeling Ilmong us is that the 
oollege should be better equipped, better developed, should impart educa-
tion which any cadet needs in order to qualify him so all to take up an ?fficer's 
post in the army in India; that a few, not all of them, may, after a time, be 
sent to EnglanH for further training there, but that the main portion of 
the training should be completed here and should be imparted to a much 
lal'ger number of young men than ill the CRRe at present. The college 
.. bould be expanded into 8 military college which Flhould be expected to 
meet the requirements of triWUng Indianll nil officers of t~e Indian Army 
in full measure· If that is done it is true that it will not help to edu ~ 
the Budget at once, hut it will in future ,'ear!;, and if 8 policy like that 
were adopted, we would feel that we had' lIome satiFifaction and that we 
should support the Budget to some extent for the present. 

The thir\l ground on which I regret I must refuse to IIUpport the 
Finance Rill is tho wunt of confidence that many of us feel in the Gov-
t'rnment of India llll nt present constituted. I have dwelt in the previous 
part of the discWlsion on two aspects, the constitutionsl aspect, nam('l.\, 
the defects of the Government of India Act. ILOd the ne e8 1it~· of revising 
it; in the second part I hu.ve denlt with the extravagaDce of the system of 
administration both in the civil and military departments. Now I will 
~eal with the question of the want of confidence which we Indians feel in 
the Government of India. 1111 at present constituted. We feel that they 
have failed to protect India's financial intercllts; we fel!l that in regard 
to the question of the Brmy the Government of India have failed to pklad 
with the British Government to reduce militu.ry expenditure in India and 
Blso fniled to save India, from huving to bear the burden of military expen-
diture, although the British Arrny in India is not merely for the purpose 
of protecting Indin. but BIFIO to maintain the prestige of the BritiRh Govem-
ment in tbe Far East. We also feel that in the m,(\tter of the Lee Com-
mission the Government of India have failed to represent to the Govern-
ment in England, ('fJE'ct.ivel.v, the undesirability of sending out the L:>p 
Commission when the AllKembly bad twice mnde n protest ngainllt it. That 
j" only one of ml\ny inFltltnecs. Government mlly ha.vt., protested; I hone 
they did; I do not know; but my point ill, thn-t 88 the Government of India 
Are con Rtitnted, t,hey Bre not nble to protect India's interests in mnt.tel"S 
financial. The Secretary of Stnte CM borrow money \\;thout referring toO 
tht> GovE'lrnment of India.: eBn give incrHBsed pensionFi and RllownnctlR 
without the consent of the Government of India. AFI thl" Government of 
TnrJin. nre Mnstitllted they are not fl.blEl t,o proteat Indill's nnanr,;nJ 
in1i<'l'PfltR. We III so f{'ot tliat., IlR fnr 111'\ the finRncial mnnnf7Gment of the 
o.overnment herp. if! conC'emed, thev have n very unsatiRfnctory policy. 
Fiilnncp M r>mheJ'R have been Ilnpointerl ~'it \1t sufficient conAirlernt,ion. 
Without mnn.Tling Bny pElT'8onnl disreMpect. T should likE:' to d.rnw the II,th'n-
~ of .tbr> HOURI' t,1) Mome of the recent Bppointmentfl in thf' Governmpnt, 
nnel tJJ(' }louse " .. ill fit once Flee t.he impnrtcmce of the QutlRtion t·o i~  
T refer. Yon wllnt n. finRneier who CAn fram£l II, nR.tional nC\liev for Tnrlin 
1mr} who will have the strengtht.o put that. policv hefore OoY('rnment nn(l 
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l\Gve it accepted. J3ut whflt hall been the policy? How often has not one of 
the civilian members of the Government been appointed ~ ina.n e Member? 
Without intending Rny disre8pect to the Honourable the Home Member, 
1 would recall that for some years he was Fina.noe Member. It was at that 
time that we h.!J,d that trouble over Ueverse Council Bills. Of course he 
did his best undoubtedly according to his light. But the unfortunate part 
. of it waR the belief that was entertained by some Members of the Govern-
ment of India and the Secretary of State perhaps that anybody who 
belongs to the Civil Service is fit to ~l e up any appointment which he may, . 
be called upon to fill. In that view you appointed n gentleman who, 
"Illthough he was able to do the work in 1\ way, was not able to understand 
t.he finunces of Indio. und protect them in the right wa.y . We had therefore 
all these troub1es, scandal!! IUld losses during his time. Now we have 
brought out n trllinL'(1 financier from England. I should like to say without 
IIny disrespect to t,he Honouruble the FinlUlC8 Member, who is It capable 
nnancier-l suppose be is as cll,pable IL financier as the. Government of India 
could 8elect at this time-that the ma.in point we wish the Government 
to consider find represent to the Secretary of State is that, in order to 
protect the finunces of Indin, lUl Indian finnncier should be appointed. My 
objeetion iR not a perRonnl one to any particular gentloman. My objection 
is that you nppoint un Honournbltl gentlemnn to the mm:t important 
office in the Government of India so far as the country's finnnces 
lire concerned, ."nd without hiR having n sufficiently long experience of the 
eountry, you put upon him the responsibility, the hurd en, the necessity. 
of balancing the Budget of India, of promoting economy in the expenditure 
of lndin, nDd of helping India forward finnncially in .£1.11 the numerous direc-
tionR in which nntional activitieR must go. Wit,hout the smallest intention 
10 Hhow Any diRrespect to the particular gentleman concerned, I SIlY this 
j~ n wrong policy. You W£lnt fit this juncture to select an Indian of out-
stnnding merit !ts n innn il~  nnd let him shoulder the burden, let him give 
:..-ou proof whether an Indinn Mn or cannot manage the fiDlUlces of India. 
I will not refer to individual!!, I will not refer to porRonalities, but J have 
(~ e my mind not one, but severnl Indians who could give nn honourable 
account of t,hemselves if they were asked to take up the responsibilities of 
the Finance Member of t,he Govemmflnt. of India. I think the time has 
eome when, without any disparagement to the English Members who hav€:l 
held t.his office. without any desire to ~ t their personal feelings, I should 
ask that. the }'innnce Member of t.he Government of India. should be an 
Ini:linn, who could shllre t,he reRponsibility nnd the bllrdnn of administering 
the fi·nllnoos of his countr.'·. 
You have nn excellent example of the wisdom of such an appointment 

so fnr n.s the Military Department is concerned. You have Sir Bhupendra. 
Nrlth Mitra, ns the Military Adviser to the Government in the Accounts 
Department; and I think Ris Excellency the Commander-in-Chief will 
bear testimony to the high worth which he has shown and the absolute 
trustworthiness with which he has dischEU'ged the duties of his high and 
importa.nt office. Is it impossible to find an Indian financier, an Indian 
business man, who has the whole experienoe 0·£ a life· time in India, who 
knows the needs of India, to take up this high responsibility? I think, 
Sir. it can be clone nnd the fact that it has not been done is auot_no 
matter for complaint with us. 

The Government ha.ve failed in another matter which touches 
t.he people very vitally, na.mely, their. personal libert.v. We know 
t,ha,t during tIle last three or four years the Government of India 
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have not resp(1ctad the liberty of Indians as they should haVt' 
done &S the custodians of the interests of thtl pE.'Ople. During 
the last titr€!e years a policy of repression hal; gone on in many 
Province!!. 'l'he Government of india were expected to restrain this policy, to 
call a bult to this polioy. '!'he(lovernment of Indio. have failed to do so. It 
i~ I' matter which OQUB6S grett.t grief to UM that since 1921, only shortly (lfter 
the reforms were  introduced, there has been a wave of repression in this 
country which knows no p6raUeJ in tht1 previouB years of the existenc(' 01 
British-Indian administration. In this period men quite IlS honourn.blt1 
as any Member who has ever Silt on the Government of India. Benches, 
ha.ve been thrown into the jails, have been deprived of their liberty, 
have been subjected to hardships, for no other reason than that the Gov-
ernments of some Provinces resorted to a repressive . law which was meant 
for a time when bombs were flying about in Bengal, when anarchical 
crimes were going on in Bengru, and which was never meant to be used 
in. these peaceful times. I refer to the Indian Criminal Law Amendment 
Act, 118ft II, of 1008. Under that law the Government of Bengal first 
aoted under the impulse given to it' by an English pa.per in Calcutta' 
Mter the unfortunate events which ~  place in Bombay in 1921 on 
the arrival of His Royal Highness the Prince of Wales. We regretted" 
those events; everybody regretted them. But while tbe Bombay Oovernment 
kept its head 0001, while the ("':rovernment. of Bombay did not introduce eitlHlr· 
the Crimin&l Law Amendment. Act or any other Act to suppress the 
activities of the people at the place where these unfortunate occurrences 
had taken place, under the evil inspiration derived from an article which 
appeared in n Cnlcuttta dn.ily the Government of Bengal long before the· 
Prince was due toen:, introduced this Criminal Law Amendment Act into· 
Bengal. Under the operation of that Act 8 largl.' number of honourable 
Indinns, at the head of whom Btood Mr. C. R. DRS, were prosecuted Bnd 
imprisoned. No evidence was adduced that they had committed an unla.wful" 
act. The only evidence thM· was ndduced was thn.t they belonged to the 
Congre88 VolunteEll'S anti thBt the Congress Volunteers had been dec1arecI" 
an unlawful n. ia~i n by Ris Excellency the Governor of Bengal. 

Perhn.ps some of my friends might think that I refer to this mattel"-· 
I have referred to it more than once-with 0. light heart. ~ would 
be wrong. Let me a.~8u e them that I refer to this matter with great 
grief, with grea.t reluctance, ftnd that I refer' to it because I cannot 
forget the hardships, the indignity, the \ nj\1l~ti i'l le Muffering to which· 
,. lArge number (If m~' est.eemed. (' l( \\ '(l \lnt~'n n ~'e t'· Imbject.ml unrler th(· 
operation of thi& eVil Inw which WBS applied. extl'nded to Bengal with-
Qui the smallest justificntion. It WIUI next introducl'd into the tTniterl 
Provinces. Four days before the nrrivR} of His Royal HigbnesR the Prinef'!· 
of Walell, 'when everybody KhouM hBve expected thnt the Government 
would rE'lBX their repre!llUve J)olicy, that the Government would do every-
t in~ which was possible to coneili'lte thfl people Bnd to induce them 
to offer the loyal welcome thAt t e~' cIe!lired it. to ~ offer to Ris Royal 
Highness the Prince of Wales, the GOVf>mtnent introrlucecl t.bifl evil I:nv intn 
.. l'rovinM. UnliE'l" the opcrlltion of t.hat I",,' my Honourable frien(l Pn:nclit, 
Motiln.I Nehru nnrl fifty-five otlwr gent,lmncn who wflre , ttin~ on the Pro-
vincial n~ t'~ ' !'  Committe!' 1iij l1l1 in~ tho rdfnirH of the CongresfI were' 
RlTested, pro!lecutoll nnel impriRonc·(l. TIncler the opemtion of t.he sa.me law. 
mnny 111lndreQA of t (~  in t.he Unit~ (l Provinces were prosecutea fI.nd thrown·' 
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"into jails, separated for months together from their wives and children, 
sepa.rated for months  together from their business pursuits, and subjected 
to the indignity of being put into His Majesty's jails. The same evil 
policy wns pursued in the Punjab. A few days after the introduction of 
the law in Bengal, the law was extended to the l'unjab also. Remember, 
please,-the Members of this Council will remembeT that His Royal 
Highness was still somewhere in the Bombay }>residency, that it was 
·n long time after he came that he went to Bengal,. thnt it wa.s a. long 
,·time after he c&IDe that he went jio the United Provinces, and that it 
",all a. long time after he caUHl that he wcut to the l>unjab. Hut during thi.; 
intervaJ the Governments of thelle provinces had put this law into opera.tion 
.. and put thousands of respectable Indians into jails. One should have 
~ e te l tbat this policy would. soon be ubandontld; but even after His Roya! 
Highness hid good-bye to. India, this policy wus kept up, and to-day-I 
-do not know if rul the prisoners who were Jihen imprilloned are yet fretl-
hut even to-day there are a number of persons who were either imprisoned 
·then or who were imprisoned laiier under the provisions of this law, who 
.arc "till undergoing impriflonmcnt. 

Hection 144 of the Criminal Procpdure Code wa" lib used , lIlisllsed, in 
"subjecting a number of persons to undue restraint. M!:!ll going to preside 
fiver meetings Wl're told that they eouM' not do so; men going to deliver 
'Jm ad,lress t~  the people were told that thl'y could not do so. 'rhe Seditious 
.Mectings Act was applied, Rnd II number of penlons were bound over under 
'1!8ctions 107 and lOB of the Code of Criminal Procedure. m n~ the persons 
who were so imprisoned, I cannot forget Bahu Bhagwllnclss, a. scholar leading 
U Flsintly life at Benares, who vms hauled up under section 107 or Ktlction 108 
lind who was subjectecl t{) nIl thl' inclignity appertaining to that position. 
Now. this went on for a, long time. Even now the Government have not, 
withdrawn this enactment flO far as some provin,ocs nre concerned. We hRve 
in thi8 House expressed on more than one occRSionour opinion that the 
repressive laws should be withdrawn. The House will remember that the 
-Committee which sst on the Repressive Laws recommended that this 
lnw should be witbdrawn, though they were of opinion that the law 
·could not be repealed at the time when they reported; but from the 
passage which the Honoura.ble the Home Member read to this HOUSE> 
the other day, the House will remember that the Government contemplated 
introducing a Bill es.rly in 1!}22 which would help them, 8(,C01'(ling to 
·their ideas, to l'epenl this enactment. The Government have not found 
time to give effect to thnt desire. Do they entertain thnt desire Itt thi" 
moment? I do not, Imow; I flpl'llk fmbject to correction, bill. the Govern-
ment have oerta.inly not intronuoed '" Bill which was meant to. enable 
thelli to withdraw tho Indian Criminlll Law Amendment Act. 'l'he Govern-
ment hRve Rlso not released political prisoners. They a rEI undergoinp: 
"imprisonment under Val'iOUR enactments. , On t,lie oontral1': llillrulation III 
·of 1818, whiGh the Repressive Laws Committee had recommended 
should be withdrawn, has not yet boen withdra.wn, and under the operation 
of that Regulation, I understand a number of penons in Bengal have 
been deported. This is the situation so far os the Government's action 
towards the people is concerned. J ask Rnv Member of this House to 
point to Bny period in the history of the British Indian administrl1tiod""iTl, 
'which so many respeotflble persons, so mlUlY innocent persons, were 
prosMuted Bnd imprisoned and subjected to indignities nnd hardships undl'r 
the operation of lnws which were never meant to apply t·o such persons, 
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and to tell us then whether there is any rco.Qsoo why we should feel con-
fidence in the Government of India as constituted at present. We have 
Bsked for the release of political prisoners, but the Government have 
not yet responded. MahatmB Gandhi who, as the Secretary of State 
. rightly indicated, should not have been imprisoned, WII.8 released" 
because it was said that the doctors had advised that he should 
be released. Leaving that one case at that, we do not know 
whether any other political prisoner has yet been released. The House' 
reoommended the other day the release of Sardar Kharak Singh. We have 
not yet hea.rd what decision the Government have arrived at in the matter: 
but he is not the only person about whom we are a.n:xiouB. There are 
numerou8 persons, respectable and innocent persons, who are unjustly 
undergoing imprisonment, while we are having our dinners and our partieM, 
find holding our receptions RDd, enjoying life. It fills mt! with grief, 
it fiUs me with B sense of  shamE', that we should be unable to save our' 
fellow men from this indignity and hardship; it fills me with 8. sense of 
grief tha.t we should be unable to persuooe this Government which 
have inTited us to represent the people here, to adopt the right course-
in relation to these gentlemen who are unjustly undergoing imprisonment. 

Now this is so far as liberty of aB80ciation lind speech is concerned. Even 
in this matter the G-overnment of India, as it is at present conRtituted, have 
given further proof why we should have no confidence in them. I will' 
refer to general situation arising out of the deposition of the MahllrajR 
of Nobha. Since the Ma.haraja of Nabha. is one .... 

DIe Honourable Sir Kalcolm H&I1ey: I am afra.id I must protest. 

Paadlt JIadaD IIobaD lII&1a'liya: Protest to the Chair, not to me. 
') 

The Honourable Sir JIslcolm Halley: I am protesting to the Cbair, Rnd' 
1 hope the Ch8ir will suppqrt me. It is improper to discu8s on the door of 
this House the meritIJ or demerits of the Maharaja. of Nablaa. or the actiou' 
t.a.ken by Government in connection with what the Honourable Member' 
called the deposition of the Maharaja of Nabh& and what of COUNC WRS his 
abdication. 

PancUt KadaD. lIobaD JIala'liya: Sir, I should liko the Honourable thl" 
Home Member, when he protested aga.inst this reference by me to tile 
deposition of the Maharaja of Nabha, qr his abdica.tion a.s be puts it, to-
refer you to !lome rule or Inw by which this discuRKion cnn be shut out. 

The Honourable Sir Malcolm H&I1ey: Legislative Rule No. 28., 

.Pandlt Kadan IIohaD Kalavtya: Sir, Legislative null' 28 at pate 67 
refel'fl t.o ResolutionA. It deharR R Resolution, it does not bar a diSCU8Sioll 
jn thiR HOURI' relnting to the uffairs of any Prince in alliance with HiE: 
MajoRty. That rule, says: 

.~ 'Every Resollltion ahall he ill the forRI of a specific recommllndation." 

Then it says: 
I 

~~' And no ReAQlution shall be moved ill regard to any of the following 8ubjecta : 
(b) Any mattel' affecting the relation': of any of the forl!l{oing authorities with, 

any Prince or Chief under the suzerainty of His MajeBty or relating to' 
th ... affairs of Rny ~\  Prince 01' Chief or the Administration of any u l~, 
Prince or Chief," . 
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If I was moving a Uesolution, the Honourable the Home Member would 
have Qp right to raise thiN objection. I am not moving Ii Hesolution. 1 sub-
mit, Sir, that I am entitled, that every Member of this HoW!e is entitled 
to refer to a matter of this ll a~te  which affects nny Ruling Prinee who is 
in alliance ~it  His Majesty the King Emperor. 

The BODOUr&ble Sir Malcolm B&11ey: Before you decide, Sir, perhaps 
you will allow me to quote the actual facts. You will find that in our 
Legislative Uules,' we have certain restrictions on subjects of discussion 
which apply fitstly to Questions and secondly to Uesolutions. You will 
find those relating to the sUbject-matter of Questions in Rule 8, page 63. 
You will find those relating to Hesolutiolls in Legislative Hule 23 which 
will be found at pllge 67. Now, both of those lire iclcnticlll in SCOpl', 
obviously the intention being that certain subjects should not be brought 

. under discussion. Thltt is the reason why the Legislativ\· 
3 P.I(. Rules plllCe t ~t restriction both in reg8l'd to ue~ti n  nnJ 

to Ile!l<JlutioIls. Now, the Hules do flOt, I admit, R·pecifically id(~ an~'
whl'ro any restrictions on subjects which may be discuss' cd in the CQurSl' of 
motkms for adjoumm()nts or on Bills. But it has been invariably t.11!' 
practice in this House to &.pply those rules and restrictions· which relate t.o-
Questions and to Uesolutions to discussions on motions a.rising in the u~l'. 

for instance. of the Budget debate or in the course of the discuss-ion of Bilk 
That is the effect of thl' President's rulings given not once, but !'Ieveral' 
times, lately in the course of our Budget discllssion, and I submit, Sir, thl\t 
they apply 'tl ual1~' to a motion for rt'jection of a Bill H\l(\h as hilS bet'n put 
forward to-day. I ask you, Sir, to maintain that prllctice. 

Dr. B. S. Gour (Central i l(~(! , Hindi Divisions: Non-Muham-
madan) : Sir, befQrc you decide that question, may I draw your at.iE.'lI-
tion to thl' verv rules to which the Honourllble the Homo Membl'r hilS 
adverted? PageR 64 Imd 68, last cIalUwR : 
.. If any doubt ariBes whether lilly question is ~ is not within thll restrictions 

imposed by suh-rule (I), the Governor General shall dp('ide the point, lind his dllCisioll 
shall be final." 

Then again on page 68, it is stated: 
.. The decision of the Governor Generl\\ on the point whether lilly Reso\ut.ion is or is 

DOt. within the rostrictions imposed by. Bub-rule (1) shall be final." 

The BODourable Sir Malcolm Bailey: He resolves the l'resident's doubt 
finally. The Governor General resolves the doubt which t.he President ma.'· 
feel on the ~u je t. 

Dr. B. S. Gour: Now, Sir, these two clauses therefore vest tht> final' 
authority as regards the decision in the Governor General, and therefore. 
so far us the President is concerned, he is not the ultimate deciditl.o! 
authority . We are told by tho Honourable the Home Member thut it has 
been the practice of this House that the provision of these rules has been 
(mlarged in practice durinJ the last three years and that. the discussion of 
subjects dealt with in these rules has been prohibited. Well, Sir, I speak 
subjoct to correction, I am not I:Lwurl1 of any practice to that effect, and 
I appeal to you as an old Member of this House to refer to any practiCl' 
embodied in any order 91l.8sed by the PrcRid(mt on that subject. F'go 
futiher. Even Bssuming for the sake of arguml!Jlt that the President· had 
given a ruling, with due respect to the President I suhmit that he could not 
whittle down the effect fA the plain pl'!.)visiollS of these Standing Ordel'l' 
upon which the Honourable the Home Member himsdf relies. The· 
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Honourable the HQme ).fenlber I6dJ.nits that there is no explicit rule 
barring discussion. But, he says, that the spirit of these t'\\'o rules has the 
effect of 'preTeniing a discussion 8S to matters UpOD whioh Questions and 
Ue80lutions are barred. I beg to join issue on that point with the RODO.ur-
able the Home Membe,l.". It is a well-known provjsion of la.w that what the 
law does not prohibit, it permits, and therefore I submit that under the 
.plain rules of .construction, where the Standing Orders and rules do not 
prohibit, they pennit. .' 

Pandlt XadaD Kohan JIalavll'a: Before you give your ruling, Sir, I 
wish to draw your attention further to the point raised by Dr. Gour. The 
rules to which the Honourable the Home (~m e  has referred specificully 
1"efer, one to a Question Bnd the other to a Resolution. And the Honourable 
·the Home Member has not been able to draw your attention to any rule 

id~ reference to any of the Indian Ruling Princes in t.he discussion':! 
of this HOuse. That is the first point. . 

The second point is, If I Bm not mistaken, that this very H u ~ did 
dea.l with the PrincE'S' Protection Bill. 'I'ha!; Bill was in~nded to confer 
proteotion on Indian Princes from the oriticisms of certain newspapers. If 
t.his House was pemlittcd to deal with that point, I oBaUlot understo.nd 
how the Honourable the Home Member can raise an objection to reference 
heing made to any Indian liuling Prince, either to his abdication or to Bny 
other tJlIl.tter. Rellides thut. I niso submit that you hAve to WflDNicler what 
the Mituation would bt' 1il,e if the objection ()f the Honourable the Home 
Member iF! upheld. 'l'lwre,ure no prohibitions in the rull:!sngninst a. e e en ~ 

being mn<lt· to :lny IndiAn Ruling Prince, and t.his iR the only Lt~ il!lati e 

em l~  lllm~ tIny matter relnting to IncHnn I'rinct!R could bl' discussocl, 
1Vh HrJt)oumblf' frienn, Dr. (lour. furth(!r dra.ws m\' nt.t.l'ntion to HCction 67 
of'the (}oVt!mment of, Indin Act, which Hays: . 
.. It. shall not bl' lawful, wit.iwut th .. previons sRnction of the Governor General, to 

intl'od.uce r,t any me~tin  IJf pither Chamher of the Indian Legilliature Rnv measure 
affecting thE' rolBtions of the Govl'rnment with foreign Princu or St..tlll." • 

\\-e were not introducing nn~' lIleu..rmre lRying clown that t ~ loIuhject.H of HiI'! 
Highness the l\ a ~lj  of ~ ~ n should pRy It certa.in tux or do f!Omethitlg 
dt!e. I Wtlnted to rtlfer tl) ,m event which reinted to t,ht' Maharaja of Nnbhll 
himl!elf ' ntl8 ~ he u~ n menli of His !\fnjl'sty ~' (\ t.r8ll.ty. He hilS heen 
dealt with in It c<'rtBin \\' l~' • 

The HO!Iourable Sfr Kalcolm HaUey: Before ~' \l give your nlling, I 
~. llid Ii1w trl draw yonr ut.t<-nt.ion t.o two fRcts rcferreod to by Dr. Gour 
Hnd the llrmdit.. .  .  . '. .  . .. 

Mr. V. J. Patel (Bombll.v City: Not1-;\Juhmnmooa.n rrba.n): ::\ItlY I iI(, 
y.ennitted to refer t.o Htlln<1ing Order No. 29 print-txt nt page 83 of thill 
Mnnu81? You havtl A'ot to dil'tinguish between notice of RAIlIollltions and 
QuestionR on tllf>. one· hllncl nncl the right of n 1\fpmber tn mnke fll'et'C'.hPR 
in .~ i  l !lem l~' on the othlJl'. The sunject,-mntter of ,"peaches is dealt 
wit,h !! (' n.l' ltel~' f1'fJITl thRt of R('solutioDl; nnel QU(1stioJ)fI. Il,nrf if you will 
BIlow me tn 1'{HIII StAnrlinl! omer 29 printC'll nt. n~  Rllof t-.hi" Mnnunl. It 
1O:1\\'1I : ... 
"The mAtl!'r of P.V!'I·,\' ~ ee  ~ ll ~ Rtrictly 1'f'lt"nnt t~, tht matter hefore the 

AlIl'mhly." 

f:b the only q\1C'Rt.inn YOU a (~ got to d(lcide now i~ wh(>ther the Flubject-
mnttertn whch my Honl)urllh),. mf'nd. tIl!' Pandit. ll~ made referenc€', 
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lis relevant to question in issue. 'l'hat is the question before us. The 
~tandin  Order further lays down certain limitations: 
.. A member while speaking sball not.-

(i) refer to any matter of fact on whioh a judicial decillion ill pending; 

-That is Mt the question here . 
.. (ii) make a personal charge against a DlflIIlber; 
(iii) make ule of offensive expressions regarding the conduct of the Indian or 

any local Legislature; 
(it,) reflect Ilpon t.he oondllct of Hia M.ajesty tbe King or the Governor General 

ur any Governor (as distinct from the Governments of which they are 
respectively the heads) or any Court of Law iD the exercise of itl judicial 
functions; 

(t·) utter treasonable, sediti01lll or defamatory worda; tlr 

(vi) use his right of speech for the purpose of wilfully and persistently obstruct-
ing the business of the Aasembly." -

These are the only cues in which you can refuse my Honoura.ble friend 
_.leave to refer to such matters. 

(At this stage, Mr. President resumed the Chair.) 

Oolonel Sir B8D17 StaDyon (United Provinces: European): I also refer 
to the rule quotod by the last speaker, Hule 29, which lays down that the 
matter of every speech shall be strictly relevant to the matter before the 
Assembly. '1'he matter before the Assembly is whether the Finance Bill 
shall be considered; but, leaving that a.side, if the ml.\tter is of such u 
character a8 could not be included in a question or could not be made th'! 
Imbject-mattcr of a nmlolution, tben C/- fortin-"; llO debate upon it should 
(~ e  take place. 

Pandlt Madan Kohan lIalavtya: In your ubNclllce, Sir, the HonourubJ03 
the Home Member re80rted for the third time to an objection thnt I could 
not, refer to IInything relating to the Mahara.ja of Nllbha. He did not hear 

l ~t, I wus going to say but hlis tnlfortunately shown nervousness 
.every time I endeavoured to refer to this question. He has shown lacK. 
,of courage, Ii ch61"ge whioh he brought against Ii fellow Member the other 
tiny. I wish Ill:,' had tho courllgtl to (~a  whllt I WIlS going to say instead 
lIt il4king Hht>ltcr behind l\ technical ohjeotion. Hut in this C8Se evon his 
j,uchnicui objection will not bar what I nm going to submit to this House 
and it is fortunate that ~ u are here, RO 1.hl\t WP. may proceed with the 
lnllt ~t ill /I. sufficiently rapid Dlanner. I was giving my reasons for wnnt 
of (lr.nfidtmoe in the Government of Indiu us it h'l constituted, ns II 
grolllul £01· my refusal to support t.he Finance Bill whieh is before the 
ROll';('. In cloing 1'10 I urged that the Government of India had fll,iled 
to prote.the liberty of my fellow subjects and I was going to rofer t.o 
the action which has heen taken in relation to 1\ number of U1V f,'llow Ruh· 
Jects in British India at a certRin place whidl hi in Nabba territor.\-', but 
my point of reference to-day is not the incidunt that took place, is ne,t 
P.o much what happened at NabhB and tIlt) reftponHihility for it as the filet 
t,htl,t n number of my fellow-men, who were toe subjects of His Majesty li in~ 
in British India, lost their lives Ilnd the Government of India 111w(' n ')t 
:vet instituted an inquiry, so far I\S this HOllse is IlWRl"(l, tlXcept the InRgh. 
feriaJ inquiry to which reference waR nlll.de. the other day. I WIUlt to ~.\ 
whether I can or cannot refer to B question nfleotin£l' the lives of 1'10 man'\: 
,-of our fellow-men. I know that if in an Indian State an Indinn f.IIJhject 
of His Majesty was killed tha.t would be a ground for the depo8.itionof the 
-Indian Prince who migbt have been instrumental in bringing about i~ 
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death. I knQw that if a. number of His Majesty's Indian subjects were 
unju.stly locked up in the jail of some Indian l'rince,-I mellD no disrespect 
to &oIly Indian Prince,-I am Bure thllt matt-er could be ~ ed and discussed 
here in order thnt the Government of Indio. might take action regarding it. 

Mr. Pr881dlllt: The Honourable Member is wrong in his interpreta-
tion. This matter was raised in the Budget debate lust year by my 
Honourable friend who is not here to-da.y, our present Deputy President 
He proceedoo to discuss 1\ matter relating to the territory of an Indian 
State and I ruled him out of order and I adhere to that ruling now. 

Dr. H. S. Qour:. May I just point out what transpired during your 
temporary absence. 

Mr. Pr881dlllt: Order, order. I have nothing to do with what trans-
-pired in my absence. I may inform the House that an,Y one aut.horised Y) 
occupy the Chair holds all the powers which the Chair possesses and is 
fully entitled to their exercise. No appeal could be made to me from 
anvthing that he ruled. I cannot be made a court of appeal on matterc;. 
of 'whioh I have no cognisanoe. 

Dr. H. S. Gour: That is exactl.v the point. When your predecessor 
occupied the Chair, the Chair had not given any decision. The matter 
was laid before him Rnd before he could decide you resurned the Chair. 

Mr. PreIldeDt: Even those facts are fBcts of which I was 1I0t a 8 ~ 

until the Member informed me. 1 can only take cognisance of mattl'rll 
arising on POintK of orner presented to me when I am in the Chair, I\nd I 
have told the· Honourable Member that this subject was raisC'd last year· 
In the Budget debate and I ruled that matters taking place in the terri· 
tory of an Indian State are not in order. 

Dr. H. S. (lour: I do not think my friend the Panditji has broken any 
rule since you returned to occupy the Chair. He has not done so. ~ 

were continuing a discussion which began during your temporary absence· 
bnd the Pandit was merely referring to the discussion which was then pro· 
ceeding. He has not mentioned that matter at all. The Honourable th{! 
Home· Member objected to a part of his speech in which he referred to· 
tbp abdication of His Highness the MahBl'Rja of Nnbha (Pandit Madan 
,Mohan Malaviya: .. '£he deposition. ") 1'hereupon the Honourable the· 
Home Member wid he wanted a ruling from the Chair whether t e ~ 
was . . 

Mr. Prllidlllt: If! the HonouraJ>le Member now rl"ferring to whut 
happened to His Highness the late Maharaja of Nabha? 

Pandlt MadaD Kohan lIalaviya: If you will kindly let me proceed. 
Sir .  .  .  .  . 

.,. Prul4lllt: Dr. Gour has put to me what appears to make a hvpo-
thetical point of order. If he is referring to the Maharaja of NnbhR he· 
if! out of order. 

·""'e Honourable Slr JIalcolln HaUey: That is the point I tool, excep-
tion to. 

Pandlt JladaD IIohaa MalaYly.: With every deference to your lllin~ .. 
Sir, you "'ill penn it me to enter my protest against t t~ vit,w that I a~ 
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b&1Ted from referring to any Indian Uuling PrinctJ who is in alliance with 
His Majesty the King Emperor and whose subjects art· moving into 
British territory and into whose territory British Indian subjects are 
moving. 

With that much so far as the Maharaja is concerned. I will now come,. 
Sir, to events hero in British InditL Those are thllt many residents _of the 
}'erozepore district and of districts adjoining it ale reported to have lost 
their lives "when they were going to a Gurdwara. which is fLt Gangsar. They 
were going there with the distinct and avowed object of paying a visit to 
the shrine and reading the holy Granth Sahib there; that in the u 8~ 

of that visit they were fired upon and they lost their lives. This Houstl 
discussed this matter in an indirect way the other day and we had hoped 
t,hut the Government of India would by this time have ordered a public 
inquiry by a committee which will inspire confidenct' to investigate the 
affair and find out how this happened. 

Kr. Pre,8ldent: Did these matters take place on the territory of an 
Indian State or not? 

Padlt Kada Kohall Kalaviy.: OJle bad affair of the many to which I 
am going to refer ha.ppened in the territory of an lndiun Prince. But 
there a.re many other things to which I am going to refer which did not 
happen there. For instance the march of the men through British territory 
and the los8 of life which OCCUlTed in it,. Soine of them 10Ht their lives 
in the territorv of I:I.Il IndilUl Prince, but several others lost their livey in 
Hritilih territory _ They received their wounds in the territory of an Indian 
l)rince an~ they were on theil' way to their homes in Britisbterritory when 
Dum)' of them died. Now, Sir, whitt n~8 the number of the deaths that 
took place, what was the number of injuries that were infticted,-we are· 
not yet in a position to say, but their number n~ llU'ge. The other 
dav vou will remember, Sir, that one Mr. Day waH unfortunatelY 
kilied" in Calcutta. His Excellency the Governor ene ,~l expreysed i ~
great grief over the event, and rightly so, and expressed his sympathy with 
those whom the deceased had left behind. In this matter it hilS been 
alMged that the deaths that took l8 ~ were many: we do not know whether 
they died exactlv within the limitH of Iln Indian Prince'H State or whether 
they died outside, but there were many men who were residents of the 
Fero1.epore district and other districts, and this is II. fact about which there is. 
nhllolutely no doubt fro'n the inquiries I have made. Mll,ny men received 
injuries and some of them succumbed to the injuries they received. Thill 
Government of India huve not, flO far 1\101 I am awart', except for thl'. 
expression used by the Honourable the Home Member that hl' deplore.t 
the event Il,nd the dt~nt t e Government of India, nnll pllrliculnrly His 
Excelleney the Viceroy, have not t~t mnae any pronounc('ment which might 
show how the mutter was being viewed by them. 

Sir Oampbel1 Rhodea (Bengal: EuropeIUl): In defence of th(' memory 
of Mr. Day T should like to point out that when Mr. Day WIlS murdered. 
he wns walking along Chowringhe(' alone, taking nn early walk in the 
m min~ for the hf'nefit of his health Ilnd that h(' WIlS not eonnected with 
a.ny agitation or anything of that sort. 

Pandlt Kade Kohan Kalaviya: I am ~·. Sir, the Honollr;bh>· 
Member has interrupted me. I mentioned thRt. I think the Vi(le ( ~' rig-htly. 
expressed ~'m t  wit,h tTia man I\Drl his ! \~l . I grieve for hill death, I 
deplore thllt 8n~' d  should havE' tllken hl8 hfe. I thought that was clen.r. 
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but whlAt I was going to submit, Sir, it! that there were II. number of our 
fellow-subjects .living in British India, some of them have lost their lives, 
.and se"eral of them' have received injuries, and ~ appeal hus been made 
in thill House to institute II. publio inquiry by n Committee which would 
. command public confidence, which might sift tbe flWts, and place them 
.before the public. But the Government have not responded. The other 
.·da" Captain Orr's unfortunate case occurred and we know that His 
~je t '  Gmtprnment were e ~d at leBst that was ·the impression 
created by t·he p"pers-even to go to war with 8 neighbouring Prince, with 
nn independent Prince, in order to vitidicllte the light of the British Govern-
. ment to see that their subjects are not maltreated, not exposed to death 
or inj~' by t,he subjects of linother Prince or RulE·r. Why 

Mr. Pruideut: I cannot IAllow the Honourable Member to proceed on 
thost1 lines. It is obvious that, in subfltancl!, thia; is a matter which 
took pIaoe in the territory of fin Indian State. 'll en~ urc many m8tte~ 
which Iu-e in ord(!r, 110 I 1I111;jt fisk the Honourable Member to addreas 
himself to those. 

Pandlt Madan Kohan lIalavlya: ~l  l,oint, t->ir, is that the Govern-
ment of. India 8S they a.re eonstituted are not prot,ecting the civil liberty 
·.(,If my fellow-I>uhjects, Ilnd t.ha.t is the point 1 lun endc8vouring 'to eatab· 
jish; and I say that when t.he Government fail to otler protection to 
.their subjects, when they fail to make an inquiry even into wha.t has 
happened to them, that Government ooase to enjoy popular confidence. 
I will now J"efer in the next intltance to the question of religious liberty. 

But before I give up that point, 1 wish to say this also, that BrJtish subject!:! 
ha.ve every nsht in British India. to discuss Dlat.Lers in British tcrritory-
outside this Council it may be for the present, for of course 1 must bow to 
.. your ruling-and British subjects have in British India, (Ivery right to discUlllO 
matters relating t<> Indill.n l>rinoos who are in uIliance with His Majesty 
because British foIubjects in British Indin. pay tSXt\H, the tuxes JDluntaiu the 
amlY, the anny mllY be employed in fighting on Indian Prince or in support· 
ing him, Imd thel'f>fore it is the inherent right of every British Indian 
Mubject to discuss matters relating to l\ny Indinn Ilrince. 'L'he GUrdW8l'R 
rrabandhak Committee. which has itll headquarters at AmritRtr, iK a 
religious body whichrepresentll Sikh roligious pubjic opinion. It thought 
it its duty to prote!lt n.t Amr!tRnr,not within the territory of Rn Indian 
Prince, ngninst the nction thRt hnd bet'!!l t,nken by t,he Governrnent ngninst 
an Indilln l'rince. 'l'ht' Government Heem to have tnken umbrll.ge lit that 
Ilttituoc of the Uurdwllrn ]Jrllbl\nrlhak (Jommittee. ~' e Mcmbel"R of the 
"Com!"nittee had only B short time before been declared by the Government 
to bt1 repreJolent'atiVl'8 of a lllrge body of tIl(> Sikh eli i( u~ public opinion. 
On their h.ving paRsed certnin RaMlutions condemning the action of the 
<-tOVl'rnment taken against fI pllrticulllr Indilln Prince, the Government of 
the l)unjab declllred them to be an unlawful associatioll. Under that 
·declaration 11 number of members of the Gurdwara Prahandhnk Committee 
lire b('ing prosecutE'd. I submit, Sir, that the Government Ahould hAve 
At.opper! i\uch JlrO!ol(!(lution. should havo told t,he Government; of the Punjab 
t.1l "..'ithdrnw the rlt1clltration in question nnd not proqecute nnybody under 
the cloAk of nn Act which throws very little 1'efIIponsibilit.y UPon the Gover-
nor. whi"h gives very 1it.tlf' opportunity to thOAe who Me being prosecuterl 
to MtabUab thpir defence, because there is no other defence which is per-
"m;fltlible in ,moh CQ!It.'R f'XCflpt that they An' not mt'mbpl"flof the decJa.red 
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Association. 'l'hough there ure other sections 11180 under which tbey are 
being tried, this soetion should certainly not have been applied. They 
should not have been deolared an unlawful association. and the Government, 
I submit, have failed to give them thl\t protection in the mntter of their' 
civil religious liberty which they hud a right to expect. 

Lastly, Sir, the Government of India have not been 'able to Pl'l>wct the· 
religious liberty of His Majesty's subject!! in British India. It generally 
happons, Sir, that when Indian subjeots of HiB Majesty go on a pilgrimage to .. 
any shrino or temple the Government dq not give them up entirely to the 
mercy of those with whom they have to deal. And here I will submit that 
any British subject who is gVing on a pilgrimage to any shrine or any 
temple or any mORque, though it may haplwn to be situated outside 
British Indin, is entitled to protection from the' Government of India through 
tIle Loonl Government in the territoriel'! of which the pla,.ce of pilgrimage 
rot'Y be sitU!\terl. This protection also th(' Government of India hllve failen 
to give to my Sikh fellow-subjects who were going to a religious shrinc in 
order to perform their religioult duties. Now, Sir, in 1\11 thE!se mntterH, 1 
submit, the Government 118ve failed to carry the people with them. 'l'lw' 
Governmont have lost the confidence of the penplc ana, HO long noS they ure' 
currying on tJtis udminifltration in the manner in which t e~: nre curt:'ing it 
on, I think it will be wrong OIl my part and I will not be doing my duty ~  

my people if I lend them my support so far as the Finance Bill :11 
concerned. 

The situation hl\s no\\" rt'solwd itself into this. 1 hnve shown that on, 
the ground of the constitution us laid down in thl' Government of India 
Act being defective we have objection to supporting the 'faxation Bill. I 
have fully deseribed t.he oODst,itution all it stands. I. will refer td only one 
p8Rsflge from the Report of Lord Durham which shows t,nat. the situation 
in Cnnad.L in 1884 WIiR very much ]ike what wo find here under the present 
oODstitution of the Government of Inditl. Before responsible I{ov .. mment 
W8S introduced in Canadn the situatioD there ~  vcr". much likt> what we' 
finel here. Lord DurhfUll in his report stated: • 

.. The powers for which t.hE' Assemhly contended, Bppear in hoth in8tancef! to be" 
lIuch as it was perfectly justified in demanding." 

These aro the powers which we want--the pOWL'r to control our 
domestic affa.irs ill thEl Home DE'partmcllt, in the Finance Department,. 
in the Indust,ries DepBrtment and all the other departments of the Govern-
lDent of India 8'Ubject to such understanding as may be arrived at for a 
short period ill relation to the anny aud navy a.nd to foreign and political 
relations. 

Lord Durham went on to Sl\~' : 

II It is difficult to conceive what could have hE'en their theory of government who-
imagined tbat in allY colony of n~land R body inveRted with tbe name an~ che:ract.er 
of a representative Assembly, could be deprived of any of those powers WhiCh, In t·he-' 
opinion of Englishmen, are inherent in B popular legislat.ure. It was a vain delusion-
to imagine that by mere limitations in the ~ n tituti nal. ~, or an e ~uai e. ~ tem 
I)f government, a body, st.rong i!1 the c:onsclouBnes8 of ~l ~ldlD  the public opmlon of 
the majority, could regard certam portlOns of .the provmcll,'l re"enues as sacred from 
ih control could confine itself to the mere huslness of making laws, and look on a8 a 
paRllivt' or' indifferent spectator, while those laws were carried ,into e e ~ or ~ aded, 
and the whole business of \.be country WBI conducted by men,. l~ w!lose Intentions or 
capacity it had not tbe slij[hllst confidence. ~t1t ~u  was· the hmltatlon placed on .tht!' 
authority of the Assembly of Lower ~n da j It mIght e ll~e ~ PItSS 181l'~' vote or WIth-
hold supplies. but it could exercise no Influence on the .nommabon of a Illncrle servant of 
the Crown. The Executive Council, the lAW officm's, and whatever head, of depBrtments. 
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.are known to the administrative system of the Province, were placed in power, without 
any regard to the wishes of the people or their representatives; nor inCleed are there 
WIUIting instances in which a mere hostility to the majority of the As.embly elevated the 
moat incompetent perlOns to POlts of honour and trult. However decidedly the Assembly 
milht condemn the policy of the Go,,·emment, the perlOna who had advised that 
policy retained their ofticera and their power of ,ivm, bad advice. If a law was 
passed after repeated conflicts, it had to be carried into effect by those who ll&d 
most 8trenuously opposed it. The willdom of adopting the true prinCiple of representa-
tive government and facilitating t,he management of public aftaus, by ent1"1l8ting it to 
the perllOn. who have the confidence of the repreaentative body, haa never been 
recognised in the government of the North American Colonies. All the officer. of 
-Government were independent of the Assembly; and that body which had nothing to 
say to their appointment, was left to get on al it beat might, with a set of public 
functionaries, whose paramount feeling may nnt  unfairly be laid to have been one of 
boatility to itaelf." 

Now, Sir, that is ~  much the situation here with some alterations 
whioh I need not wait tQ emphasise. 'fhat is generally the situa.tion in 
which this Assembly finds itself. Here we have ~ t an Executive 
Government controlling t (~ delltinies of Indians. Weare an elected 
majority in this Houlle but the ILppointments in the Executive Govern-
ment are not made after consulting the sense of this Assembly. The 
Members who sit on the Government Benches are entirely independent. 
"£hey might insult us. They might flout public opinion. They might ahem· 
the utmost disregard for the liveR and liberties of His Majesty's subjects. 
They may treat them with contempt, and yet they OM !lit nnd drl\\\' their 
salaries Rnd exercille the power which their positions give them. This 
is II situation which is entirely intolerahle. I hope that, these reasons 
will convince every Indian and many Europcans--if not all European!!""':" 
that we cannot, situated RR we are, lend our RUpport, to the Bill which 
bB8 heen brought forward by the Honourable the Finance ME'!rnber. It 
might be urged, how will the affairs of the country he carried on? Under 
the enactment called the Government of India A'Ct of 1919, thl' CE"rt.jflcntion 
of I\nv me&."U"e which the Vicerov is advi!!ed to nt~ide  cleRirable in the 
u li~ interest is possible. IWp cannot lt~nd our mora,l support nnd votp. to 
the maintenance of this taxation unle!ls the representatives of the people of 
this country have a voice in the expenditure of the money raised by taxation, 
unlm!!; we are put in a position to ('xercise the same rights and privileges 
which the members of every Legilllature in the world cxercise. lTnlcsA thn.t 
ir,: done we cannot support Ruch taxation. I hope the re8Rons that I have 
Riven will f!atisfy every elected member of this RO\1!IC of the jUlltiC(l of t.he 
attitude I have taken, and I hope they will lend me their' support in order 
that the present sYlltem may be ended nil Floon as possible, and that we 
may have 1\ regular system of responsible government under which 
the repreFienta.tivcs of the people, men who hAve the ent,ire confidence of 
the people, may carry on the Rdministration of the domcsticaffairs of thill 
country. For thelle reasons I oppose the motion which has been put 
before the House by the Finance Member that the Finance Rill be taken 
into consideration . 

.. Th.' Honourable Sir Malcolm HaUe,.: I did not realize ,t.hat the H \J! (:~ 
would desir(l to clORe flO (:arlv R dillctlSflion "0 intprt'flthll!'; hut. 110 onf' f.hli' 
h&f! risen to speak, I ""lIume; because Pandit Madan Mohan Ma.18viya haR 
exhausted discu8sion. He has taken UR, or tholle of us who cared to· follow 
him, over a field of thought 80 wide that I hesitate to enumerate his topics,; 
it is difficult to decide in my own mind whether he really desires that the 
m ti~n for consideration should be rejected because we were oppOEled to 
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·.the Hesolution for a Hound 'l'llble Conference or e~ e  it must be rejected 
because we have taken action in regard to the affairs of a certaoin Indian 
.1:)tate; or whether it is something connected with the treatment of what are 
known all the AkaliH; or whether it is something connected with some one or 
other of the almost innumerl4hle wrongs which he la.id to our charge over 
l'Dnumbered years and in ~ e  sphere of our I1dministration. (A Voice: 
.. Altogether. ") In one way I am not sorry, though for other reasons .1 
might feel some kind of regret. I am not sorry that the Honourable Pandit 
. has put forward this motion, for it has brought us once more to a dear 
understanding of the situation. I shall not go back as far as the Honourable 
"-,andit; I shall not seek to refer to the history of the Congress for the last 
39 vcars; but I shall content myself with what has ha.ppened in the last few 
rooilths at Delhi. 
'rlllw the events which led up to the experience ot those last months. 

We had  had three years' experience in the previous Assembly of the 
'Governmentof India" Act. We found  ourselves in IlSsociation with men 
who were prcpared to work that Act, and did 80 in good carnest. I repeat 
What I have expressed before, that India has real reason to be grateful to 
them. They showed how representativ(!s of the public, working in co-
uperlttion with the Executive, but not in such co-operation as excluded full 
criticism and strong opposition where necessary, could effect grel1.t advance 
in llopular l~ i lati n, and exert great influence over the whole course of 
the Ildministration. That Assembly was dissolved. A large number 'Qf 
I !.blic mell who had hitherto decided that they were unable to accept the 
1 enUtl of this Act, or co-operate in any sense in its working, then decided 
that they had been wrong in their uttitqde, and that they would come into 
t.he Af.lspmbly. Now rum not going to r(·fer once again to the manifesto of 
Outobcr last,. Vle hllVIl seon its tenus u good deal, /I. greltt deal, quoted in 
Englalld. We ourselves have been somewhat more chary of referring to it, 
bec8.us() we had no desire, when onCtl our friends had joined us hert' , to pin 
them down to the exact programme which they had set forth there. They 
had come in with liS; wo hoped that they would work with us; we dellired 
no more; we limited ourselves to that PQsitioll. But I confess, Sir, that We 
IIIWt1 from the first been in somo doubt as to their policy. We bogan with 
whitt we now know aR the constitutional' Hesoiution. Admittedly that. 
Hesolution was put forward as a compromise between differing sections  of 
our new friends. We found reasons why we ourselves could not accept it; 
the Homo Government equally found rea.qons why they could not accept it. 
All through those discllssioJls we wore in do.ubt what it really meant. We 
Wt'll'C in doubt how far that compromise had gone. We were in'doubt whether 
it was not really intended, "fter all, merely to cloak n. desil'C on the part of 
many of our friends fQr II. complete l'(lvcl'Ral of the' const.itution or something 
-even more far-reaching. That debRte ended; there followed the Secretary 
of State's speech in the House of Lords, which was reoeive4 with consider-
a.ble d.iss8tisfaction by many of our friends in the Councils. We then pro-
oeC'ded to dee-I with the Budget. On the first day Qf the Demands for Grants 
the House united in throwing out four of our principal Dem&nds. They 
Ftated that this ha.d been done to demonstrate a principle. We were still 
·unaware what principle tltev were demonstrating; we were still entil'elv _ 
unaware what thE'ir motives' were; we were still imtirelv unaware whf'ther 
this was some obscure form of co-operation, or WBS reailv a demonstration 
of an nnderlying but hitherto veiled desire completely to wree.k the con-
f>t.itution. Then, for reasons which were equa.lJy obscure to UR, there wat 
next, day a sudden change; we found the House prepared to pass our DemandA 
for Grants, not without criticism. for they gave us much constnlctivp 
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criticIsm 'of the type'whiohwe have hitherto found to have a. great effect Ou> 
the. adminisl;ra.lii.on. Day lifter, day passed and I tound the Honourable 
hmdit 'saying .. Aye" constantly to motion!! which Wt1re put fQl'wurd. 
Other Honourable Members who may be said t.Q represent the extremer 
wing of hi-s party, were, some' of us notioed at the time, absent in different 
l,arts of this building . 

Pandlt t lal.e~ (Citieso of the United provinces: Non-Muhammadan. 
~; tian : I hope the Honourable Member will. make it qlear'which H n ~lt

fible Pandit he means. I was lying ill in bed and was not in the Rouse all 
through the debate. 

The BODourable Sir Malcolm BaUey: llandit Madnn :Mohan Malaviya. 

Pandit XadaD KohaD Malavlya: I did not (latch what the HOIlourabJe 
Member said. 

The HODoarable Sir Malcolm HaUey: We thought thcuthat the H'OuBe 
lit large . '. 

Pandlt JladaD Jloh&D JIalavlya: ~:l.  friend .is mistaken, Sir, in thinking. 
I said .. Aye ". I did not oppose the grants-that was all that I did. 
~ e t those that 1 definitely voted against, I did not oppose the grants .. 
I do not remember Hltying .. ~'e .. to nny grant SR fl,r 88 I remember. If I 
did I did not intend to. .. 

The Bonourable Sir Malcolm Halley: I am !:lorry that 1 thought. he a~ 

Kaying .. Aye "; but there were many grants at all eventR to which he gave 
his tllcit. blessing. We thought then that tho House, having made what it 
deemed to be 1:1. doJtloJll.!tration, wur; lll~e moro prepared to advance to 0011-
"tructiv6 work with us on the Budget. Now there is. once more a sudden. 
and equully incxplicahll' change; the HOlJourable l'andit comes fOl'ward 
with II. c.lear denuncia.tion of the whole of our policy in the past and a pro-
fession of total inability to aeot)J)i the mot.ion put forward by the Finance 
Member. His l'I}lecitic ground-I will take t.Il1lot as being his real ground---
his specific groulld is thut w() would ,!lot ugrce to 8 Round Table Conference. 
I will take the rest of his sJwcoh-and 1 must do so if I am not to be equally 
exhausting to tbe HouRp·-nR having perhaJls less direct reference to tht) 
real point at issue. I have been trying to probe in my mind the reasons 
whidl have led to this fresh sudden change of at·titude. I have noticed of 
(:Dnr,w tllf1t in many llapcN, which were formerly in the habit of supporting 
many of my H l~ lll'a le fripnds, R fleries of severe Bnd even acrid criticism..: 
of their action during the lSRt week. They were told that they should have' 
porsisted in their course, that thC1Y should have thrown out the Budget 9.S' 
a whole, that they shnuld nothllve voted It single ~ n1 iil fa.ct, a good deal 
of scorn was poured on them. If; it that relU'Ion ?(Pandit Madan Mohan 
Mala'Diya: .. No. ") III that the retlROn that. induced them t<\ go back to" 

• the eomplete policy ofwreckaC"e of tile constitution? (Mr. Ranga'Ulamr 
l e~ a : .. Dertllinly not".) Then if they have. not 'been irifluenood by Il 

_ de i~e to ~et square withrheir newspaper critics. 'I must look elilewhere. I 
have noticed in many parts of the House 1\ difllculty 'Brising from the fact that 
ap enhanced. salt rate would provide mea.ns of elie in~ tbe Provinces of 
.,heir ·Provincia.! contributions. But equally I know that there is somE! 
hesitation on the part of provincial MembEirl! in openly voting' for anything 
like n HR. 2 salt. rat.e much 6S they might in their bearts'dame it; Was it fIo" 
catch their votes that this motion was putforwft.rd? WSR the inducement 
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<lffercd to them that., if the HoUl;C werc to throw out bho Finance Bill as ,. 
whole, tllls would leave it to Government to certify at an enhanced rate of 
t<alt tax, leaving them the benefit of the rat(' without the responsibility of 
!.assing jt? Was it rea.lly felt that it would be easier to take that coursf" 
und thus to relieve provincial Members of the necessity of voting one way or 
the other? Is that the re8iU>Jl at tho baCK of my ~ n u a l  friend's mind? 
'l.'his time no one intcrrupt61 me. ThOll again, I noticed that there Wert" 
motions on the pnper for reducing the Ralt rRt(' to jU!!t 1\ few nnnnH, Heven' 
nnnall, eight annas, Ilnd th".' ilH~. 

1Ir. O. Durail'Wami .Aiyaq&r (Mudra!! ceded di t i t~ and Chittoor: 
~ n u atnml\dlln Hurll!): As 1\ preliminary to the tqtal abolition. 

'1"he Honourable Sir Malcolm lEUley: Wilt; it felt bv the Honourable 
l'lI.ndit Mruaviya thl\t it w0uld be a much easier course to'get a vote against 
the }'inance Bill aR 8 whole than to run tht' riRk of u. patty defeat on t1l1' 
proposal to reduce the salt tax to seven !I II nil!; ? J Iol thllt his motive? 

1Ir. V. J. Patel: You canno-t unc1erstllnd it. 

'l'he Honourable Sir Malcolm Halley: No, I cannot; and no Olle hllR 
helped us with an expll\Dl\tion; but it is not my poor brain alone which i~ 

broken down under the !;train c4 conjecture. I notice that the count.ry has 
found equal difficulty in nppreciating these tactics. Veteran politicians. 
versed in every constitutional art of Europe, have found it equally diffieult, 
to appreciate the tactics of my HOllourabl(1 friend@. . 

Now, Sir, whitt is it that the Honourable Pl\ndit is IIsking. He it; dis· 
sa.tisfied with our l~ l;.· on the proposal for a Hound 'fable Conference. I 
am 110t going aguin iuto t.bnt cOlltr<wt'rs.y; we hllve nJrendy, I think, jll!'Iti-
fied ourselves on thl1t score find I am willing to leaNo the verdict with the 
outside world; but I will .go into t,he, consequencos of the IlctiC)ll l~ pro-
poscs. He says clearly· and explicitly that, so long as he is disFiRtisfied with 
the attitude of Government, he will not join in voting for any t8xationat 
nil. I Iolee the Honourable Pllndit nodl'1 hill ht'oo. I nm glad for one thing,. 
Sir. It docs not affect me personally, for I am about to t~nj  8 brief perion 
of lei m1'l~, lind during the month of MIlo.v I hopEI to be in England. But I 
um glad for thol:lc Members who might. otherwise hlLve to trllvel through 
An Indian summer for 1\ specinl ",ession t() ( ll ~id('  It proposal for dealing 
with the 'rnriff Ueport; for th(l 'j'llriff ~te ( t assume!! legislation regarding-
our ()UstOllls dutiel'. Obviously, the HOllourable llllondit o.11d his party wi!! 
not be prepared to IlslIist in" flny operution of that kind. It is just an 
ext.reme statement of that dell(lription wllich brings home the real naturo 
of the coUrstl which he propose!;. 'rho renl fnct is deor; nnd t,hcre ill now 
no need to conceal it further, thllt, the Honourable Illllldit, feeling 111\ he doe", 
that there is much that ill wrong in Olll' ILdministrntion, has at h18t cast off 
all thought of co-operation of any kind with Government. He has joined 
that fllction ,,,hich is determ.ined that it eon only get its WI\y by a complete 
wreokage of our present constitution with nil its l !~e u('n e  to India .nd 
to the Empire. It may be It satisEllction to the more tlxtreme section of tho 
party which stood for that objective in the past, and which stands" for that 
to-day, to securo him as a recruit; my own belief is, that on a calmer reBec-
tion, he will regret that he has given them that sort of satisfaction. It 
"hould be perfectly ",lear to him that there never was any real intention on 
the part of that extreme section of co.operating either with those Members. 
",ho supported our oonstitution in the past or wit,h those who stand for t (~ 

• 
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constitution to-doy.: . It should Ill' perfectly c1t'sr that that section which 
-4lnnounced that it would secure its WI\y by ·C1vil disobedience, which un-
nounced t a~ it "'ould secure itH Vl'ftV by mUlls movement, with all its conse-
quences of disorder and disRHter: has never changed its ideals 
.and . has' never changed its methods. Then I um 8stonish(,d 
to see that ohe who refused to join them in the I)ust, decides 
. to join them hl!re to-day I mould be still more ustonish"!ll 
if those ot.hell5 who refused to join them in the 11I:Lst were to foUow Ris lend 
to-day; It'or wpat does it menn? After 11111. Il't us look tho fll.ct.s clearly iu 
the fuce. I am not going into nny ·Rl'gUll1Crtts l\S'to whether we have rightl.y 
exercised or not that trustceRhip which the United Kingdom hIts always 
felt that .she had for India. I IUn not .going . ~ . into t.lw question whether 
.that trusteeship W8S, us one Member took on himself to inform us; froudu-
'lent. But there is no doubt that the British lllltion will not givtl furttler 
constitutional udvancc to India lilliei'll> it ill suthdh'd that the mlJUSU~ of 
advance given is likely to be worked t,o the renl advantiLge of India. That 
-is the bare and fundn.mcntl\l fact, and it will not be I&Jtered by any ~ u

mcnt used here regarding the wa.y in whicR the trusteeship of thB British 
Parli&ment has been exercised. And 1 ask HOllouraWe em e~ .herc t;> 

• look that fact squ!lrely in the fo.ce. The British Parliament af.ter· many 
.vears, as the Honourable Pandit Madan Mohan l\{Ulsviya pointed out him-
Helf, after lllany years of demand from Indin.. at length started India ~ 1 

the rond to responsible Govenunellt. It mnda its firRt step ill the· foml of 11 
transitional constitution. What does the Honourable Pundit nnd those whom 
he osks to support him propose to'do to-day? He propmlCS to throw thllt 
,eonstitution back into the face of t,be British Parliament. And he thinks 
that by doing so the day of l'eaponsiblt1 Government will be hastened. 
(Pundit Madan Mohan Malaviya: .. Yes. ") 'rhen I pity his lack of poli-
tical sagacity; for thil'l ill a qUf!stion of statellmanship pure and simple. I 
have very deliberutely, throughout this discussion, avoided any use of llro-
vocative or contentious language; I merely appeal to my friends here to view 
the facts in their truepempective and in their effect on India. It wouH 
_ be easy to uso language in this respect "'hich might· rouso feelings of 
bitterness and resentment a.mOlll{ my friends opposite; I have no desire to , 
do so. I merely ask them to look at the facts dispassionately and with only 
one view, namely, will thifl or will this not help Indio. forward on the pll.th 
(If responsible Government? Believe me, it is of little advantage to make a 
gesture or 8 demonstration of disllat!sfaction if that in itself is likely to turn 
to your disadvnntnge or the di ~ ailt e of India. It is exactly a gesture of 
disslltiRfuction of this type, exactly B sign of impatience, exacilly,if T mBy say 
1!IO, 8. demonstratioll of irresponsibility, which will make it impossible for the 
Bn'tish Parliament to consider a further advance. The King '8 Govenlmenb 
has to be carried on. You are disRatisfted with the rate ·of constitutional 
advance; you do not aid in proving t~at advance justified; you simply refuse· 
Government their finances .. 'rhat IS not responsibility. You refuse the 
taxation which Government have put forward, not because you object to it. 
In itself, but for other reasons, knowiBg well that it will have to be certified 
ubder reserve powers, fOt' otherwisc the Vl~ nment would come to 811 end. 
You shelter yourself behind the fnct that others will exercise II. responsi-
bility, necessary and proper in i.tself, which you will not assume. u.~ 

Qftered iihe choice of different rateR of salt tllX; the decision lies entJrely 
with you; but for reasons un<'onneoted with the suIt-tax· vou refust:l ·to eSe!'-
<lise that choice. That II.!\'ain is not B proof of responsibility. It is on that 
ground that I appeal·to lIonnurRhle MemberS op.posite to consider only the 
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<me factor I 11111 putting before thm11, lIamel)', t,hltt' to' follow" tihe HOllourohle 
11undit -Malaviya in this vote will inevitably set them back with the British 

l>arliament. Now I know no section of the British l>arliament 
4. P.X. which ~ill be influenced in the alightest by such action. '1'0 two M 

the three parties in it I need not refer" But let me quote once again tho 
words that were used by the present Premier al! 'to t,he manner ill \\,hich 
11is part.y was likely to view action of this kind: 

.. No party ill Great Britain will be cowed, by threats of force or by policiea designed. 
to hring Government to a aLand-still; and, if any' sections inIlldia are under the delusion 
>that that is not 80, events wi,11 very ~  disappoint them_ I would urge upon all 
the best friends of India to come nearer to DB rathel' than to sLand apart from U8, 
to get at our reasoll and our good will. Whllll an appeal is made to revolutionary 
methods, whet,hea' those methods .. are active force 01' .passive force. a reaction towards 
·the opposite extreme is bound to come, and men and parties of the moat sincere goOd 
will are hustled off the stage, whilst the two forms of react.ion-that of the Right and 
-of the Left-kick and tear &1Id· sweat against each other until the failure of both' 
,has been demonstrated." 

I never hRve nccused my friends opposite 'of a desire to promote IIctlltll re-
volution. 1 do not desire to do ~  now. Rut they l ~j inin  a form of ob-
:struetioll which mflY have disastrous consequences OIl the internnl IlfJuirs 
of Indiu und will undoubtedly prejudice their case with those who in the 
long run must dicta.te the pace at which India can advance towards respon-
'Rible Government. . And I ask them to hesitate before the v follow the 
Honourable }Jlllldit in doing 80, .• , . 

Pandlt lIotU&lHehru: Sir, 1 had no intention to take part in this debate, 
;l'l8 I did 'not feel well uud strong enough to do so. But the speech' wit.h 
which the Honourable the Home Member has Just treated the House hilS 
inspired inUie the st,length which would otherwise be wanting. The Hon-
·ourll.ble the Home Member has on more occasions thun one, during m~' bril'£ 
experience of this House, hy his 8pecial polemics shown himseJi t,o be II past 
mastt'r in the art which is usually practised by the whole of the Government 
-of India. That art is the art of "divide and rule." We have seen on mlmv 

~ i lS that the great argument which he has against any propositioil 
which is navllnced by this se(!tioll of thc House is to point out to those who 
he fears will follow us into the lobby and vote ill favour of 
that proposition, the grave danger in which they stand if the," 
do so. He is never remiss in pointing out to the non-S'warajista 
t,he dangers of ,their associating themselves with the S a aji t~. 

·to those who are not in the Nationalist Party the very grave and seriom; 
dangers of their joining or voting with the Nationalist Party; and to-day, 
Sir, we havo witnessed an exhibition of that art almost to perfection. 
My Honourable friend has told those who are not for 8 wrecking policy to 
beware how they cast in their lot with those who openly and professedly, 
before they came into this Assembly, 'were wreckers. whose object was to 
make the Government impossible. He has ,reminded thosc whow-ore ver.Y 
nnxiousand kcen about seeing the Report of ~ e Tariff Committee, that if' 
they in any wny lent their support to this party-he did bot cnII it a a t~ 

of revolution. but he' said enough to identify this party with 11 party of revolu-
tion-if they identified themselves with this party they would have no chance 
to Bce the report of the Tariff Committee put into operation, there would 
be no taxation, the Government would come to 11 standstill, there wNIM b(i 
no meeting of this Assemb"!y and no discussion of the Tariff Committee's 
report. I need not go further into the various means which were adopted 
by my Honourable friend. I a~ e e now to make as siJ'Ylpln'nnd lUI plain a 
statement as my Honourable frIend n~ made on behalf of Go"el'Jluwnt. 
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~i , the position to-day is exactly t ~ same l\IJ it w!'s on the da!. ,!,~en 
thi. MIssion opened. My HonouMble friend has refrained from cntlclslDg 
tile Swuro.jist manifesto-I consider it to be one of the greatest honours 
thBt was reserved for me in my life to be the author of that manifesto--
he hus reserved his remarks thinking that thereby he was sparing me. To-
day he rt'ferrecl to it only to say that enough had been ~aid about it in thtl 
House of Lams. I repeat thl\t that manifesto is a document of which I 
shuJI c,·cr be tJroud. It is /l document which clearly and unequivocally 
states the CURe of the Swarajists on which they sought election to this-
.. \"sembly nnd the Provincial Councils. l'hey adhere to that I1S their case' 
to-elRoY as tiwlIol'ujists. I took pains to point out on previous occasions us to 
how it was that I, R swom Swa.rajist, a confirmed SW8l.'ajist, ~ using the 
instl'UluentK .and the menns. that lay at my disposMI in this Assembly to 
push forwilm the national demand ~d to see what response that. demand 
elicited from the Iluthorities before whom it wus preslloo. I ssid in terms-
which cannot admit of any doubt that we hud come into this A88emhly, non-
("o·operators IlS we wert', to offer .you our co-operation, but on our own teml!!!. 
'rhol!;c teruli. were not dictated by ~ spirit of hOAtility to the Government but 
were cOllsider£'d ill cOllimltation with other friends who were not Swarajistl!. 
Those tenus wert' put before the whole country and opinions were invited. 
All schools of thought, all shl\des of opinion concurred·that we could not in 
the intercsts of ol1r country put the national demand lower thun what WI:' 
hlAcl put it. Hnving sutildiecl u e 'e~ as to the nature of thc demand and 
the acceptanoo it hud found in the whole country, we put it forward not 
on behalf of the Swarajists nlone, not on behalf of any particular section 
but, as I submitted when I WtlS moving my amendment to the motion of 
1Il'y HOl\ourllble fril'l1d Mr. l!ullgllchariur, we put it forward on behalf of the 
country. I scrupUlously and studiously kept back an idea88nd all policielor 
which 11-1·1' nttribut;('d to HwarlljiRt,s liS well liS those which, though not attri-
. butlld tH tll ~l1 , IIrl' really tlwirN. I said that I WIlS for the moment sinking ttl.V 
idt~ntit  n.... It SWHrnjist, not because I haeI ceased to be a SWllrnjil.t but 
because I had adopted certllin principles which were common to me and 
other section!!! of Nationalists., We adopted those principles in order to see 
whether there had hef'n that change of hellrl. in the Government for which' 
we had bcen looking during the lust four ycarA. A minimum demand, fI 
very rellsonublc ,1emllnrJ, WIlS Ilccomingly put forward. It was carried by 
rm l~lmin  mnjority of this House. Impported not merely by Swarajists. 
not mel'(lly by members of tlH' N f\.tiollalist pn.rty but also by independent 
'metnbers who aid not belong t,o finy ll t~·. ThAt clearly show8 that. so 
'inr B8 this unt~· is concempcl, it WIlS tRken to be Il. renl Rnd national' 
domllncl nnd not ~im l  nn extrn.'·flgnnt demund made only with the object 
or provoking 0. negRth'c reply find t,hen nssuming nn attitude of hostility to· 
~ e ~ t' nm nt Now whnt followed. After that demand ,",'as put t u~ · 
III this ROURe, there WEIR a ~ ee  by the Secret'"TY of State for India in the· 
House of Lords. That speech, 1 have all' 'l i~' submitted, was conceived 
in, a vory good Rpirit but. whpn we cnme to look for the !';ubstnncc, w<-
founel that it promiFied nothing. It gll\'(' nothing except hopes tor thl' 
:l1ture 11D(1 !lionA wi;,;tw,. lor our H(h'l/ncement. 'When. I had the honour 
of addr,:ssing this Rouse nltcr. that speech waR received in this country, 
I mude It. elellr that·. however l~ the purpose of the IndiBll Government or 
t,hllt, of Hw Brit,ish Cilhillf!t mlly be, we hnd long since ceased to bl'l l'Inti;;fied 
with higll PUl1?Ol1Ofl IUld ~lle e de la l.ti ~8 ~  i~  purposes. What WC' 

wanted wus notIOn, Romf'thn:g d:>ne along WIth tha (h'clnmtion of high ( 1i ~', 
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We have been wuiting fOl; that. We suggested various things. Xo.hing 
Bill been Gone. ',L'lleD, t;u', what diG we do. This .11udget CliniC 
up. \IV e mllue up our mlDGs to throw it out, nut as my .tionouuwle 1rlend 
toue Horne Member has put it, in p1J!'Buanceof the polioy of the ~ a uji8t .

1 made tbl\t perfeccly oleaz--Luti t-ecaule, apart from being one of the 
.methods wbicb wus in tbe nunda of the l;~a j lJt , it was also t\. well known 
..const,ltutionut method of putting grfevlUlces before supplies. !!'his method 
.beJDg ROOepted by the party W&8 put iuto opere.tion. Now, on the first day 
we tnrew out all the grants that came oJp on that day. That W88 on Monday 
last. 'l'hen we met and we came to the conclusion that it was after ull u 
farce first going into one lobby and t ~n into another, spending the whole 
· dRY in that way and ~it  what object? The upshot would havo been that, 
· us Roon as we ~d done going into and coming out of the lobbies, un order 
wmild come stating that His Excellency the Viceroy had been plelltloo to 
rest()re eJl thEl grants we had refused. 1 made it quite clear that we were 
not, rually T'efusi.ug supplies, because it was not in our power t() do so. We 
were simply doing all that we could do, thOtt is to say, we were refusing to 
,be /lny parties to the supplies which the Government of India. wunted in 
. order to run the Government of the c()untry without consultation with \1S 
lind withput our having the slightest power to control the Bxecutive. That 
WRS thc idea. We made it clear. In coming to the conclusion we did, I am 
pleused to Ill\oy that we were influenced also by the position of the Labour 
-(1-nvemment and by various other considerations, We thought thut we had 
·on the first (lay established thll principle. My friend the Home Member 
"Ilys he has not been able to understand wha.t that principle was. I thought 
J would be Rccused ()f citing matters of elementary  learning when I cited 
· eertain extru.cts from well known books. In fact my friend the Honourable 
Yr. Chatterjee said that he knew those books 80 yearR ago, thereby imp]y-
'ing tha.t I wns simply wasting the time of the Council in citing authorit-im; 
.of that character which were the A. B. C. of political science. I fimt, if 
Illy friend t.he Home Member will pardon me for saying HO, that at least 
he has not profited by tha.t elemontary learning, becauso to-drty ho again 
stands up and says .. I CfUlnot see what principle hUR bt)en el'ltublished ". 
I Hubmit, Sir, that it il'l ono of .the oldest principles that it is the inherent 
right of those who can grant supplies also to refuse suppliHs. AF> 1 int(~(1 

,out then, the reason why Rupplietl are e u e~ is that certl\in grave grievances 
have remained unredressed in Rpite of all the efforts, in spite of nil thll 
avnilable remedies, huving been used. Now, Sir, thn.t was the principle which 
\\'(~ 'Wanted to establish. That principle is ostllbli8hed in frel1 countries not 
1.1erely fictitiously as we were compelled to do here, but really find in actual 
lnct. In those oountries supplies are actually refused and the n~mment 

really comes to /I, st.andstill if they are refused. I ndmit it thllt we IIrt' not 
M}>abltl of nchieving nny such results in this oountry. But at an)' ratt' the 
lefl.Bt thlLt we cnn do iR to so.y that we shall be no parties to granting Aupplief;. 
We Ildopt thllt l~du , for what it il'l worth, to hllve I\S llIuch e/f"ct as 
it· Mn possibly have having regard to our disabilities. , . 
Then, Sir, I made a statement before this House after we came to the 

-conolusion I hRve referred to. I made the statement that we hnrl establish-
e~ tlte  principle according to tlur own junj{ment-of course ()pinionR must 
·ddY.er-I do not expect that the Honourable the Home MeIl)ber will u~ e  
with us on that point; and I Baid that we sha.ll leave-I have not '!ot thl' 
eXBCt words before me, but I remember having lIaid that we shall leAve thp 
, ·difl;cuBsion on the remaining grants, to take its ordinary course, and such 
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of our mendsRs werl' int,erested in discussing those. grants on the merits,. 
sueh as had studied thE'm, would take' ,part in the diHcussion. I confessed 
ot the time and I confcss now tha.t I did not study any part of the Budget 
from that point of view: the other Members diel discuss. it Rnd thereby 
showed thnt we nre not herE'-, as :~ d, Olivier put it, like bhildren who 
refuse to pluy. 'We know how to .play, and we showed We could if we-
chose to criticise the Budget and,· on the question of principle the rejection 
of t.he first four grunts WRS token. toO be enough. It has been suggested 
by tbe Honournble Home Member t ~t this is R sudden chango of attitude. 
lR it 1\ sudden chnngc, RS he calls it?· After having sent in amendments· 
for thl' reduction of the varioU!'! tnxell, this apparently Rudden change, RayR 
the Honournhle th£' Home Member, ill dlU.I to certain udverRe criticism which 
has appeared in the press. Now, Sir, 'there has bE'en both adverse and 
favournble criticism. P('rhn})s t.he Honourable the Home MeQlber has 
lin e~'e only t,o advel'Re crit,icism, but, criticism of My kina has nothing: 
whRtC'ver to cIa with the renl merits of this propOliition. Suppose, however, 
t.hnt, it. ~ ndverlle criticism whic·h hRH Itld 1l!1 tol"aise tlHl present question and. 
whil,h led my HOllournhh! friend, Pllndit Madan Mohan Mnluviya, to move 
the rt'jection of ihe Fino.nce i1l~ e~ that foot in any way de~ a t from 
the soundness of his nrgumentR, if t.hey are sount! on the merits ?But, 
Sir, I deny thnt Rny amount of advet'8e criticism couldiil the . least affect 
us or our attitude in this matter. We nre here representing our constituen-
cies, representing the people of India.; we are hero to do our duties ·regard. 
less of anything that might be said in this HOllRel or outside this House. 
We nrc here to do our duty necording to ollr own lights, anel we cannot 
do nny bettcr. 

Now, Sir, u.fter the clit;cussion of the Demunds, we ha\c here the· 
Finllnce Bill confronting us. What is our position in regard to that'l' 
'J Hhould likl' to knciw what the Honourublo the Home Membcr expected it 
would b.1? 18m sure he did not expect us t.o say "Aye" to the motion. 
He might have heard "Ayes", us he did in tbe C6se of my Honourable friend, 
11andit Madan Mohan Malaviya, wh" informs us he never voted on liny 
of the Demands. It is obvious that the :FiDtlllCe Bill, u.s it stands, 
could not possibly have our approval. Well, if it dicl not have our entire 
approval, was it merely the amendments of the various clauses proposing 
reductions of the various tuxes that would have satisfied us? Was that 
Rll \\'0 wunted? Now, Sir, what reason hael my Honourable friend to 
make that guess? After the statement I mude timt these' Demands win 
now be discussed in the ordinary course no division was called for during' 
tho whole of the debate on the remaining grants with the exception of two. 
All the Demands were discussod nod' finished. The whole idea WaR to put . 
. forward fLU the objections that could be raised on the merits. Now what 
was happening in the meanwhile? Baroly 10 minutes had elapsed since' 
I l~ \' :1 Rat down on ue8d~  last after making the statement which has 
bOlm referred to, when 11 cable)\'rlltm was seen on the notice board of tho· 
Assembly stating that Profossor RichanlR, M.P.. hacll.lllswered in the· 
affU'DlRtive a leading question put by a member of the House that it waR 
not the intention in any way to interfere with the ten yeRrs' programme. 
laid down ~ the Act. Tho words of the Under Secretary were "That; 
is the position" or "That is exactly the position" or something of that 
kind. Now, Sir, that was the first experlence that we had of the change-
.of hean immediately after 1 hadmRde that statement. Day after day-, 
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dapsed and there u~ no sign of a Gommit.te(·, I) IJarliamentary Com-
mittee, or even a. Departmentul ComulHtee to be qppointed by the Gov· 
ernm.ent of India. Not that u. Departmenta.l Committ,eu would havl) 
satisfied us but I mention it to show that even the least thing that they 
could do WI)S not done. And what do we find to-day? When we como-
to ~ i  House we find-not thllt wo dicl not expect it-the very first 
announcement made is that! the Demands that hfl.(l btJen refused haver 
been restored. Two or three days prcviouHly in the lust issue of the 
Government Gazette wo were .treat,ert with Hnother little warning in tho 
shape of new rules. What are these new rules? It. haH been in a. manner 
udmitted by the Honourllble HiI' Henry Moncrieff Smith thut the Gov· 
ernment hnve tuken the pOWllr which the existing rull-s did not give them, 
but he Miil it WHH U power derivublo from the Govt·rnment of India Act 
.and W8S rightly derived from it. He wus furthtlr questioned IlH to what 
the Member in charge of a particular Bill might do and it waR pointed 
out to him that a ~  amendmentll to n. Rill had beon .nllowecl by thl' 
HOllsc' und the Hill OR mllended was ubout to bo put to the· 
vote of the Houst,_ there WllR nothing' to prc'Vent the MeJ1!.ber in lU' l~ 

from getting up ond Rllying "ThuH far lind no furthcr. Wait, I nm going 
to get; Il recommendation from the Viceroy Rnd you will hllvc to follow· 
thnt rellomnwndntioll. If VOll do not" then a e ti lUtt~ will follow. ,. It. 
is suid that tflt!Rll rules h'nd been under cmnsiderution for the lnst two-
yelU'l'l. I do not doubt thllt statement but they wer(> sent to Englund 
only in November last, which is after t,he da.te of the manifcsto which 
hall been so much talked about,. It iR pcnnissible to have n shrewd 
slliIpicion that they were lneBnt ail u. counterblast, 1111 something to meet 
t,ho Flituation which woulcl he creatcd if t,h"t nlHnifcsto were to b(' actecT 
upon. Rut what is our position after thp pUSHing of those rules? W (. 
nre mere aut9matous here; n button iM presst'd in the Government House-
and the marionettes of thiM House begin to dnneC'. Thflt is the true deR-
cription of this House. We may pasH /llTlendments. we may be ready to 
pass n Bill as amended, but at, Ilny tilTltl it muy be taken nway from our 
handH and the Govllrnment mlLY do t~ they p}('n!ol(, and calI upon 111'1 t. .~ 

pass it as recommended by the Viceroy. 

Now, Sir, these things hnVl' hflppeD(>r1, besides thl' critinism in thf" 
newspapers to which the Honourable the Homl' Member has referred 
and these things havc' hOll their due wt>ight, with· \lR. We gave cnDugn 
time at le8st for some indication of thl' mind of the Government and 
of t,he mRnner in which it Will'! proposecl to deRI with our proposition but 
wo have been toM up to this only one thing and thnt is that the Government 
pin their faith to the Government of India Act as.it. stands ano aro not 
propared to consider the revision 0·' that Act, ~' the appointment of Il 
Royal Commission or a Round Table ConferenCe>. I wish to say one wmd 
about this Round 'rable., Conference. Th(' ",holt' thing haR b(\en mis-
lmderstoocl. I tried my best to explain the position in my Flpecch in 
support of the amendment to Mr. Rungacbnriar's propORition. I said 
that this Round Tuble ConCereucc WI1S to he B representutive conference 
of every conceivable interest in this country; tbllt we wllnted u11 of Uf! 
t,o put our-heads together nnd devise a constitution which was best suited 
to the genius of the people anel tho requirements of the country. That 
did not menn that we were going to slavisJily follow any Pllrliamcntary 
system . adopted in u particular pnrt ()f the world. It was for the rcpre>-
i\ent,atives of t.h(' people to come t,ogethcr Rncl tht' "Cl'Y first thing they 
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would hl\ve to do would bo to decidt. whether uny of the existing systems 
which have been tried in America, in England or elsewhere, or an imitation 
thereof would be suituble to this country or not. Our position in regard 
to the Government of Inilin, Act, Sir, it! that it ~  n false beginning, You 
Jissume too much when you say t.o U8, you ~ l  of India. will have to 
train yoprselv('!l in ]lnrlillmt'ntary institutions before you aspire to have 
parliament, at·), rightH. Your conception of p8rliamentOl'Y duties, par· 
liament,ary rights IInci })arliuqlentary procedure ..may be quite diffel'> 
-cnt to whot the genim; of the people might dictate to Its repre. 
sentatives. It is not a matter which  could b(, disposed of in It 
(lay or two. in 1\ wllek or two weeb or even in a month or two months, 
It requirell very cnreful deliberl\tion by all the memberl'l of the Round Table 
~ n (! en (', perhllps tho tU,king of evidence, nnd It number of other t,hings. 
It wus not, liS ('IlHily supPc)Necl, Homething in i,he nature of n.sking for an 
irmnl!dillt.e grunt of rm;;ponsihle government, but it certainly ",ns 1\ deJlland 
for nn immedinte udmisHion Ilf til(' claim to responsible government. That 
was not the Kfune thing liS nctunlly giviI)A' or cHtnblishing responsible 
government. Now, Hir. it iH I'ltntdtl in the report of th(· speech of Lord 
Olivier which I huvo beloro me: 
.. We <:taim to know hy centul'ies of experience in UU1'ope and Aml.'l·ica the laws and 

-conditions illdispen9ahle fol' the stahle working of that ~ 8t 'm, which is not native t" 
India. fI 

rrhat elnim admit!! the whole of mv ~8l~. I du not "'lint a l'Ivstem 
which is not nlltive to Indin. What'l want the Round Table Conference 
to detemline is fl system which is native to Indin. and of which you have 
no experienCt) in Europo or America. Your experience of centuries of 
Europe Ilnq,America will not avail you in the INUit to find out what system 
is native to India. Lord Olivier goes on to f1flY: 
.. And it is perfectly plain to us that those (:ondit.ions are not established ill India 

and cannot be established in a few month. by this kind of deliberation at a Round 
Table Conference, or the premature Rppointment of n Commiuion under the Govern-
ment of India Act. fl. 

l'hat Hi a misconception of ·the 'whole CSH(l. We do not want this n un~ 
·rable Conference or 6 Hoyal Commission to, 8F1 it were by mag-ie, creut.a 
conditions which do not exist in this oountry. We want to investigate the 
conditions which do exist in this country, BOd with full reglmi t..~ these (,OIl, 
ditionM and the capacity of the people, we want this Round Table C0l1· 
ference to arrive nt 1\ syHtem of government, which may turn out to llllv·, 
JDany things in COlOInOn with the parliamentary 6ystems yoU know ll~ 

not necessarily 80. rl'hat. Sir, was not u thing o.s to which '"nybodv oonlc. 
'sav offhand, ;. Ob, we" arc not going to consider it nt, 1.111". 'nut'that i,; 
In' effect what was said, and th-orefore we said we el',~ thoroughly dill 
Hatisfied. Now we are told that, whatever we may flay, whlltover we ma.\ 
do, the British nation will not give any further .d an ·~ ImJeHs it is satis. 
fied that Fluch advance will be for the benefit of Ule countrv. That i9 
said to be the plain filet and it means that the British Parliament mU8~ 
in nU even!'s be the lt~ nrbiter of the mekl!ure, the manner I\nd the time 
of each ndvanec. Now, t,hnt is 11 proposition. Sir. which wo cnnnot accept, 
nnd as long as you insist upon that, ':;0 long we shall insist upon the con· 
trary. Meanwhil(· whntever meanM arp. ILvuilable t.o liS Wf' Flhall emplo\' 
them if they are legitimate and peaceful mellns. Wf' have come hE're to 
emplov the menns which nre nVflilnhle t{) us under the StaLuLe and under 
the rules. and so long 1\8 we employ those mE'sns you cannot refer to sllch 



l'llE INDIAN FINANCE BILL. 

:action us mav possibly be taken -or ill being actually taken. outside tbi,; 
House. W e~ e ~ e Swarajists and non-Swarajiste. ~eln e  of the 
~ati na1i t Party. to stand upon our rights as representatives of the people 
-rights which we derivc from the Statute itself -and which we can ooly 
.i]xercisc within the four comers of the Statute and within the rules. And, 
therefore, so long as we are here, we must, if we want to do our dut;y, 
(~ n nn to the Act and to the rules. That is very different to what w('-
Illay do outside but you cannot lIay, "Oh, you have changed yourselves". 
We have not changed ourselves at all. It all depends -upon the surround 
ings and upon the circumstances. I said plainly and unequivocally in m.-
first speech in this House addressing myself specially to tht'l Troasut".\' 
llenehes-"'We Ilre here to Qffer you our ~ e ti n, accept it if you likl" 
and if you ao, we are your men. If you do not, well we shall go out---you 
'·CRlI it the wilderness, be it so; we shall go out into the wilderness but 
we do not in the least intend to deviate from the line of policy which we 
have laid down for ourselvcs outside this House. "  I submit it is not fair 
for the Honourable the Home Member to rely upon the policies and the 
lines of action which are open to us and which we do not mean to aba£. 
·don-to rely upon them and ask those who have made up their minds ah 
to the reasonableness of the demand which was put forward by the nation 
ILnd the unsatisfactory naturc of the response which has been given b/ 
the Government not to join the Nationalist Party. Given that the demand 
i~ a reasonable one, given that the answcr is 0. most unsatisfactory one. 
there is open to us nE> other policy, 110 other principle, no other doctrine 
than the one we have adopted and no hair-splitting arguments CQ.D avoH 
the inevitable result that we must refuse supplies. That is whut we have 
~ eed upon and everybody knows it. The Honourable the Home Mem-
ber said he is not aware of the conRtitution of this party. Ho has read 
-all the adverse criticism of their action but not the rules of this part.l' 
which have been published from timc to time; even the names of the mem-
hers have been published-there is no secret about it. 

Now, Sir, I do not want to take up much wore time of the Housp but· 
-would like to make one or two observations before I sit down. ,I have been 
tit great pains to discover the meaning of certain very simple English 
words and have often wondered whether they retained the sorne melltl-
ing alii I was taught at school and college, which' they Rt,iJ\ retain' in the 
dictionary, or whether they should be more properly used in It semle which 
'j~ not £'xplained in 'the books. What is said is " If you act in n. parti 
culor way you are irresponsible j the Government would take it as 8 de-
monstration of irresponsibility ". Now, Sir, I thought that respoflsibilit." 
-arose out of -a mad's own action, his own word, hill own deed. How if! 
,(\ne man rellponsible for another's words or deeds, I fail to see. It. if; YOU 
who frame your Budget, j it is you who raise the income, it ill you \~'  
regUlate the expenditure, Ilnd you say "If you do not say 'ditto' to what ~ 

Ray or do you are an in,psponsihle person". And t,hen it waF; said-my 
Honourable friend the : in811l~e Member said-that we shaH bv not acting 
-11M we rtrt' t.old be proving our unfit·ness for our dutieM, Now, Bir, however 
IIble my Honourable friend the Finance Memher may be in his finance, T 
do not think he hns Itlly right to tell me or on,V other Member of the House, 
t.hat we are not fit to diH~ a e ollr duti(lS as Members of this HOURE'. T 
,do not pretend to be an expert in his line, but there are thingR in which I 
t.hink my Honourable friend will not pretend to be any better than I. 
But what is fitness? Fitness here means, if vou see eve to f've ,"ith tho 
-(lovernment, you are fit for responsible government . .'If you' do certain 
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thiligswhich will please the Government, .you arc fit.. I should have con 
sidered. QUI: fitness in relation to the people whom we represent, and not im 
relation to the Government. Whethe:r we are fit to represent them it iK. 
for them and not for the Government to say. 

Then, Sir, there ill much talk of political reflponRibility. But I ask 
can there be any' political responsibility wit,hout political rights in the pat-
ticular department in which t l! n~i ilit~· iM CARt IIpon n particular per· 
son:' . 

1 will not now detain the H U l~ any longlll', but would lil.e again to· 
IlHt.ke it perfectly clear that what we are now doing is being done not be-
cause we have changed our minds by reason of the advorse critit!ism or tit:·· 
taunts that hltve heen levelled at \11'1 in this HouHound out-side it, but" 
because wo have now given up all bope of our dt'llluud being couceded. 
'rherc ill no sign that t l~ e will be all eurly compliance even with what 

, little was foreshadowed in the speeches in thiR House and in the House of 
J~ d . What wo are doing, I say again, merel,v amount.s to the strongest. 
protest W() CBn mllke. \Ve. ar{' u i l~ .the strungeRt WI!Rpon Qvailable to· 
llFl. Wo can do no morE'. I (\xpect that in the step propoRed to be taken 
.he House is with me-I beg the House to vote with one V()ice in support 
of my Honourable friend Pandit Malaviyn, and to reject the motion to() take· 
t.he Bill into consideration. It will then not be IH:'C(lSSar.v for us to go· 
il1t<1 the ainendments proposed which were put in Ill'! a mlltter of ordinary 
precaution. My Honourable and learned friend the Home Member hall-' 
misund(.rstood the object, of the amendment. We put forwnrda proposi. 
tion liS the 1I"l'It to be considered. Thut proposition is the best, them08t. 
suited, thp, most liked. If tJlI't, fails, 88 tL prec8utionar.v measure. ";0 u~ 
in n certain number of subsidiary propoRitions. That does not lllt"811 that 
the latter by reason merely of bemg put in first contradict the former 01 
weaken our position when we support tbe main proposition. Sir, I hope' 
J have mudo m,v position eleQr and I do not wish to detain the H0I1Re an" 
'onger. I beg all thE'! Mt!mbers or at least all the ele('ted MemberR of thi!O 
HOU!IC' to vote. in a bod,v in Ruppnrt of Pandit 1\Iadan ~ lllm 1\falnviya'R 
('ontentioll against the. motion. 

Sir PlU'Ihotamdu ThakurdM (Indian, 1\l{'rcho.uts· Cham her: lndil'll 
(~ Jlnme (l : Sir, 1 riKe to Impport the Illotion that th(. }<'inullce Bill btl taken 
into cOllsideration. I lw(,d hnrdl.Y ItSlmre my H n u ~ le friends, the twc>-
~ teemed Panditll, thnt I rise toO support this motion ",ith It heavy heart 
I)ut after full conviction and with full detenninatioll. I have lulid on prl!J-
viou8 occlttlion.!l, either when criticising Govenlment or speRking Oil pol:· 
tical ResolutionR of other RortR, that, when the occasion arises, it is the-
duty of every porson in this HOIlA(' to fuce it according to the besL of hill 
convictions. I feel, Sir, to-dRY that the occ/l.-ion has arisen. when 1 ought.. 
to, despite it be my misfortune to differ from severul esteemed Memb('rH 
of this House, I mean especially the IndillDs. I ought to Ra.y frankly what 
J' conaider to be thC' undesirablf' results if thill motion is oarried and aide 
the House to give consideration to what I put beforl:l them. We aro dis-
(,llRsmg thp. motion that the Finance Bill ill' taken into consideration. 
Most of the spl:leches on this motion have gone on Jines which may justlv 
be called more political than economical or purely finallcial. This perhap"" 
is in keeping with the general atmosphercl which is Jll'e ailin~ in the country 
Bnd the general atmosphere which llas prevailed in this Hous'c since WO' 
met here.· There is R wide awakening in thl' cotmtr,v t·hBt the f6l'lll. of t ~ 
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Govermncnt, the details regarding the constitution; 'and the otherdEitails, 
are not such"s can meet; with the approval of the country. 'fhe \! unt ~ 

at large has no patience with it. The country demandB that an onward 
march, be made to the next stage of progress. It is, therefore, only right 
that, when persons of the standing and of the sobriety 6f my (lsteemed 
friends, the two Pandits, get up to oppose this motion, perhaps for the 
first time since the Indian Councils ever met, an attitude which will rank 
us one without parallel till now at least with the Central ~ nment, they 
should put before the Assembl.y what thcy conSider to be the main under-
lying re8sons why they recommend the House to reject lil'Je Finance Bill. 
May I, Sir, therefore, also ask the House tp excuse me if I do not giv(' m,)' 
~u t to the motion that I rise to support Wom the point of vil'w either of 
economy or of finance. The Honourable Pandit Malaviya, Sir, has told 
the House at great length and in great detail the number of grievances 
under which India is smarting to·day. To few of those . would .I takt) 
exception'; with many of those I would agree. In fact, I have myself 
ventilnted Momc im~la  complaints before now. But what is the eli~ , 

Sir. that is being sought to·day?The relief that this House is recommenderl 
to seck to.day is in the direction of refusing what is called the sinewH o! 
war, when this House, as a whole,-rightly or wrongly, according to the 
opinions of some Membei'M of this HousL'-voted the Budget. Having 
voted the Budget, 1 feel that it is hardly right to refuse the means by Which 
you get the sinewB of war, the means by which you get money on 1\ bask 
of taxatiOll which has hecn prevalent for ", 2, 8 or 4 years in t,he past 
For. in the Finance Bill. 8sfar as 1 remember, t,here is no proposal t(; 
increase taxation this year, and I submit that, if the suggestion of m. 
Honourable friends, the 'Pandits, is to be carried out, the country stand" 
this ;\'e8r at any rate to lose, aM far 6S {',h(· masses arl'! concerned. 
more than to gain. I would' be at once RRked. ,. What ~ the remedy· ... 
How long shall we continue under thes(l galling circumHt8DlleR and J·estrie· 
t.ions on our powers?" The reply is not very e8F1Y to give. In fact, 1 
cannot put my finger on 11 certain button and suy, " Here iR the remedy". 
But I should like. Sir, toO put before my friends hero in thiH Houst' ll(~ 

aspect of the situation 8S it Rtrikes me an~ which gives me just a tiny 
little ray of hope. if you like to eall it so. Till 110W, Indiu hus had ex· 
perience of Liberal and Conservative Governments in power. Only two') 
months back has India had the pleasure of being governE)d from T ... Olldon 
bv a Cabinet which consistR of Labour Memhers. If I mistake not·, tho' 
liesolution moved in thiFl House to send eongratulatiollt, to th.· 
Labour Cabinet had tho heo.rt,Y snpport of my e teem~d friend 
Pandit Motilal Nehru. Not, Sir, that I rely very much on help from 
TJODdon. I believe much more in self-help. But if, after all. a littl .. 
fripndly push from London is necessary-and none hero will dare say that 
it is not neceRRsr.y-I think there ill more chance of Indin getting it from 
the .Labour Government and it would not be justifiable to deRpair simpl.\ 
booause we did not fare better till now unde'r the ConRflr,'ative Govern, 
mont. 

PancUt KoWal Nehru: My RUp}lort ~ more an Rct of cOllrtf'IIY thnn· 
anything else. 

Sir Purahotamdas Thakurdu: l\Juy I suumit. Sir, to the Honourable· 
Pandit that even that act of courtesy would, I think, be very fully appr£'-
ciated if it was followed by n little more patience . ~. .  .  . 

Pandlt KoWal Kehru: It was an act of conrte"" and an indication of' 
,good will. 

.. .. 
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8U Purllt.otamdll Thakurdu: And '-' little more oonfiGenoe in the am~ 
persoua. Sir, l..ord Olivier's ~ el'  in the Hous('! of Lords ball been oriti· 
cised in the eountr.y nR being extremt.ly uDimtisflKltory. I think as an an· 
nouncomcllt by 8 HecretRr.y of 1jtllte from J.ondon,Lord Olivier's speech, 
liS far as I IUn awure, strikes quite IL difterent note from the speeches that' 
we havll been Ilccustomed to till now from Secretaries of Stnte in London 
regarding India. I do not wish to go into the details of it because the spooch 
W88 delivered Ilbo\lt l\ f()rtnight bnck and everybody must have thoroughl.v· 
reRd mid digestod it. But 1 would like to point out that in that speech 
Lord Olivil'r does justice to India and Indian opinion in more directions than 
one, justiCll whidl till now wus ahuost denied .. Mny I, Sir, ask if it would 
be too much, if it would be • sheor wllste of timl~ nnd nothing else if 1 
plead thut u fllir triul mny be given to t,hiM Ilnrt.v in power or rather to this 
l),u-ty that is in otJicc lind 110t Htill in power? I am afraid the only ranson 
for t,lw r('<)ommendation before the House thut this motion be rejected can 
be said to be j,mpatil'nce. It is not that I do not understand Rnd do not 
llpprecillte the llllmtalit.v of those who lire impatient' Bnd who got iII\Pstient. 
In fnct, 1 feel that it is mot;t humau for those who have  heen waiUng nnd 
Ii P 11" watching for 80 UHtuy year .. to get impatient. But, ma.y I put 
., against that, the reasons why a little more self·control Rnd 1\ 

HUh.\ mOfl1 patience may be exercised nt this stage? }'or, Sir, if the }'in-
Ullce Bill is to be rejected, whut iN it that we are fl1ctld with? I leave aside 
the question or the charge thRt will be IBid at our doors that we ·have been 
precipitating thingR unci that we hu\"c shown undue haste. But we will 
surely be told that this Assembly voted RuppJies and refused to vote the 
money with which to carry out those orders of the Assembly. Am I asking 
my Honourable friends too much if I ailk them to con8ider whether thiH 
~ te  of theirs will not give oue more handle to those die-heards,-and thnt 
thertl are lUllny nobody will dtmy,--who revel in misrepresenting India Rnd 
in misreprel'lenting India's ambitions IlIld lndin's Ilspirations in the wrong 
WltV in Loudon? Is thnt not to bp counted with, and is that risk to he com-
ple·t.ely overlooked? 
BeHidtlR thel'll' three pointR, there iN 1\ fourth one, a more  concrete con-

sideration which I would like J:.he HOUR(l to consider. If the Finance Bill 
il'l not to be considered by this House, t.he result will inevitably be, more ·or 
lesH certuinlv, certification, aud und"r that certification, unless Hiy Excel-
lency the Vicflroy chooses to eClrtify the slIlt tax nt. ns. 1-4-0, the snIt tax 
,,:ould be certified at Rs. 2. 
Mr. V. J. Patel: On his own responsibility. 

Sir Purshotamdal 'l'hakurdal: On his own respollflibility, my Honourable 
friends suys. I om afraid mnny thing!' hnve been done by the Government 
·en Indin t.llis session on their own resJ>oll!.ibility, hut there the thing stands. 
H'the l'Iu.lL tux is certified ltt HR. 2, it means I1n avoidable' twelve annaA 
Illore for tlw suIt consumer liS this HOl1RC can fix and cl1n ensure RI!. ] -4·0 
per U1aund and no more.' 
1If. V. J. Patel: Thero nre higher coniliderntioDs. 
81r Purahotamdu Thakurdu: And I have referred to lnal~  of the higher 

'consideratiollfl. Now, t:iir, this, in round figures. would amount to between 
- 3 Hnd 4 Cl'orel! of rupees. Sn i'ltrong I understand wero the feelings of tho 
last Aflsembl.v nnd so grcat is the 8 ~ itati .n ~  practically. this wholtl 
House, af; fl\r III'l 1 hve heen Ilblc to Judge It tIll now, regardmg the salt 
.dutv being as low aK possible, that I feel that jf we Mn just help the 10we1'-
'jng 'of tbe suIt duty to "he figure of Rs. 1·4·(} which we oan caRily do, it may 
I1le' worth while perhnpR to (·onsider this }'innnce Bill. I am not, Sir, refer· 

• 
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ring lit. grent-Iength to the other ~ n ide uti ll whillh Rlso ought not to escupe 
the attention of thtll HOUAe. }'or imltnnd{·, there are Ont' or two very im-
portant amendments which are neccsRllry in the li'inunoc Bill, especially in 
connection with the gold thread import duty which Oovemment propoaes to· 
put down at 15 per cent. and which if retained there will positively kill thut 
industry which has barely begun to find its lagH during the last year or two. 
I confess, Sir, thnt the pOlliitioll ill connection with the politicul outlook 

in Indin is most difficult. I admit, and I think it will be gener'llly ud-
mittt~d, that, it iF! one without n parfdlel eiUll'r in t it~ pllrt of the world Ill' 
.J'crhaps in the whole world. For 1\ number of veur" we contiimed to pay 
taxeR without repreHelltntion. Now, Sir, we urI' hnviilg rCprlll!ltmLntioll with·, 
out responsibility. We huv(' been nlikillg Government to ()ouple. t l~ repre-
sentation thut we bnve with more responsibility, Rnd th(' delay thnt is 
ocourring in thiH is t,elling hellvily UpOIl India Ilnd upon Indillm;. 

I havo been told-we have henrd it before now and I Rm l,;ure ever,Y 
Member of this House WtlJltR it--that what we nim nt, is bloodlel!8 revolu-
tion and peaceful evolution. .J heRrd from !lome Honoufnble Member the 
( t (~  day that that iF; our gOtlf; May I Itsk, Rir, if in ord('r to uttuin these, 
wunely, 'peaceful evolution with bloodlel'l8 revolution, it ill too mjjlJlh to ask 
t.hat stfttesDlaUHhip of the very highest qUlllity be exereis(.'<1 nnd also pntiellce' 
Ilnd Relf-control. May 1 uppea! t.o the House in the interest!; of Indin to· 
exerl'ise theRe' and (lonRidC'r the FillllllC(' Hill fin itl'! merits. 

:Mr. PrealdeD\: 'fht1 qm'fltion i,,: 
.. That the Bill to fix the duty on salt mallufactul'ed in, or 1mported uy land into. 

certain parts of British India, to remit 01' vary certain dul.ies leviable under the Illdian 
Tariff Act, 1894, to fix maximum rates of postage under the Indian Post Office Act 
1898, to reduce the import and excise duties on motor spirit, further to amend t ~
Indian Paper Currency Act, 1923, and to fix l'ates of income·tax ue taken into considera-
tion." 

The Assembly divided: 
AYE8-57. 

Abdul QaiyuUl, Nawab Sir Sahibzada. 
. Abul Kasem, Maulvi. 
Ahmad Ali Khall, Mr. 
Ahmed, Mr. K. 
Aiyar, Mr. A. V.  V. 
Aiyer, Sir P. S. SiV90Swamy. 
Ajab Khan,. Captain. 
Akram Hussain, Prince A, M. r,j. 
Alimuzzaman Chal1dhri, Mr. 
Allen, Mr. B. C. 
Bahawal BURl>, Chaudhri. 
Bell, Mr. R. D. 
Blackett, The Honourable Sir Basil. 
Burdon, Mr. E. 
Butler, Mr. M. S. D. 
Calvel-t, Ml'. H. 
Chatterjee, The Honourable Mr. A. C. 
Clarke, MI'. O. R. 
Cocke, ~. H. G. 
Dalal, Sardar B. A. 
Dumasia, Mr. N. M. 
Dunk, Mr. H. R. 
Faridoonji. Mr. n. 
Fleming, Mr. E. O. 
Fraser, Sir Gordon. 
Ghulam 'Sari. Khan Sahih. 
Qid.ey, Lieat.-Oet. '11. A .. J. . 
Hailev, The Hnnourable Sir M .. ;colm. 
IIindley, Mr. C. D. M. 

Hit'a Siugh, SardRl' Bahadur Captain .. 
Hulme, Mr. H. E . 
nowell, Mr. E. "-
Hydel', Dr. L. K. 
Innna, The Honourable Sil' Charles. 
JOShI, Mr. N. M. 
Lindsay, Mr. Darcy. 
Makan, Mr. M. E. 
Moil', MI'. T. E. 
Monlll'ieff Smith, ijh' Henry. 
Mubammad Ismail, Khan Dllhndur 
Saiyid. 
Nag. Mr. G. C. 
O'Malley, MI'. L. S. S. 
Owens. Lieut.-Colonel F. C. 
Pal, Mr. Bipin Chandra. 
J.>el·cival, Mr. 1'. E. 
Pilcher. Mr. G. 
Parshotamd8.lf 'J'hakurdas, Sir. 
Rajan Bakhsh Shah. I\Iukhdmn Syetf_ 
Rhodes, Sir Campbell. 
Rushbl·ook·Williams, Prof. L. F. 
Shams.uz·Zoha, Khan Bahadur M. 
Singh. Ita! Bahadur S. N. 
8l.anyon, Colonel Sir Henrv. 
Tottenham, Mr. A. R. J •. ' 
Turing, Mr. J. M. 
Ujagar Singh Bedi, Daba. 
Willson, 1\[1". W. S. J. 
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Abdul Have, Mr. 
Abdul Kafim, Khwaja. 
Abhyankar, Mr. 1'4., V. 
Aoo&rya, Mr. M. K. 
Aiyangar, Mr. C. Dw·&ilwami. 
Aiyang&l', Mr. K. :a.m.. 
Aney, MI'. M. S. 
Belvi, Mr. D. V. 
Bhat, Mr. K. SadUiVL 
ehaman Lal, ~. 
'Chanda, Mr. Kamini Kumar. 
Cht'tty, Mr. R. K. Bhanmukham. 
Du, Mr. Bhubaftananda. 
Das, Mr. Nilakantha. 
Datt, Mr. Amar Nath. 
008wami, Mr. 'r. C. 
Goviod Du, Seth. 
.oulab ~l l , '!Irirdar. 
. Hans Raj, Lala. 
Hari Pl'asad Lal, RBi. 
bmait Khan, Mr. 
Iyengar, Mr. A. Ranguwarr,i 
.Jel ~ Haji S. A. K. 
KartaI' Singh, Bard ... ·. 
Kuim Ali, Mr. M.· 
Kelkar, Mr. N. U. 
Kidwai, Shaikh Mushir Hosain. 
Kun, Maung. 
Lohokare, Mr. X. O. 
Malaviya, Pandit· Krishna Lilt. 
Malaviya, Pandit 'Madan Mo"sn. 

~ motion was negatived. 

NOE8--60. 

Mehta, ¥r.' Jamnadaa M. 
M.iara, Mr. Sambhu Dayal. 
Mill'", l'andit .l:larkarall N aln. 
.Murtua Sahib &hadar, Maulvi 

~a ad. 

Jrlutalik, Bardar V. N., 
Nainbiyar, Mr. K. K. 
Narayandu,·· Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motilal. 
N ebru, I'andit. Shamlal. 
Neogy, Mr. K. C. 
Patel, Mr. V. J. 
PhookulI, Mr. 1'arull Ram. 
Piyare Lat, Lala. 
Ramachandra Uao, Diwan Bahadul', M. 
Rallga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar . 
Reddi, Mr. K. Vllnkataramana . 
Roy, Mr. Dhabendra Ch""dra. 
S.iullah Khan, Mr. M. 
Sarfaraz Hussain Khan, Khan 
Bahadur . 

Bhafee, Maulvi Muhammad. 
Singh, Mr. Gaya Pruad. 
Sinha, Mr. Devaki Prasad. 
Sinha, Kumar Oang,anand. 
Syamacharan, Mr. ' 
Venkatapatir"ju, Mr. B. 
Yakub, Maulvi Muh&JIJmad. 
Yusuf Imam, Mr. M. 

,The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
18th March 1924. 



• 
APPENDIX. 

Declaration by the Governor Getwral in Council under 8cction 67·A (7) 
01 the Government 01 India Act regarding certain· demand8 refu8ed 
by the A88embly. 

In I'ursunnce of section 67·A (7) of the Govenunent of India Act the 
Governor Ol'ner»} in un ~ is pleased to dcc.lare that the following 
Demands which have been reful'led by the Legislative ASRembly are essen· 
tial to the dischargt' of his responsibilities, namely:-

:Nllmber of Demo,nd. Service t9 wllich Demand relates. 
Amount of Demand reo 
fused by tIle J.egilllative 

AllItlmbly. 

1 

2 

3 

4, 

DELlII, 

CU8tOJUS 

. l'~ on Income 

So,lt 

Opium 

The 17th March, 19S4. 

lb. 

71,84,000 

61,3!,OOO 

1,06,06,000 

2,07,31,000 

A. C. ::\IcWATTBHS, . 

Sec1'ctary to the Government 01 ]l1ditJ. 

, 
\ 

( 1961 ) 
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